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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW

DELHI
Original Application No. 470/2023
Public Action Committee & Ors Applicant(s)
Versus

State of Punjab & Ors
Respondent(s)

Reply of Punjab Pollution Control Board i.e. respondent no.4 in compliance

of order dated 10.08.2023 of the Hon’ble Tribunal through Environmental Engineer,

Regional Office, Amritsar

Respectfully Showeth;

1) That the applicants Public Action Committee and others have filed the present case

before the Hon'ble National Green Tribunal, New Delhi alleging that the industry
namely M/s Amar Colour Chem India, 26, Focal Point, Amritsar is running on ZLD
but has been damaging the environment by releasing toxic gages, fugitive fumes
in ambient air as well as discharging harmful effluents in the domestic sewer
illegally and in a very unscientific way, resulting in serious health related problems

for residents, for workers of factory and public at large.

After consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 10.8.2023 in the case thereby constituting a Joint
Committee consisting of one representative of State Pollution Control Board, one
representative of Central Pollution Control Board and one representative of
Collector / DM, Amritsar with a direction to submit Factual and Action Taken
Report. The State Pollution Control Board was nominated nodal agency for
coordination and compliance. At the same time notices were issued to respondent
no. 2 (Deputy Commissioner, Amritsar), respondent no.4 (Senior Environmental
Engineer, Zonal Office, Amritsar) and respondent no.5 (Amar Colour Chem India)
to submit their reply.
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The present reply is being filed by Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Amritsar on behalf of respondent no.4 and the

reply may kindly be read in the following paragraphs.

That briefly stated that M/s Amar Color Chem India is a small-scale red category
industrial unit located in approved industrial zone i.e. Focal Point since 1997 (Plot
No.26, Focal Point, Mehta Road) of Amritsar. The industrial unit deals in the
manufacture of basic dyes, glycerine, benzaldehyde and dyes methyl aniline using
oil green, oil yellow and other chemicals like ortho toluidine, mono chlorobenzene
and acids as raw materials. The industry has obtained consent to operate under
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control
of Pollution) Act, 1981 from the Board which was valid upto 30.06.2020 with
certain terms and conditions. The consents were further renewed on temporary

basis as per details given in the following paragraphs.

That a complaint against the industrial unit regarding emission of fumes and
untreated effluents was received in the Board and accordingly notices were issued
to the industrial unit under the Water Act, 1974 and the Air Act, 1981. In reference
to the complaints, the unit was visited by Sub Divisional Magistrate (SDM)-2
Amritsar; General Manager, District Industries Centre (GMDIC) Amritsar; Professor
of Department of Textile Technology, NIT, Jalandhar; Professor of Department of
Chemistry, Guru Nanak Dev University (GNDU) Amritsar and Environmental
Engineer, Amritsar on 29.09.2020. According to the report of the team the industry
was not operating at full capacity, although yellow paint was scattered throughout
the factory. A copy of the report is enclosed herewith as Annexure R-4/A.
Keeping in view the violations, the Board vide letter No. 3593 dated 27.11.2020
has issued directions to close down the industry. A copy of letter no.3593 dated
27.11.2022 is enclosed herewith as Annexure R-4/B. In compliance of the
directions issued vide letter no. 3595- 98 the PSPCL authorities had disconnect the
electric connection of the industry vide order No. 100011919203 dated
16.12.2020.

That keeping in view the request given by the industry and its compliance, the
Board extended the period of consent till 31.05.2021 and issued directions to
Punjab State Power Corporation Ltd authorities for temporary restoration of the
electric connection of the industry till 31.05.2021. But due to non-compliance of
the decisions of hearing by the unit, the consent issued by the Board to the
industry was revoked vide Board's letter No. 1070 dated 07.05.2021, a copy of
which is enclosed herewith as Annexure R-4/C. The Board had issued further
directions vide letter No. 1074-77 dated 07.05.2021 to the Punjab State Power
Corporation Limited to disconnect the power connection of the industry. A copy of
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letter no. 1074-77 dated 07.05.2021 is enclosed as Annexure R-4/D. After
receiving a complaint against the industry again, the Board issued directions to
seal the water and air polluting machinery and D.G set vide letter no. 1249-50
dated 17.05.2021, a copy of which is enclosed herewith as Annexure R-4/E. The
machinery of the industry was sealed in the presence of the Sh. Rohit Handa
(Partner of the firm) by the officer of the Board.

Thereafter, keeping in view the progress report and request submitted by the
industry and as per decision taken in the hearing held on 06.08.2021 before the
Chairman of the Board, the consent to the industry was granted upto 16.11.2021
and directions were also issued to Punjab State Power Corporation Limited to
temporary restore the electric connection of the industry till 16.11.2021 after
obtaining a bank guarantee of Rs. 10 Lakh. A copy of the direction is enclosed as
Annexure R-4/F.

According to the decision taken during the hearing, a technical team was
formed under the chairmanship of Dr. Varinder Kaur, Department of Chemistry,
Guru Nanak Dev University, Amritsar to conduct technical audit of the industry.
The technical team after visiting the industry on 13.10.2021, submitted its report
on 14.12.2021 to the Board and a copy of the report is enclosed as Annexure R-
4/G. According to the report, the effluent treatment plant installed by the industry
was not functional and adequate arrangements were not made to control air
pollution. Based on the report of technical team, the Board issued orders to close
down the industrial unit on 10.01.2022, a copy of which is enclosed as Annexure
R-4/H.

The industry filed an appeal before the Appellate Authority against the orders of
the board dated 10.01.2022 and stated that all deficiencies have been removed.
After hearing the both parties, the Appellate Authority vide order dated 21.02.2022
granted permission to operate the industry subject to certain conditions and the
Board was asked to obtain a report from the Ministry of Environment and Forests,
Government of India regarding dyes being used by the industry. The industry was
directed to rectify all the deficiencies within a month and the Board was directed
to submit report after visit. The Board was also directed to take action against the
industry on receipt of any complaint. A copy of the order dated 21.02.2022 of the
Appellate Authority is enclosed as Annexure R-4/1.

The Board vide letter No. 1004-05 dated 04.04.2022 issued directions to
Punjab State Power Corporation Limited for restoration of electric connection of
the industry on temporary basis for 01 month and a copy of letter no. 1004-05
dated 04.04.2022 is enclosed as Annexure R-4/]. The Board had written a letter
dated 12.04.2022 to the Government of India, Ministry of Environment seeking
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information regarding the dyes, but no response to the letter was received from
the Government of India. A copy of letter dated 12.04.2022 is enclosed as
Annexure R-4/K.

During the hearing on 06.05.2022, the industrial unit presented the
information obtained under the Right to Information Act from the Ministry of
Environment and Forests, Government of India before the Appellate Authority
according to which Auramine Yellow and Malachite Green are not banned in India.
After hearing the case, the Appellate Authority vide order dated 06.05.2022
granted permission to operate the industry subject to certain conditions and the
Board was also directed to seek a response from the Ministry of Environment and
Forests, Government of India. A copy of the order dated 06.05.2022 of the
Appellate Authority is enclosed as Annexure R-4/L. The Board vide letter No.
1988-89 dated 16.06.2022 asked the Punjab State Power Corporation Limited to
temporarily restore the power connection of the industry for 06 months up to
31.12.2022 and extended the consent of the industry up to 30.11.2022. A copy of
letter no. 1988-89 dated 06.06.2022 is enclosed as Annexure R-4/M.

That further, it is submitted that in reference to the complaint received
telephonically on 21.06.2022 against the industry, the industry was inspected on
the same day, samples of colored water were taken but the owner of the unit
closed the main gate of the industry after taking away the sample. The consent
granted to the industry was revoked by the Board vide letter No. 2243 dated
08.07.2022, a copy of which is enclosed as Annexure R-4/N and the Punjab
State Power Corporation Limited was directed to disconnection of electric
connection of the industry vide letter No. 2245-47 dated 08.07.2022. A copy of
letter no. 2245-47 dated 08.07.2022 is enclosed as Annexure R-4/0.

The industry again filed an appeal before the Appellate Authority
against Board’s orders dated 08.07.2022. Taking serious note of the process of
snatching of samples, the Appellate Authority vide order dated 23.08.2022
dismissed the appeal of the industry and a copy of the order dated 23.08.2022 is
enclosed as Annexure R-4/P. The Board issued letter No. 2802-04 dated
30.08.2022 and instructed the officials of PSPCL to follow the directions issued by
the Board dated 08.07.2022. A copy of letter no. 2802-04 dated 30.08.2022 is

enclosed as Annexure R-4/Q.

That it is pertinent to mention here that the industrial unit had obtained stay orders
from a Court in Amritsar regarding the dispute of bill payment with Punjab State
Power Corporation Ltd (PSPCL), as such, the power connection of the industrial
unit was not disconnected by PSPCL. Considering the regular complaints, the Board
vide letter No. 3333-35 dated 12.10.2022 issued instructions to seal the plant and
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machinery with DG set of industry. A copy of letter no.3333-35 dated 12.10.2022

is enclosed as Annexure R-4/R.

On 28.10.2022, the machinery of the industry was sealed by the officers of
the Board along with the officials of Gujarat Gas Limited and police staff in the
presence of the representatives of the industrial unit. Apart from this,
Environmental Compensation amounting to Rs. 837500/- was also imposed on the

industry for not complying with the directions of the Board.

That the industry filed an appeal before the appellate authority to set aside the
orders dated 12.10.2022 and dated 14.10.2022 issued by the board and stated
that they have spent a lot of money to set up an industrial unit which is providing
employment to the people and also paying taxes to the government. They have
been working for the last 25 years but false complaints are being registered against
them and they are not being allowed to work. The Appellate Authority after
perusing the entire record of the case and hearing both the parties, disposed of
the appeal of the industrial unit vide order dated 16.11.2022 whereby conditions
were imposed for the running of the industry and to install air pollution devices on
all the industrial vessels and to make adequate arrangements. A time period of
six-month was granted to the industry to make compliance. The industry was also
directed to obey and follow all the instructions of the board. A copy of the order
dated 16.11.2022 of the Appellate Authority is enclosed as Annexure R-4/S.
Subsequently, the Board granted consents to operate under the Water Act, 1974
and the Air Act, 1981 till 23.05.2023 to the industry, the copies of which are

enclosed as Annexure R-4/T.

That further it is submitted that the officer of the Board visited the industry on
03.01.2023, and found that the industry was violating of the conditions of consent
granted under the Water Act, 1974 and the Air Act, 1981. Accordingly, directions
for closure of the industry were issued vide Board's letter No. 631 dated
09.03.2023, a copy of which is enclosed as Annexure R-4/U. Directions were
issued to the officials of Punjab State Power Corporation Limited vide Board's letter
No. 627-628 dated 09.03.2023, to disconnect the power supply available to the
industry. A copy of letter no. 627-28 dated 09.03.2023 is enclosed as Annexure
R-4/V.

Thereafter, the Board has formed a team of three officers with
direction to submit report. The team gave its report after visiting the industrial unit
on 11.04.2022. During the team's visit, the industry was not operational but
violations were still being committed by the industry. A copy of the report dated
11.04.2023 is enclosed as Annexure R-4/W. The industry again applied for
obtaining the Consent to Operate of the Board under the Water Act, 1974 and Air

Ls J
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Act, 1981 on 16.03.2023 and 31.03.2023 but on both the occasions the consent

applications were returned to the industrial unit being incomplete.

That further it was observed that the industry has failed to comply with the orders
dated 16.11.2022 of the Appellate Authority and the directions of the Board and
was operating its reaction tanks without connecting all the vessels with air pollution
control devices, hence Bank guarantee amounting to Rs.10 lakh deposited by the
industry was en-cashed by the Board. The Board issued further order for sealing
of the industry vide letter No. 1365 dated 24.05.2023, a copy of which is enclosed
as Annexure R-4/X. However, on 24.05.2023 during the visit of team of the
regional office, the representative of the industry submitted a request that huge
quantity of raw material is present in the process and requested not to seal the
plant and machinery at the moment. Therefore, the action for sealing of machines
could not be carried out. The request of the industry is enclosed as Annexure R-
4/Y.

The industry again filed appeal before the Appellate Authority
seeking permission to operate the industry and claimed that the industry applied
for the consent of the Board but each time the consent was denied without any
hearing. The Appellate Authority vide order dated 31.05.2023 disposed of the
appeal with direction to the industry to apply for fresh consent to operate under
the Water Act, 1974 and the Air Act, 1981 within 15 days and the Board was
directed to decide the application of the industry on merits. A copy of the order
dated 31.05.2023 of the Appellate Authority is enclosed as Annexure R-4/Z.

The industrial unit had applied for obtaining the consent to operate of the
Board under the Water Act, 1974 and the Air Act, 1981. In order to verify the
present status of the industrial unit, the officers of the Board visited the industrial
unit on 08.06.2023 and observed that the industrial unit has carried out works to
remove the defects and to prevent pollution. Report dated 08.06.2023 of the Board

officer is enclosed as Annexure R-4/AA.

Keeping in view the remedial and corrective measures taken by the
industry, the Board granted consents to operate to the industry under the Water
Act, 1974 and the Air Act, 1981 till 31.12.2023 with special conditions that the
industry shall conduct an environmental audit at its own expense within 3 months
from IIT, Delhi regarding installation of effluent treatment plants and air pollution

devices. A copy of the approval is enclosed as Annexure R-4/AB.

That it is relevant to mention here that the Hon'ble National Green Tribunal was
also pleased to constitute a Joint Committee consisting of one representative of
State Pollution Control Board, one representative of Central Pollution Control Board
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and one representative of Collector / DM, Amritsar vide order dated 10.8.2023
passed in the present case with a direction to submit Factual and Action Taken
Report. The State Pollution Control Board was nominated nodal agency for
coordination and compliance. The Joint Committee comprising of Sh. Nikas Kumar,
IAS, SDM, Amritsar-II; Sh. J P Meena, Scientist-D, CPCB and Er. Sukhdev Singh,
EE, PPCB, RO, Amritsar had visited the unit of M/s Amar Colour Chem India, Plot
No. 26, Focal Point, Amritsar on 20.10.2023 and prepared the report. The Joint
Committee report has been separately submitted by the Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Amritsar in compliance to order
dated 10.8.2023 for kind perusal and consideration of this Hon'ble Tribunal. The

Board is taking action on the recommendations of the Joint Committee.

The reply of Punjab Pollution Control Board is submitted for kind

consideration of the Hon'ble National Green Tribunal.

Submitted by

ficd A

Date: 28 —ll— 20273 (Sukhdev Singh)
4 Environmental Engineer
Place: Htz e — Punjab Pollution Control Board

Regional Office, Amritsar
On behalf of respondent no.4



Annexure R-4/A

The team constituted by Chairman, PPCB, Head office, Patiala conditibe W

1. Sh. Shivraj Singh Bal, SDM-2, Amritsar
2. Sh. Balwinder Pal Singh Walia, G.M.DIC, Mehta Road, Amritsar

ECJ
3. Dr. JN. Chakraborty, Professor, Department of Textile Technology, NIT, PO: "

Jalandhar
4. Dr Sachin Kumar, Professor, Department of chemistry, GNDU, Amritsar

5. Sh.Harpal Singh, Environmental Engineer, PPCB, Regional office, Amritsar

at
Visited M/s Amar Colour Chem India, Plot No. 26, Focal point, Amritsar on 29/09/2020

12.30 Pm onwards. During visit the said team observed the following:
: s not
1. The factory was not working in full strength and even a single reactor W@
functioning.

2. Nofumes and smoke was noticed due to non functioning of boiler and reactors.

i i ing of
SSSmmemar.). NO safety and health measures were taken for workers. Worker engaged in packing

dye were also colored in yellow color which is not good for health.

4. Whole factory was spilled with yellow colored dye.
5. 5ome of the chemicals used during manufacturing have ill-effect on human health, such

as genotoxic, teratogenic and carcinogenic in nature.

Mill owner was not cooperative; he was not giving us the record of procured materials

6.
and sold materials, i.e raw material used and final product, rather telling to go to
registered office to collect those records.

7. Mill owner informed us about zero discharge but actually discharging some poliuted

liquor.
Despite prior information about the visit, the industry was not functioning fully not

2

MERESSSS 3llowing the team to evaluate to the maximum extent.

This is for your kind information and necessary action, please.
lad

/012040 - :
Dr Sfﬂ?nm; - Dnl Sh. Shivraj Singh Bal* \ 3 \%

(Professor, GNDU Amritsar) (Professor, NIT jalandhar)  (SDMm-2 Amritsar)

Sh. Harp: E}' h A
. Hargal Singh, Sh. Balwing _ '
(Environmental Engineer, PPCB, (GM.DIC Meerhl:zlsmih Walia,
T Oagq, Amritsar)

Regional office, Amritsar)




Directions not to operate

Annexure R-4/B

1

fb

PUNJAR

S2° PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2581420 Website:- www.ppcb.gov.in email;- seezoasr@yahoo.com

No. Regd. Date:
To

M/s Amar Colour Chem India,

26, Focal Point,

Amritsar.

Subject:  Directions u/s 33-A of Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 and u/s 31-A of Air (Prevention &
Control of Pollution) Act, 1981 (13163326).

Whereas, it is obligatory part of the institute to obtain the consent to

establish (NOC) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s
21 of Air (Prevention & Control of Pollution) Act, 1981 before the establishment/
expansion of the unit.
p And whereas, it is obligatory part of the industry to obtain the consent of
JIA Board to operate an industrial plant u/s 25/26 of Water (Prevention & Control of
Ve tion) Act, 1974 u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for
disci‘arging of effluent/emissions from its industrial premises.

And whereas, it is mandatory on the part of industry to provide adequate
and appropriate pollution control facilities to bring down the concentration of various
pollutants in its effluent/emission within the permissible limits prescribed by the Board.

And whereas, A complaint was received against the industry. The industry
was visited by team comprising of officers of Regional Office and officers of Municipal
Corporation, Amritsar on 05/02/2020. The processing sheds of the industry were found
locked. However, the noise from these sheds was reflecting that the machinery /
equipments seems being operated in these sheds. The representative of the industry
denied to show the process being operated in the industry. ETP installed by the industry
was not in operation. Representative of the industry informed that they are not
operating their unit, therefore ETP was not in operation. During visit, pipeline / channel
and manhole of the industry leading to MC Sewer was inspected and coloured effluent
was found discharging into the M.C. sewer. Effluent samples were collected by the team
v the manhole of the industry which leads to M.C. sewer.

¥ And whereas, further, the erection / installation work of some machinery

was in process within its premises which reflects that expansion of the industry was
under process. Further as per the analysis report of trade effluent samples, the
concentration of various parameters are found beyond the limit prescribed by the
Board.

td

1

And whereas, Proceedings of the personal hearing before the Chairman of
the Board on 09/07/2020 in reference to Notice to issue directions ufs 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention &
Control of Pollution) Act, 1981 and Show cause notice for revocation of CTO's under the
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention &
Control of Pollution) Act, 1981 was issued vide Zonal Office, Amritsar vide letter endst.
No. 2360 dated 13/08/2020, wherein it was decided that the constituted team shall visit
the industry when it is in operation and also interact with the complainants to know the
grievances.

And whereas, thereafter, the team consisting of Sh. Shivraj Singh Bal,
SDM-2, Amritsar, Sh. Balwinder Pal Singh Walia, G.M.DIC, Mehta Road, Amritsar, Dr.
M. Chakraborty, Professor, Department of Textile Technology, NIT, PO. REC,
Jalandhar, Dr Sachin Kumar, Professor, Department of chemistry, GNDU, Amritsar a"g
Sh. Harpal Singh, Environmental Engineer, PPCB, Regional Office, Amritsar contacte

& complainant and visited the industry on 29/09/2020.

And whereas, complainant has attended Regional O

briefed about his qrj (
: grievances epreser
Possible resolutions to the team S0t uanslied ver' IS 52

* 3

ffice Amritsar and
tation along with
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And whereas, during visit, the said team observed tl;?nafeurne%i;;-

1. The factory was not working in full strength and even a sing or wag
functioning. bice .

2. No fumes and smoke was noticed due to non functionlnkg of bg'(:‘-rszpde;eattu &\

3. No safety and health measures were taken for wor elf!i-t ot gagedh
packing of dye were also colored in yellow OOI?; which is not g ealth,

4. Whole factory was spilled with yellow colored dye. g

5. Some of the chemicals used during manufacturing have tiﬂrzﬁea on huy,
health, such as genotoxic, teratogenic and carcinpgemc in nature. e

6. Mill owner was not cooperative; he was not giving us the re;:o - CFt’mCUr
materials and sold materials, i.e. raw material use;l and final product, Fathg
telling to go to registered office to collect those records. _ .

7. Mill owner informed us about zero discharge but actually discharging o,
polluted liquor. L

8. Despite prior information about the visit, the industry was not functioning fUlIy
not allowing the team to evaluate to the maximum extent.

And whereas, the Environmental Engineer Regional Office further reportyg
that the industry is not cooperating to show its process, complaints have been receivg
against the industry and industry operating its unit without the valid consents of .E‘E
Board and violating the various provisions of Water (Prevention & Control of Pollutlon',_
Act 1974 and Air (Prevention & Control of Pollution) Act, 1981. i )

And whereas, the matter has been considered by the Competent A ithy¥
and decided to issue the directions u/s 33-A of Water (Prevention & Cenu” ¢ 7
Pollution) Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution) Act, 15¢- %
the closure of the industry. g

Now, therefore, Punjab Pollution Control Board, in exercise of the powe
conferred upon the Board u/s 33-A of Water (Prevention & Control of Pollution] Ag
1974 & u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 having been fuly
satisfied that it is a fit case to issue directions and here by, direct as follows:~

1. That the industry will stop operating an Industrial Plant & stop forthwith
discharging any emissions/effluent from its industrial premises into atmosphere,

2. That industry shall not restart any process/plant unless all necessary air pollution
control measures are taken and concentration of various pollutants conforms to’
the emissions/effluent standards laid down by the Board.

3. That the industry shall not restart discharging air pollutants until it obtains th
consent of the Board to operate an Industrial Plant refused u/s 21 of the R
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 u/s 25/2 '}
the Water (Prevention & Control of Pollution) Act 1974. :

4. That Punjab State Power Corporation Ltd. will disconnect the. supply of electriciy
available to industry.

In case of the failure to comply with the above directions, you are liabk
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 &

amended in 1988 and u/s 37(1) of the Air (Prevention & control of Pollution) Ad
1981as amended in 1987.

This issue

[*] )% Senior Environmental Engine!
S S, , For and on behalf of the PP(
/ VR TETLAN Dated 37\w\3ed=

~ A copy of € is forwarded to the Environmental Engineer, Regio®
Office, Punjab Pollution Control Board, Amritsar for information and necessary aci*
He is dii 2cted to submit the compliance within 07-days,

:.1(,’9'

Senior Envi yEng:

or and6n E; half of\ne pré

. ) 4 10
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—GRIAE_
<2 PUNJAB POLLUTION CONTROL BOARD
zonal office, Plot No. 164, Focal Point, Mehta Road, Amritsar

Tele Fax:: 0183-2581420 Website:- www.ppcb.gov.in email:- seezoasr@yahoo.com
e —————— —

Regd. Date:

No.

To 1 The Chief Engineer (Border Range),
" Ppunjab State Power Corporation Ltd,
Amritsar.

2. The Superintending Engineer (Distribution),
Punjab State Power Corporation Limited, -
Amritsar.

Sub: Directions u/s 33-A of the Water (Prevention & Controi of
Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control

of Pollution) Act, 1981 - M/s Amar Colour Chem India, 26, Focal Point,

Amritsar,
o In reference to above, it is intimated that the Competent Authordty has
&J‘ = i2d to disconnect the supply of electricity available to the premises of subject cited
W Y.

You are, therefore, directed u/s 33-A of Water (Prevention & Control of
Poliution) Act 1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981
to comply with the following direction:-

"That the authorities concerned shall disconnect the electric
connection of the industry with immediate effect and not to restore the same
without prior permission of Punjab Pollution Control Board,"

In case of failure to comply with the above said directions, you are liable
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37
of the Ajz4Prevention Contglﬁc.)f Fé?llution) Act, 1981.

) / fi | } - Senior Environmental Engineer
. For and on behalf of Chief Env. Engineer
T fe?ﬂrg, '

7 d

Endst. No,  S=A\\- Dated. L’%\\\\\\;@m

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Amritsar for information and necessary
action. He is directed to submit the compliance report of above said
directions, within 07-days.

Senior E ntal Engineer
For and on&ha of Chief Env. Enginecr

Endst. No, Dated.

Focal P A copy of the above is forwarded to M/s Amar Colour Chem India, 25,
in

mritsar for information. X/L’

Senior Environmental Eng_ineer
For and on behalf of Chief Env. Engineer

11



Annexgréz;f,c

= *
<2 PUNJAB POLLUTION CONTROL BOARD

*+ zonal oOffice, Plot No. 164, Focal Poi
: gy nt i
pax.: 0163:2581420 _ Website: www ppch gov.in : ahrnn:'l“ iﬁﬁ?@ﬁﬂfgﬁr

1el

NO---- ETTTITTLLL]
Dated...oeesrasssnssase

T yys Amar Colour Chem India,
plct No. 26, Focal Point,

Amritsar.

, ocation of co
b l;oe;ution) oy 198'?::;!:3 operate under the Air (Prevention & Control of
ater (Prevention & Control of Pollution) Act 1974.

d b eéﬁ?i%"&"&ﬂ"ﬁi’? e L o B operate of the
qtion & Control of Pollution) A;:nfggl&fcf Osfmi of Poluion) Ac, 1974 and.uls 21 o€ ¥
an outlet. , for discharge of effluent/emission from its premises

bail” i enereas,
And wihereas, It is mandatory on the part of industry to install proper and adequate Water

i pollution Control Device so that the- concentrati '
emumtﬁd“‘ﬁ"” star;ﬁards orescribed by the Boa rr::‘h.'atlon of various pollutants conforms to the
ereas, the Hon'ble i i whi
375 of 2012 titled as Paryavaran gﬂfarlfsrﬁ g:umTtioirfg dc’)ath Nr?{f g o const_e R
i . c;rlde;]da tec:I 32 (22017, decking as e ers Versus Union of India and Ors has
1. Al the industries are required to setup Effluent Trea
tment Plant (ETP)/ Co
Efﬂue:-nt Tre?tnjent Plant (CETP)/Sewage Treatment Plant (STP) and ma(ke ﬁaﬁ. g
8 ﬁ_r;rl\cusunal \glﬂuun the prescribed time limit of 3 months.
3, e State Pollution Control Board's are required to ca i i
: ] rry out inspection to
comqhance pf ﬂwe'dlrectlf_ans of the Hon'ble Supreme Court of Ind?:e ensgre o
4, Tl?e_nndusmal_ units, which have not been able to make their ETPs fully operational
within th?. notice pgnod shall be restrained from any further industrial activity.
5. The Punjab Pollution Control Board should initiate the action against the defaulting
industries. o
And whereas, the Punjab Pollution Control Board in compliance to the above said orders
New Delhi, has given Public notice through a common

passed by Hon'ble Supreme Court of India,
rious newspapers on 17.03.2017 and subsequently final notice on 18.05.2017

! iguerﬁsement in va
- the industries about the order passed by the Apex Court of India. A time of 3 months
| i.e. by

apPrig
was given through the said notice

21,05.2017.
Earlier, the industry was afforded an opportunity of pel

of the Board on 09/07/2020, wherein after hearing the officers of the
the industry, the worthy Chairman of the Board decided that:-
1. Ateam of the following officers is constituted :-
a) The representative of the Distt. Administration, Amritsar.
b) The representative of Distt. Industries Center, (DIC) Amritsar.
¢) Two experts from an Educational Institution of repute in the field of manufacturing

dyes and chemical separately:
d) Environmental Engineer, Regional Office, Amritsar. .
2. The team shall do the complete analysis of the pro being carried out by the
rt along with their findings by

industry w.r.t. water and air pollution & submit repo
be adopted by the industry.

_ suggesting pollution control measures t0 _

3 Tega?n shag" p:;so interact with the complainants and visit the surrounding area of the
ind rievances of the complainants.

i ey g tion and if the industry does not allow to

4, Team shall visit the industry when it Is in opera

" monitor the industry then police help may be taken and submit complete report with
their findi ndations within 10-days. .

PR team members and get the compliance of

5. Regional Office shall coordinate the
& Control of Pollutic_)n) Act,

said decisions within stipulate period. )
i o of Water (Prevention -

It Is added that the directions U/s 33-A )
Pollution) Act, 1981 has been jssued !
g : 20 to disconnect the electric

1974 ang u/s 31 i
-A of Air (Prevention &
PSPCL Authorities vi ted 27/11/20

orities vide Board's letter no-. 3595-96 da | ! !
Connection of the industry With immediate effect and not to restore the same without prior

Permission of Board.
1

to make the effluent treatment plant fully functiona

reonal hearing before the Chairman
Board and representatives of

above



Inin,
industry applied for obta g ¢o
that the subject cited Preventi
Ope:latg"% m,r"(‘gﬂﬁml Control of Pollution) Act, 1974 and Air ( on §

ction Order issye
Pollution) Act, 1981, The industry submitted the copy of Disconne d

8ents
byn;; Ol

hi ¥ B
Authority (copy attached) and also submitted proposal and undertaking, Which is as unge._ "Shy

The industry has installed adequate effluent treatment plant comprisin
chemical dosing systems and filtration system.

9 of Al the

* The industry has also proposed to convert wood fired baby boiler to C\g fireg X

. bT;iLerlhdU stry has provided suction hood with scrubbing systems through

emissions are sucked and passed through water tanks in which caustic soda jg

absorb the gases.

* We use basic dyes and we don't manufacture any AZO dyes. Further, we ¢,

with the observations of the high level team who visited our factory in Se

th g
o

Nt 5
bt

€Mmber ..
year because we don't use any dyes which cause ill effect to the human bei this

assure the department that while processing these dyes there will be no harp,
the workers/staff because of manufacturing of our produ'ct. e
Accordingly, consents to operate under the Water (Prevention ntrol of .P°
1974 and Air (Pre:fenﬁon & Control of Pollution) Act, 1981 were granted to the |

to an

Ing_ WE
¥ of -

llution

ndUSh'v for »
: r
period up to 28.02.2021 along with the directions u/s 33-A of Water (Prevention g g

& Control of Pollution) Act
Pollution 1974 and u/s 31-A of Air (Prevention : ) Act,
restnraﬁ&?elm&ic connection of the industry temporarily up to 28.02.2021 vide

Fpards
ith di i hat :- 4

no. 3922-23 dated 31/12/2020 with direction to the industry t .
1. The industry shall neither discharge any untreated trade effluent into M.c, Sewer or

shall emit any untreated air emissions in the ambient air.

2. The industry shall get its proposals of control of water & air

of
L fy
by

air pollution auditeq
Deptt. of Environment & Bio-Technology, GNDU, Amritsar within 15 days. The jng
shall also submit the material balance statement as per manufact

duly verified from GNDU anc; shall also submit a certification from GNDU for
eco-friendly raw materials and manufacturing of eco friendly dyes within 15 dg
to 15/01/2021.

. Based on the report of GNDU, if up-gradation is

required in the pollution
System, the industry shall do the same by 31/01/2021 and report to the g,

31/01/2021.

4. The industry shall stop using wood and an

y other fuel and start using PNG ag
MOU signed with the GSPL by 31/01/2021.

And whereas, along with the release of electric connection, the Com
Board decided to constitute a committee of following officers to

the industry during its request for release of electric connection:-
1. Sh. Harbir Singh, Senior Environmental Engineer.

2. Sh, Manohar Lal Chohan, Environmental Engineer,
3. Sh. Rajesh Kumar, AEE,

4
5

¢
+ Sh. Sandeep Gupta,

ASO, Zonal Lab Jalandhar.

+ Sh. Harpal Singh, Environmental Engineer, Regional Offi

(5) Er. Rajesh Kumar, AEE (Regional office, Amritsar)
(6) Sh. Sandeep Gupta, ASO (Zonal Lab, Jatandharj
(7) Sh. Harpreet Singh, 350 (Zonal Lab,

(B) The team also visited the [
complainant, During visit Sh, nderpal Singh,
industry of complainant informed that they are fa
due to operation of M/s Amar Colour Chem. The comp|
has made expansion around 06-months back adj
emissions of the industry are carcinogenic in the
demanded testing. The complain
manufactured by the industry fro
report is enclosed as per Annex
cellected from Roof of the complainant industry,

(C) Observations During the visit;-

uring procesg invg

Using of
ys i.e. Up

COntrg|

ard by

Per the

petent Authority of the
check the commitments made by

i ,.\.wﬁ
S
- -

e, Amritsar (to assist the team),
Engineer Zonal Office Jalandhar has
no. 1207 dated 10/03/2021 wherein i -

qQuired about the grievances of
complainant and workers working In the
cing problem of breathing & eye irmitation
ainant also informed that the industy
oining to the wall of complainant. T
allre s evident from previous visits 29
ant also informed about the fist of products e
M the website of M/s Amar Colour Chem. (Copy of “55
ure-A). An Ambient Ajr Quality Monitoring samples ¥

,13
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’ 123

e ind Sﬂzf‘fngz:tr?;: \;i :‘Otggggd;ate manufacturing industry and s covered under the 17
o Oﬂescturing ¢ iyt b y CPCB & MoEF, Govt. of India, The Industry Is engaged
- manuf Gy of Vit the man faes of dyes namely Auramine Yellow and Melachite Grgen :
210 O the i e ufacturing of Auramine yellow dye process was In operation |
e manu g of melachite green was not in operation. Following zre tgg '

th
ﬁ:a " facturing process enclosed in the manufactures of dyes

> Condensation > Filtration - Isolations & Condensation Dumping - Filtration

. 1solation = Filtration in filter
:ryer 'S Ready product. press & centrifuge - Wet cake crusher - Spin flash

3 R M. Mixing & Reactions of Chemicals in Reactors - Addition of Water+Sodium Sulphuric

in Reactors > Addition of Oxadic i X
lSN er - Ready Product, Acid & Helium & H2S0, = Crystallizers > Centrifuge ->

-9 o h visit

S Th:sa TZ": o“f"?:ﬁﬂ:lrgr:;zsdzfﬂﬁgoﬂg capacity were found stored in large number in the
; raw material i

and-lot of yellow coloured effluent was found bzzr;ﬂ:ir:gmv::goel::ls zﬂzggd“ﬁﬁ %I.'Jseg%d

L\ geyler exactly outside the entrance gate, the effiuent samples was collected and aﬁom.e;

samp:; Ofpeg:;gto?g?e@;ms:s frogl the drain leading to the M.C. sewer inside the gate

pear the pa Industry and were se

e ohalifor analyss e nd to Punjab Biotechnology Incubator (PBTI)

7) The industry is engaged in multi stage batch operation process which emits lot of proce

:{r:;ission from chemical reactions in the rector as atmogt all the reactors are gpgofiosn:
The coloured waste water is discharged from various manufacturing process and the
industry has provided 02-no. underground storage tanks for the collection of effluent
arising from the manufacturing of both products followed by 02 no. Reaction cum settling
tank further leading to another settiing tank, storage sump, and filters which as per the
industry it is treatment plant for effluent but the physical condition of ETP shows that.it is
not in operational condition so no effiuent sample of any treated effluent was collected.

(4) The industry has installed 01-no. baby boiler having stack height below roof level.- The .
industry is also having O1-no. pet coke fired thermopac of capacity 600 U with only
cyclone as APCD further attached with stack but no sampling arrangement was provided.
The industry has not provided 2 stage lime scrubber as required to be installed as APCD,

; where Pet Coke is used as fuel.
P— The industry has made agreement with GSPL for supply of PNG for conversion of fuel i.e.
Set coke to PNG, but the same has-not be put in use by the industry.

(6) The industry has provided scrubber and cyclone followed by bag filter to contain emissions
arising from Auromine dye manufacturing section but the stack height provided was
neither adequate nor any sample arrangements has been provided.

(7) Itwas also observed that the industry has installed some of the plant & machinery along
the common boundary wall of the complainants factory and some new plant & machinery

is also under installation alongwith the industries & Industrial shed, which clearly indicates
that the industry is doing expansion of the plant without obtaining NOC/ Consent to
te of the Punjab Pollution Control Board under the

Establish (NOC)/ consent to opera

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of

Pollution) Act, 1981 and also without the approval from Director of Factories under The
Factories Act, 1948. . )

(8) The industry could not show the compliance of various provisions qf Hazardous Wastes

(Management, Handling & Transboundary Movement)' Rules, 2016 th_h regard to storage

& disposal of hazardo jous manufacturing process, empty

-~ containers of raw material &

(D)(g) The house keeping in whole of the in

o analvsis of effluent & AmDIENL S 2 €O am as u ;

: (1) The 2 no. effluent samples collected during the visit and as per the analysis done by

Punjab Biotechnology Incubator (PBTT) Lab, Mohali following are the results. (Copy

enclosed as per Annexure).
Results-I (mg/ltr) | Results-II (mg/ltr)
lﬂ’ A 10.42

ids (TSS 65.2 260

©)

ETP sludge etc.
dustry was in very poor shape.
iri e collecte

0 DY LNE 1t naer:.-

EI_ otal Suspended Soli

’ _mmonlcai Nitr!—en 58.2 50.4

—Oll Grease 5.5
BDL (MDL 0.05)

&
“ Chormium- Hexavalent (as Cr+6) _

3 14



y BDL (MDL 0.01) BDL (MDL 0,07
1 2 - 6. | Nickel (as NI) 0.06 0.05
7. | Zinc (as Zn) = N 0.04 0.05
8. | Copper (as Cu) 0.18 0.66
9. | Lead (as Pb) = BDL (MDL 0.01) BDL (DL 557
10. | Chromium (as C 191 200
12 BlgherialGeygen Demand (8003 2t 2700 - S 259
13. | Chemical Oxygen Demand (COD) BDL (MDL 0.01) 336
1. | Cadium (as Cd) BDL (MDL 2 BDL (Mpy, 0.01
15, [Sulphide n.ﬁ)\ BOL (MpL
16. | Phenolic Compounc)is (as C6HSOH 0.02 3.61
17. | Manganese (as Mn 11197 ,05
18, | Total Dissolved Solids (TDS) 3699 10401
19. | Chloride (as CI) C 1900 3299
20. | Sulphate (as S04) 0% Surviva| in 100 T 18(]0
21. | Bio Assay effluent afte, %hr | e Survival in 1009
of test. Clluent after g6 py of
test,

i i rameters such a gop
The analysis report reveals that various pa S S , COD, Blo-a |
TDS, Chloride, pH, heavy metals are beyond the limits as pregcrp. o it Séssavrdsgfp;zii
discharges. ) L " _
2 le of ambient air quality monitoring was collected from g Oof of RO
= Ihh: c?;npﬁainant and the analysis of various pollutants are as below. of the Premises o

. No. Parameters R
sr1 i RSPM (ug/Nm?) e:g':]“‘
- 3
2. NOx (ug/Nm*) _
. o) |y —
(E) ral_in ion i f pol '

(1) Waste water, solid waste & gaseous emissionq are the major causes of pollution generated
in Multistage batch & operation process having poor process control & unit Operatiory
processes, ;

*  The pollution load generated per ton of product is very high, it has been reported tht
for manufacturing of 1 ton of product approx 5.5 tons of waste is generated and the
release of untreated waste water poses a threat to the environment & the most serioys
problem are discharge of coloured effluent, which in turn decrease the D.0. of the water -
body. The removal of dyes from the waste water is one of the major environment|
challenges, the majority of the dyes are difficult to remove by biological methods of the
treatment. The major sources of the waste water generation are;

e
* Mother liquor of filtrate stream from filtration operation. o J-"

* The waste water streams from the washing of filter cake to remove either salt ﬁnpuriﬁes
or residual filtrate, '

* Leakage & spillages.

* Floor washing of the work area,

The effluent discharged from the dye manufacturing section is highly acidic and contains
toxic compounds, many of them are carcinogenic and highly hazardous to human health and the
environment. This is due to the presence of benzene, naphthalene and other nitro-aromatic based
compounds in the waste water, which are used as raw materials during the production-of dye !
intermediates. Due to the excess use of acid and alkali quantity, the waste water contains high
concentration of inorganic salts that results in the high consternation of TDS due to this, treatment
of effluent is very difficult and highly expensive,

(2) The typical characteristics of the waste water from a dye manufacture industry are a

below:

] Parameters G Value

| Colour Varying deep colours

[ pH 46 -

| Chemical Oxygen Demand (COD) | 50,000-1,00,0_“!29%—-/
[ Total Dissolved Solids (TDS) 15,000-2,00,000 mg/L __—
| Ratio of Biochemical Oxygen Demand (BOD to COD <ué2000 —

[ Sulfates -\%Lgﬁ;mmﬂ/’ _
’réz%;;nes 16,000 to 20,000 mg/L

vered
i d i jate industry are UMESeCe
(3) The major gaseous emissions from the dyes and dye intermediate

era
: ssions gen
gases generated from the process is vented out through the stack. EM P



(F)

\\ formulations
« When pumping Tiquids, ensure that leaky connections are sealed. 16

(4) Large quantities of solid wa

Recommendations :
(1) The iPdUSthOimmediate
(2) The industry to certi

observed as fugitive em Lgdﬁ
ot Yeides: o mlnfgnz fmay contain gases like chlorine, sulfur dioxide, sulfur /

threat.. The other acld and organic solvents. They pose a serious pollution
from the drying a:&uﬁn%f] alr pollution from this sector s the particulate matter emission
pollution, Emission stanclardsn g,a‘;tp"f;?”,:g; t';';le gas from bollers Is also a source of air
es of gases.
items generated in the proci:ss afre Yenerated from the dyes industry. In fact, solid waste
intermediates and pigments of the production and Industrial use of synthetic dyes, dye
wastes from the process Ind:i;tount for huge volume of hazardous waste. The types of
waste, waste dye powder ang @ sludge, Iron sludge, residues from the filter press, tarry
compounds «which has to Pasgokagmg material, These solid wastes contain toxic chemical
disposed of to Treatment. Sto red in environmentally sound manner and has to be
waste generated from the dy rage and Disposal Facilities for hazardous waste. All types of
hazardous waste, as per the Hes and dye intermediate sector comes under the category of
ions :- azardous Waste (Management and Handling) Rules 1989.

fy WLY ;:OP discharges untreated coloured effluent into MC Sewer.

Y ether the industry is manufacturing a banned dye or non

th Sty to get the certificate of the product it Is engaged in
€ technicat institutes of Good repute.

- banned -dye, the in
manufacturing from

‘) Gie i i
k. ?3) manufacturing of process is done in multistage batch process rather than

continuous

o o oon;rg;?:s’ S0 it was observed that raw material is lost as waste and which

Plan to shift greatly to pollution generation. So the industry should submit Action
Shift onto continuous process & operation of manufacturing. : :

(4) The industry needs to get the ETP designed from an technical institute of good repute

for the treatment of waste water ' i
5 i vater generated from the Dye & Dyes intermediate
manufacturing Industries & accordingly to install a new adequately designed ETP. .-

(5)  The industry for the control air emission being emitted from of various sources and

from the process reactors, should install adequately designed APCD's on all these
source and provide adequate stack height and sampling arrangements. R
(6) The industry needs to identify all the source of solid waste being generated from the

.. various process, as they are coved under the Hazardous Wastes (Management,

Handling & Transboundary Movement) Rules, 2016 and should provide adequate in
house storage facility for the storage of hazardous waste and there after send it to
TSDF Nimbuan. -

(7) The industry needs to apply & obtain the authorization under Hazardous Wastes
(Management, Handling & Transboundary Movement) Rules, 2016.

(8) The industry need to dispose of the raw material drums as required under the

pms—e.- provisions of the Hazardous Wastes (Management, Handling & Transboundary

¢ Movement) Rules, 2016.

(9) The industry needs to install OCMES & CCTV cameras at the outlet of the Effluent
treatment plant & connect it with the Website of PPCB so as to monitor real time 24X7
discharge of waste water by the industry.

(10) The industry needs to install 2 no. high volume samples, one at the front boundary &
2" at the back side along with the CCTV cameras & to connect it to server of Punjab
Pollution Control Board to monitor 24X7 the air emissions discharge from the industry.

(11) The industry is using toxic chemical in the manufacturing process, so it needs to get the
valid license from the Director of Factories under The Factory Act, 1948,

(12) The industry needs to obtain Consent to Establish (NOC) of the PPCB for the expansion
project which is presently in progress at site without the approval of the Board. :

(13) The industry needs to immediately stop using pet coke as fuel as the industry has not
installed 2 stage lime scrubber as per the policy of the Board.

(14) The industry needs to adopt “cleaner production technology & Best practice for
operation of unit as mentioned below:-

Material Receiving « Segregate spilled materials.

Material transfer « Ensure routine equipment maintenance, inspections, and operating care to

o Formulated operator training and quality control procedures to enable
proper handling.

« Ensure first-infirst-out for raw materials.

« Maintain a raw material order inventory so that residual raw material losses
may be minimized.

« Rinse the containers residues into the batch, to remove the final residuals.

prevent material losses.
« Optimize and maximize the use of dry dust collection equipment,
« Clean outs form filter equipments may also be used to make sale able e




eactors& | « Determine the amount of precipitation agent at the progyct
Isocations + Determine the maximum or minimum temperature needeg

» Control the volume of the batch to reduce the amount of preg

Filtration » Use filter clothes that can be cleared or laundered so as t, reuse fhe
media for different products.

* Reduce the number of leaks by implementing and overseein

+ Establish testing parameters and values for each product t

* Reduce the amount of filter wash water used by filing

Grinding * Eliminate the practice of using excess and un-necessary deducste

rs
to save on raw materials usage and costs and to reduce the %eneratiy
off-spec products. .
* Optimize media selection in the milling operation to reduce the freque
required for media disposal. .
¢ Optimize product formulations and grinding conditions to mini

replacing screens. . 1%
* Optimize grinding temperature and media to shorten grinding Umes"'a},
b reduce energy usage.
Blending

dye,
e Train the blend formulator and blending equipment

addition.

And whereas, the industry has requested on 24/03/2021 for release of
connection for six mo

temporary electyi
nths 5o as to take all the complete all measures for control of air ang Water
pollution.

considering the request of the industry dated
industry Environmental E
for refusal of consents a
and u/s 33

24/03/2021 and the unde
ngineer, Regional Office, Amritsar recommen
nd notice u/s 31-A of the Air (Prevention &
-A of the Water (Prevention & Control

rtaking given by the
ded that show cause notice
Control of Pollution) Act, 1981

of Pollution) Act, 1974 may pe ISSUe4 2. —
opportunity of personal hearing before Chief Environ ¢

mental Engineer, Jalandhar, ¥
Accordingly, the personal hearing was given to-the industry before the Chief Environmental
Engineer on 30/03/2021, wherein it was decided that:-
L. The industry is directed to stop the construction of €xpansion made by the industry in its -
premises immediately till it obtains the required NOC/CTOs/EC (if any required),
2 The industry is directed to Immedately stop discharge of untreateq coloured effiuent into
MC Sewer,

3. The industry is given the time period up to 31/05/2021 to take all the steps and make all
the pollution control arrangements in Place assuggested by the team headed by Sh.
Harbir Singh, Senior Environm

ental Engineer of the Board as mentioned below:
a) The industry to certify whe

ther the industry is manufacturing a banned dye or non
banned dye and the indus

try shall submit the certificate of the product it is
engaged in manufacturing from the techni

cal institutes of Good repute.
b) The industry shall submit

Action Plan to shift to continuous process instead of
batch process of aperation of manufacturing.

¢) The industry shall to get the ETP designed from an technical institute of 90oC _
repute for the treatment of waste water generated from the Dye & DVES
Intermediate manufacturing Industries & accordingly to install a new adequately

designed ETP.

d) The industry for the control air emission being emitted from of various SOUTES
and from the process rea

e
ctors, shall install adeguately designed APCD's 01 @

these source and provide adequate stck height and sampling ananganmﬁﬂz}n W
€) The industry shall identify all the source of solid waste being generated

various process, as they are coved under the Hazardous Wastes (MWWM ,;
Handling & Transboundary Movement) Rules, 2016 and should provide

r send it
in house storage facility for the storage of hazardous waste and there afte "

0a
procedure for cleaning, resetting, and closing the filter press, Standa,d
hat indiate th
end point for washing o

the fltray,
equipment with wash water, allowing It to soak in the filter unit for 5
i Perigg
of time, and repeating the procedure.

In Order

Operators t avoid
excessive use of dedusters and evaluate different methods of deduster
e

deve
Settlements & stage as excess use of these agents leads to waste generatiop, *Oment

0 ensyre D
crystal formulation of the production used In the isolation, "Opey

Ipitatiy
and to optimize the amount of product precipitated from the Mothe J :greﬂt

ity

n

|

|

ey ||_

Mize serns ||

blockage and thus the waste water associated with removing, deaning m |

E_I

o Capture dusts generated during blending by dust collection Systems andl*
recycle into the same product or other saleable oroducts, such a3

black I




to TSDF Nimbuan, 1 2 7

f) The industry shaj sp ,

(Management, Handling % 7,202 the auth
; T orizatio,
g) The industry shay dfsg& Tfa’nfboundary Movement)”R ;f;gesa;fgzardous Wastes

; of th
provisions of the Hazargo,s S € raw material drums as required under the

Movement) Rules, 2p; Stes (Managem :
o bﬂ;g;;r:du?g}, shalf fnsgff OCMES & ccry S Aachy & Transboundary
ent plant & connect i
24X7 discharge of waste . "/t the Website of p .
i) The industry shall instay, Water by the in it PCB so as to monitor real time

2 no, hi
2nd at the back side o, j H;'gh volume samples, one at the front boundary &

cameras at the outlet of the Effiuent

Factory A se from the Di i
7y Acl, 1948 for usage of toxjc chemical nﬁ?:f;arsgff;; ’; Factories under The

k) The industry shall obtaj
any) for the e«wansiot?rﬂ;f;gtentht? e onen (NOC) of the PPCE/EC (if applicable
approval of the Board, =~ - Which is presently in progress at site withour the

to CNG Gas usage in its b /" as per the policy of the Board and shall switch over

4 ;:E ;’;d;%jggg z,‘%"t cleaner production technology & Best practice for operauon F
headed by Sh. Harbir ;h;e;a?;fndauo{, part (14) of report as suggested by the o
proceedings part. » Senior Environmental Engineer of the Board above in the

5, 7?:; gogsi'fg ;"; ;perate applied by the industry under Water (Prevention & Control of
Pollution) and Air (Prevention & Control of Pollution) Act, 1981, be extended
up to 31/05/2021 with the conditions stipulated above. ’ s '

6. The electric connection of the ind. be ext: —
Kstied o the PSPCL Sccordingly. ustry ended up to 31/05/2021 and direction be

7. The fortnightly progress of the activities of above pollution control arrangements made
by the industry shall be submitted by the i [
Amiritsar shall verify the same persana;}';y. VR0 R PR . N AR

8. Further action shall be taken by the Board in the in the matter after reviewing the

progress reports submitted by Regional Office, Amritsar the industry. ; :

The consent to operate under Water (Prevention & Control of Pollution) Act, 1974 and Air
mravention & Control of Pollution) Act, 1981 have been extended up to 31/05/2021 vide no.
LI0W/Panewal/ASR/2020/14624604 and CTOA/Renewal/ASR/2020/14624420 dated 09/04/2021
with conditions stipulated as per approval accorded by the Competent Authority.

And whereas, the said local residents and people have also protested against the said
factory and made agitation to the Regional Office of Punjab Pollution Control Board situated at

. Focal Paint, Amritsar.

And whereas, it is alleged by the complainants namely Sh. Vikram, Sh. Rajesh Kumar, Smt.
Asha Devi, Sh. Harinder Kumar, Sh. Tun Tun Verma & Sh. Jeewan Kumar Shah that the factory is a
serious nuisance to the society and dangering their health at large. _

And whereas, the Board has received a letter from office of the Monitoring Committee of
the Hon'ble National Green Tribunal situated at Forest Complex, SAS Nagar, Iet@er no.
CMC/2021/1798 dated 03/05/2021 and it has been conveyed that 'ﬂ'\el video clips as received.on

 WhatsApp to the members of Hon'ble National Green Tribunal Monitoring Committee and thereby
the:matter has been considered by the Monitoring Committee and decided the engglry in the
matter may be conducted and immediate action against the ipdustry, as per the provisions of the
Water Act, 1974, Air Act, 1981 and Environmental (Protection) Act, 1986 may be taken after

folowing due procedure as per the provisions of the said act.

“=And whe o Board has also been received legal ) )
- 33, Anand Avenlzgfimu:itsar u/s 80 Code of Civil Procedure and wherein Sh. Kapil has called upon

: i the Punjab
Worthy . Secretary, Department of Science Technology & Environment, Chairman of
Pollution Contro';y’Boarg and Senior Environmental Engineer, Zonal Office, Amritsar to order the

i industry.
fosure of e i of the Air and Water pollution being caused by the in
And l\-:f?grg;‘: ﬁﬁﬁf}im was visited by officers of this office on 04/05/2021 and observed

% Under:-

i ion that was bein
L As resentative, the only construction
duri?nzr tttim.': \:rift of team P'PCB last.time was the alteration of shed. No new €xp

jon of ETP.
" was observed at site, except for construction O = - in
2. The industry Is stiII' discharging its floor washing into sewer

coloured effluent. < 9
18

notice from Sh. Kapil Puri, Advocate,

g done by the industry
ansion

form of untreated



2 facturing of nop.
1 8 to submit a certificate regarding manu ON-bany
4 ;hnt:n ";dm ilcsa;,?tn stitute of good repute. ﬂ_us per the representative, they are in&d e

: thh f"gg'mpmnta”“e' it was not possible to shift to continuous proces e

: batghe process of operation of manufacturing of dyes. =
The civil work for the ETP has started on site. oDy i

The industry is yet to install adequately designed APCD's on air emission from o
reactors and to provide adequate stack height and sampling arrangement, Cegg
7. As per the representative, they are in talk with TSDF Nimbuan to obtain Mmembe hp
dispose of HW generated in the premises. . ty
8. The representative told that the industry will apply for HW authorization after

o

t oy
. %
TSDF Nimbuan membership. _
9. Drums are not being disposed off to authorized recycler as per Hazardoyg W
(Management, Handling & Transboundary Movement) Rules, 2016. o Vasteg

10. As per the representative, OCMES & CCTV cameras will be installed after COMpletjy, "
ETP.
. The industry is yet to install 2 no. high volume samplers.

}?1“ The induss?y h:rse not received / obtained va]id I|ceqse from the Director of Factn:
under The Factory Act, 1948 for usage of toxic chemical manufacturing Process, A &
the representative, the same has been generated but not received in hard copy, Per

13. The industry is still using pet coke as fuel in the thermopac without 4 \age*
scrubber as APCD. z ' s,

14. The industry has installed a new gas fired thermopac 10 lakh calories, The installaty,
of pipeline and fitting was under process. The same will be completed within 3 Week
The meter for CNG has been installed outside the gate of the industry. :

15. The industry will switch over to CNG usage for its thermopac within a week as told by
the representative.

And whereas, the matter has been considered by the Chief Environmentz| Enginegr
Jalandhar and noticed that the industry is still violating the provisions of Water (Prevenljang'l
Control of Pollution) Act, 1974 as it is still discharging its floor washing waste into sewer in form of
untreated colored effluent, is violating the provisions of Air (Prevention & Control of Pollution) Act
1981 as it is still using pet coke as fuel in its boiler without installing double stage alkali SCrubber
as per the guidelines of Punjab Pollution Control Board and discharging fumes into ambient ajr
without treatment, the industry is still violating the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 as it is disposing off the drums to up-
authorized recyclers and various other violations as reported by officers of Regional Office,
Amritsar during their visit made on 04/05/2021. Also, the industry failed to submit fortnightly .
progress of the activities of the pollution control arrangements made by the industry as decided
during hearing dated 30/03/2021. @ —

And whereas, it has been decided to issue show cause notice for revocation of Cusents &0
operate and notice to issue directions to the industry u/s 33-A of the Water (Prevention & control
of Pollution) Act, 1974 and u/s 31-A of Air (Prevention& Control of Pollution) Act, 1981 along with
opportunity of personal hearing proposes to issue the following directions:-

1. That the Consents to operate applied under Water (Prevention & Control of Pollution) A -
1974 and Air (Prevention & Control of Pollution) Act, 1981, will be revoked.

2. That the industry will dismantle and remove all outlets and stop forthwith discharging its
effluent into sewer or through any other mode & emissions.,

3. That the industry will not restart any process unless all necessary water/air pollution car_ltrd
measures are taken and concentration of various pollutants in its effluent/emissions
conforms to the effluent/emissions standards laid down by the Board for such -
discharges/emissions.

4. That the industry will not restart discharging effluent/emissions until it obtain consent ofﬁﬁ
Board u/s 25/26 of the Water (Prevention & control of Pollution) Act 1974 as a(nende;’ '
1988 & u/s 21 of the Air (Prevention & Control of Pollution) Act 1981 as amended in 198I >

5. That Punjab State Electricity Board authority will be directed to disconnect the supply
electricity available to the industry.

jef
And whereas, Accordingly, the matter was considered by tgeco?!]ﬁ"
Environmental Engineer and hearing notice u/s 33-A of the Water (PreventloTution) A
of Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control of Pol151
1981 was served to the industry vide Regional Office, Amritsar vide letter no.
1. ng the
sl The representative of the industry Sh, Rohit Handa submitted duri

samé
i | f ETP and the
hearing on 07.05.2021, that they have started civil construction work o .
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| jglikely to DE C‘T‘:’Liett:%:ghln 15 days, regarding certificate for non-banned dyes: he said
are in tmi;l;ct ) U authorities, it is not possible for them to shift to continuous
& fromme?]tcwr'g/ci:‘ewr&a EUfactuﬁng activity, they have contacted NGPL for hazardous -
waste 2 M/s A e done shortly. Also, he Informed that they have entered in
agreement wi ht rgtﬁarwal & Co. for disposal of waste drums (but COPY not produce
B g nearing). He Lrer stated that they have placed order fo OCEMS, CCTV and high
b ume S2MPIST RS ation and got the quotation from a firm. He also submitted 2t they
.~ ha Al s ﬁlpe""e and will shift to PNG within 01 week.
Afte; earing the officers of the Board, representative of the industry and
facts of the Gge. o1 rﬁcom, the Chief Environmental Engineer observed that the industry is
.| violating the provisions of Water (Prevention & Control of Pollution) Act, 1974 as it IS
otill discharging 1ts floor wash_ing waste into sewer in form of untreated colored effluent, is
> oating the provisions of Air (Prevention & Control of Pollution) Act 1981 as it is
 ysing Pet coke as fuel in its boiler without installing double stage alkali scrubber as per the
sidelines of Punjab Pollution Control Board and discharging fumes into ambient air
ithout proper treatment, and various other violations s reported by officers of Regional
Offce, Amritsar during their visit made on 04/05/2021. Also, the industry falled to submit
fightly[--0gress of the activities of the pollution control arrangements made by the
industry s decided during hearing dated 30/03/2021. Further the Board has: been
 receiving no- of Cpmplalnts from the residents and from Hon'ble National Green Tribunal
vonitoring Committee as stated in above paragraphs. Therefore the Chief Environmental

gngineer decided as under: _
1. The industry is violating the provisions of Air (Prevention & Control of Pollution) Act,
1081 & Water (Prevention & Control of Pollution) Act 1974 and it is a fit case for the

closure of the industry as such:
i, The Consent to Operate granted to the industry under Air (Prevention
& Control of Pollution) Act, 1981 & Water (Prevention & Control of

Pollution) Act 1974 be revoked.
Therefore keeping in view of above the Consents to Operate exte
31,05.2021 under Air (Prevention & Control of Pollution) Act, 19
Control of Pollution) Act 1974 are hereby revoked.

nded to the industry upto
81 & Water (Prevention &

This issues with the approval of Hon'ble Chairman of the Board
_ ggl
Hﬂ _ For Senior Environm ]16 Engineer
Endst. No. APkhen Dated.. SRS
neer, Punjab Pollution Control

the above is forwarded to the Environmental Engi

_ A copy of
Board, Regional Office , Amritsar for informgtion and necessary action please.

VA
PE 2 / AER-? ——_For Senior Enviwke’llm Engineer
14 ) g V3 Uy \
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1 30 Annexure R-4/D

| g Z5PUNJAB POLL‘
UTION co
zonal Office, Plot No. 164, Focal point, Nﬁzz%ta? S-\)ﬁ?itgﬂr

> 0183-2581420  Website:- www.ppch
R____ PDPCcb.gov.in email:- seezoasr@yahoo.com
egd. T
Date:

10 The Chief Enginee
s gineer (Border Range)
punjab State Power Corporation Ltd
Amritsar. poration Ltd,

5. The Superintending Engineer (Distributi
Punjab State Power Corporati oution),
Amritsar. R,

:::rte g;’zsa:fu?g';l?:\vatqr (Prevention & Control of Pollution)
of Air (Prevention & Control of Pollution)

- Act, 1981 - M/s ;
y A;tr'itsar. (64778)/ Amar- Colour Chem India, Plot No. 26, Focal Point,

sub:

In regard to above, it is intimated th i
5 ! I at the Competent Authority has
jecided to disconnect the supply of electricity available to the premises of subjectty cited

industry-
You are, therefore directed u/s 33-A of Water (Pr
evention & Control of
Jtion) Act 1974 and u/s 31-A of Air (Prevention & Control of Pollutior) Act, 1981 to

pol
th the following direction:-

comply Wi

_ "That _the authop‘tie_*s concerned shall disconnect the electric
connection of the tqdqstry with immediate effect and not & restore the same
without prior permission of Punjab Pollution Control Board."

In case of failure to comply with the above said directions, you are liable
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37
- the Air (Prevention & Control of Pollution) Act, 1981.
' /ﬂ;?'gmg\ issues with the approval of Hon'ble Chaiman of the Board.

el vy : 5 " .
i " A2 Environmental Engineer
\"@},\AJ J “* For and on behalf of PPCB

— - L Dated. c:?Ao%S@—-&-\
A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Amritsar for information apd necessary
adtion. He is directed to submit the compliance report of above said directions

immediately. ﬁ\{r
»

Environ entﬂf?r’:gineer

' For and on behalf of PPCB

Endst, No. Dated.____———

A copy of the above is forwarded to M/s Amar Colour Chem India, Plot No.

5, Focal Point, Amritsar for information. 4
) Cd

Environmental Engineer
For and on behalf of PPCB

21
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Annexure R-4/E

-
[ Z5PUNJAB
P POLLUTION CONTROL BOARD

zona|1gf{;§f;zop‘°tw§3- 164, Focal Point, Mehta Road, Amritsar
(o FOX: 0 site:- www.ppcb.gov.in emall:-seazoaa;@yahou.com

1

31

= Regd. Date:
10 M/s Amar Colour Chem India
26, Focal Point, ’
Amritsar.
, irecti iolati
Gub: pirections for violations of the provisions of the Water

& Control of Pollution) Act, 1981.

h ok
Whereas, it is obligatory on the part of the industry to obtain the consent

itk
(Prevention & Control of Pollution) Act 1974 and Air (Prevention

s?_bizlsh g‘“f‘cﬁl“ﬁ:t: of ;he Air (Prevention & Control of Pollution) Act, 1981 and
ufs 3 r (Prevention & Control of Pollution) Act, 1974 before

— tabusiting / expansion of the industry.

And whereas, it is also obligatory on the part [ '
f the i i
consent to _operate an outlet under the Water (Preventign &OContrOIr‘:fuis’Egutticc:ﬂ(;bf‘;{
1974 and Air (Prevention &.Cc_nntrol of Pollution) Act, 1981 for operation of the industn!-!
Anc:'l whereas, it is _mandatory on the part of industry to install proper and
adequate p_oll_utnon control devices so as to ensure that the concentration of various
ollutants 1N effluent/ emissions heing discharged by industry, confirms to the

effluent/emission standards as prescribed by the Board.

_ And whereas, the industry was given personal hearing before the Chief
Environmental Engineer Jalandhar on 07/05/2021, wherein following decisions were

taken:-

i, The Consent to Ope_rate granted to the industry under Air (Prevention
& Control of Pollution) Act, 1981 & Water (Prevertion & Control of

pollution) Act 1974 be revoked.

ii. Directions be cor}ﬁrmed for closure of the industry by issuing directions
to PSPCL for disconnection of electric connection available to the

&

And whereas, consents under Water (Prevention & Control of Pollution)

Act and Air (Prevention 8 Control of Pollution) Act, 1981 has been revoked and

Directions u/s 31-A of Air (Prevention & Control of Pollution

Water (Prevention
disconnection of th
And whereas, N

reported through email dated
negional Office on 17/05/2021 and it was observe

e electric connection availzble to the industry.

) Act, 1981 and u/s 33-A of
& Control of Pollution) Act has been issued to the PSPCL for

ow the ~Environmental Engineer Regional Amritsar has

17/05/2021 that the industry was visited by the officer of
d that the electric connection of the

industry was lying disconnected from the electric pole. During Visit, it was observed
ating with DG set end it is clear that the industry is vioiating

that the industry is Oper
the Directions issued vide letter no-
(Prevention & Control of pollutior) Act

1075 dated G7/05/2021 u/s 33-A of Water
1974 and u/s 31-A ‘of Air (Prevention & Control

of Pollution) Act, 1981 for closure of the industry: . . |
t complying the with the Directions for

And whereas, the industry is N0

closure | 33-A of Water (Prevention & Control of Poll_utiop) Act and u/s 3L-A
ure Issued u/s trol of pollution) Act, 1981 and is violating the various

of Air (Prevention n

rovisi cts. ' '
provisions of the said A Competent Authority of the punjab Pollution Control

Now, therefore, the
Board, has directed that:-

nall the water and air po y
available at site shall be sealed by the Regiom

operations." _

Jluting machinery along with DG set
al Office to restrair it from its

22
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m""a ¥ s
Yo,
"y,

11 case of fallure to comply with the above said drecions, you are
for action ufs 41 of the Water (Prevention and COél:rf::O?LfPI;’OIT: ggg) AA(c::tt 1974 o
amended in 1988 and u/s 37 of the Alr (Prevention & ON  198]

amended in 1987.
This issues with the approval of the Hon

through email dated 17/05/2021.

'ble Chairman of the g darg

= -~
For Senior énvlronmental Enginee
For and on behalf of Chief Env, E"Qinee:

Endst. No.__ \NS0 Dated \:ﬂ a%} %m\

A copy of the above is forwarded to the Environmental Engineer, Punjap

Pollution Control Board, Regional Office, Amritsar for information and necessary
action. He is requested to immediately seal all the water and air p""llting
machinery along with DG set available at site to restrain the industry from j

operations and submit the compliance of the directions immediately,

h"’ 7 !3’/}/ 1

For Senior Environmental Enginegr

{

For and on behalf of Chief Env. Fnginee,

@,,. Z,;Awy S )

/Poﬂ
o L
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Annexure R-4/F

=
P_UNJAB pOLLUTIQ 1 33
nal Office, Plot No, 164, Fo N CONTROL BOARD

' 70

Wﬂj’.zsamzo Website:- www, cil Point mehta Road, Amritsar
Ko Rm f emall:-seezoasr@yahoo.com
T0

Date: T
M/s Amar Colour Chem
26, Focal Point, India,
Amritsar.

Proceedings of the hearj

'ecti .
bl e, BOATD 00 B0 S ing through vC before the Chairman of
g Pttt in reference to Show cause notice for
R ol o o ct?erate under the Water (Prevention &
(Prevention & Control of1974 e o191 as amended In
1987 (16249647) . oGy Rety: $95). ihw Amr T

ﬁ%ﬁefgﬁﬁ of Board: - Er. Krunesh Garg, Ms patiala
N ; :

:r. ﬁ.S IV_Iaji!:hia, CEE, Jalandhar.
Er. arbir Singh, SEE, ,0., Amritsar.
r. Harpal Singh, EE, RO, Amritsar.

on behalf of Industry: - Sh. Rohit Handa (Director).

The officers of the Board informed that the industry has applied for

consent to operate for operating the unit under the Water (Prevention & Control of
pollution) Act 1974 as amended in 1988 and Air (Prevention & Control of Pollution) Act,
1981, as amended in 1987. It is intimated that the industry has obtained consents to
operate under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention
& Control of Pollution) Act, 1981, for production of Oil Yellow @ 100 Kgs/day, Oil Red @
100 Kgs/day and Oil Green @ 100 Kgs/day by using Basic Dyes, Glycerin, Sulphamic
aid and Benzaldehyde as raw material, which was expired on 28/02/2021 and further
extended Water (Prevention & Control of Pollution) Act, 1974 upto 31/05/2021 and Air
(Prevention & Control of Pollution) Act, 1981 upto 09/04/2021. Numerous complaints
were received against the industry. Local residents and people protested against the
inustry. The Board further received a letter from office of the Monitoring Committee of
s on'ble National Green Tribunal situated at Forest Complex, SAS Nagar, letter no.
7 (MC/£321/1798 dated 03/05/2021 and it was conveyed that the video clips as received
on WhatsApp to the members of Hon'ble National Green Tribunal Monitoring Committee
and thereby the matter has been considered by the Monitoring Committee and decided
the enquiry in the matter may be conducted and immediate action against the industry,
& per the provisions of the Water Act, 1974, Air Act, 1981 and Environmgntai
(Protection) Act, 1986 may be taken after following due procedure as per the provisions
o the said act, The Board also received legal notice from Sh. Kapil Puri, Advocate, 23,
Aand Avenue, Amrritsar u/s 80 Code of Civil Procedure and wherein Sh. Kapil has called

UBON Worthy Se ment of Science Technology & Environment, Chairman
y Secretary, Depart or Environmental Engineer, Zonal Office,

0f the Puni i i

e Punjab Pollution Control Board and Seni _ :
ritsar to order the closure of erring unit pecause of the All’l and Water. pollution bel_ﬂg
Qsed by the industry. The complainant i time & again requesting the Punjab
Plldtion Control Board to verify the PrO ucts @s it has apprehension that IS
Ganuracturing azodyes Accordingly, the industry was visited by the officer of this officé
n 1

04/05/2021 and observed as under:-

L As per the representative, the only construction that was being done by the
Industry during the visit of team PPCB last lime was the alteration of shed. NO
New expansion was observed at Site, except for construction of ETP.

10 24



1 34 5 is stil dlsch;:]rgim_:i its floor washing Into sewer in form of untreated

. The industry 15

coloured effluent. submit a certificate regarding manufaciUnng .of non-
3. E:e L’Ldzmﬁ;%y:ttefhn@' institute of good repute. As per the representative,

nned dye NDU. .

they are In toud \:eitnh c:ive, it was not possible to shift to continuous process
* f\sstggg rt)?%art?:%r;rocess of operation of manufacturing of dyes.

nstead has started on site. o
5. Thecul work.for;tfio install adequately designed APCD’s on air en;nssmn from
6. The '“d“ﬂ&ir‘; ond to provide adequate stack height and sampling «

process T

arrangement. ; i talk with TSDF Nimbuan to obtain

tative, they aré in _
7. As psr t’;:? tf%ﬁ;ﬁ‘;e of HW generated in the premiSes. o ‘
. The re%rseslgntative o that the industry will apply for HW authorization aiter it
e : membership.

obtains TSDF Ntlmt?;:; disposed off to authorized recycler as per Hazardous

W DS B andling & Transboundary Movement) Rules, 2016.

ent, : i
» \Avsas;t‘e; &T,Z”?ﬂﬁ:gsentaﬂv& OCMES & CCTV cameras will be installed after

completion of ETP. X
11.The ?ndustry is yet to install 2 no. high volume samplers.

[ i id li from the Director of
12.The indu has not received / obtained valid llcer)se ] rectol o
Factories itr%er The Factory Act, 1948 for usage of toxic chemical manufz;c) ;me
process. As per the representative, the same has been generated ?;_-UL not

received in hard copy-
13.The industry is still using P

scrubber as APCD. .
14.The industry has installed a new gas fired thermopac 10 lakh calories. The

installation of pipeline and fitting was under process. The same will be completed
within a week. The meter for CNG has been installed outside the gate of the
industry. .

15.The industry will switch over to CNG usage for its thermopac within a week as
told by the representative.

et coke as fuel in the thermopac without 2 sfage lime

The industry was heard before Chief Environmental Engineer on 07/05/2021, wherein it
was decided as under: 1. The industry is violating the provisions of Air (Prevention &
Control of Pollution) Act, 1981 & Water (Prevention & Control of Pollution) Act 1974 and
it is a fit case for the closure of the industry as such: i. The Consent to Operate granted
to the industry under Air (Prevention & Control of Pollution) Act, 1981 & Water
(Prevention & Control of Pollution) Act 1974 be revoked. ii. Directions be confirmed for
closure of the industry by issuing directions to PSPCL for disconnection of electric
connection available to the industry. The concurrents of hearing proceedings wefe
obtained from Competent Authority of the Board. Accordingly, consent to ne\“*’fﬁﬁ'&
granted under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prev ion &
Control of Pollution) Act, 1981 were revoked vide Zonal Office letter no. 1071 dated
07/05/2021 and also this office issued a letter to PSPCL Deptt. vide no. 1575 dated
10/05/2021 to submit the compliance of above said directions in this office. Further
pSPCL submitted copy of TDCO vide no. 100011919203 dated 12/05/2021 which
showed that electric connection available to the industry was disconnected. Again,
complaint was received against the industry mentioning that the industry was still being
operated with D.G. Set. The industry was again visited by the officer of this office on
17/05/2021 and was observed that the electric connection of the industry was lying
disconnected from the electric pole. During visit, it was observed that the industry was
still operating with DG set and it was clear that the industry is violating the directions
issued by Zonal Office, Amritsar vide no 1776 dated 07/05/2021. Accordingly directions
were again issuec_l to the industry py Zonal Office, Amritsar vide letter no. 1249 dated
17/05/2021 mentioning that:- 1. All the water and air polluting machinery along with
DG set available at site shall be sealed by the Regional Office to restrain from its
operations. Accordingly, the industry was visited by the officer of this office O
17/05/2021 and water & air polluting machinery were sealed in the presence of S
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it Handa, Partner. Further the repr

5@ hich electrici . bour jg ,..iding Inside the premises of 4
5tré, fg;:v of the industzll-\;s ;ﬁgu"eu for omeiur:sis:':gse, so this office did not s::|
et -noting dated 18/05/2021 réport of the g3 pe ws sent to higher authorities
thfoughf:ce Patiala vide letter no. 1 Samples Were collected on 31/05/2021 and sent to
Head Off ;1ew dives 1o Caustig:o'smlg dateq 01;0532021 for analysis and the industry
has 04 nl?é used as raw; material oda Flake, Yellow powder, Acetic Acid and Sulphuric
Acid 1 f this office on 10/06/203'1 Acco ngly, the |ndustry was again visited by the
fficer O o e o and sampjeg of the same were collected and sent to
i Ofﬁcle ,it has added 02 e T e pr application received through OCMMS dated
02'17'523;pling. Thereafter, nt?::; E‘g’umaterial Which gre not covered under the previous
gggrate under Water (Prevention & Contro|ad applied for obtaining varied consent to

) of Po| Act, 1974 & Air (Prevention &
control of Pollution) Act, 1981 through chl‘lﬁisc’m)by using raw materials i.e,
penzaldheyde @ 44 Kgs/day, HCL @ gy MTD, Hypochlorite @ 0.6 MTD

Formaldenyde @ 0.32 MTD, Sulphamic acig @ 3¢ w7, Common Salt @ 0.21 MTD
pimethyl aniline @ 0.877 MTD, Ammonjym Salt @ 1,605 MTD, Acetic acid @ 23
Kgs/Day, Sulphuric acid @ 18 Kgs/Day, Caustic gogs flake @ 40 Kgs/Day, Sodium
suphate @ 55 Kgs/Day, Oxalic acid @ 55 Kgs/Day, yellow powder @ 0.292 MTD for
the production of Auramine (Basic Yellow 2) @ 1,5 mrp and Malchite Green @ 0.1 MTD
= -n'\_uith reque_st for restoration of electric connection and de-sealing of the
macrin??y. Accordingly, the applications of the industry were processed. Environmental
Engineer, Zonal Office, Amritsar while processing the applications raised some
objections which are reproduced as under:-

1. Verify as to whether dyes being manufactured are banned in the list of banned
dyes of CPCB. :

2. Attach scanned copy of e-office noting approved by the Competent Authority and
scanned copy of Directions issued on 7/5/2021.

3. Compliance of directions dated 07/05/2021 and compliance of visit report of
team lead by Er. Harbir Singh SEE in annotated form duly signed by EE and AEE.

4. Building plan approved by Director of Factories/competent person.

5. Whether change in product is covered under EIA /SAC or not. It is further
intimated that reply to the observations raised by Environmental Engineer, Zonal
Office, Amritsar was given by the industry as following:

The industry is making different standard dyes. As per the list available at
website of CPCB, dyes manufactured by the industry are non-banned. The
industry falls in Focal Point area, so SAC is not required, but as per process of
the industry, the industry falls in EIA notification. And also the compliance of
directions dated 07.05.2021 duly signed by EE and AEE. Then the industry

- through E-mail dt. 25.6.21 in Zonal office, Amritsar requested that in the

M * anplications for Consent under Water Act, 1974 and Air Act, 1981, data has been

‘fploaded inadvertently and not relevant in the application unintentionally and
also requested to return the applications. Accordingly, the applications of the
industry were returned back to the industry on their request. Now the mqustry

; - ining consent to operate under Air (Prevention &
has again applied for obtaining Prevention & C llution) Act

Control of Pollution) Act, 1981 & Water (Pr ontrol of Pollution) Act,

' raw materials i.e. Basic Dyes @ 50 Kgs/day, Benzaldehyde

© 55 sy, Gy © 138 Ko S5 e .

' industry are U!! YEllow Kgs/day, Oil Green

p@rofﬁﬁ(g?zgl;raghtg?gd%tzehas already ?ep"s‘t:d R\SM 3600/- vide online Fd{ l\ég.

' nsent fee under Water Act, 1974, and Rs.

3333867:22 Cltdl 04/06{!202;-7;‘;0;216 dtd 04/06/2021 as consent fee under Air

igtooi;; lldewc;]?(l:lr?em}:i(esoi't adequate upto 30422/2%22_ The industry was visited

’ ' rv e

by officers of this office on 07/06/2021 and 09SSIVEd as Under:

1. During visit. the industry was not in operation as the electric connection lying
+ During visit, the in

disconnected.

. s were lying sealed.
2. The water polluting / air pollu

ting machinerie

12

R hi he DG set of the Industry as theeslrsntati\‘e of the industry requested to not 135
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3

ists of Bar
o and ETP cons
The industry has upgraded 1S Effluent Treatment P.la;’;cculation Tank * Primary

. chamber -+ Equalization Tan ¢+ Pre-Filtration
Screen Ol &Gr;;;‘; { * MBBR 2 - Secondary Tu.eActivated Carbon Filter .
Tube Settler * = re 591 Fiter . Dual Media FItEr * " " e ETP from Mjs
B?nkf”";pﬁm?um has also sybmitted feasibility rep ,

\SCharge. d dves and
Universal Enviro Enginee’™ Amritsar, eacturing any banned dy
The industry has submitted that we are not manu

we are making basic dye® which are non-panned Ite™ ible for us to shift

' t poss
The representative of the industry submitted that It is not P

to continuous process fro™ batch type process onY: h 02 nos. reactors

wit
The industry has intalled 02 nos. wet Scrubbers

; ion tank attached
er is with water re-circulation o e
g EacttzfrfsbgttaCheat:lttgvcltt}?dthe vertical HDPE scirkl;tlli?‘i" v:\;ter “nd he
s Tf']he r:: gas coming from reactors and scrubbl_ngI:’Eﬂber and install as per
giﬁﬂtthgf they have purchased the components of S:f;]n  eration, —
requirements of the Process. As the industry was t”ge verified.
fumes which are to emitted by the industry could no

ing sealed. During
_ The one no, thermopac being operated with pet coke Was lying

' om petcoke to
visit it was observed that the industry has changed %sr;:]egla;rhavg een laid
pipéd natural gas and the fiiting for supply of piped na ueale d by the Board,

by the industry. At present the industry is lying closed as 55 5t the outlet of the
The industry has not installed OCMES & CCTV camera ot

: . high VC=iicS
Effiuent treatment plant. Also the industry has not installed 2 no. NIGBeT

; ith-J1e C
samples, one at the front boundary & 7nd at the back side along withe CTv
cameras.

. The industry has not submitted valid license from the Director of Factories under

The Factory Act, 1948 and submitted that that they have a'fear‘:; t?eem;ﬁ“;w
the license but the concerned person who has access to the portal is u ue
to Covid-19. Hence, they will submit the same within 15 days.

10.The industry has installed 01 no. D.G. Set of capacity 82.5 KVA, which is fitted

with canopy.

11.The industry has made an agreement with M/s Aggarwal Manufacturing Co.,

Ludhiana for lifting of hazardous waste category 33.1, 5.1 and 35.3 an
agreement with TSDF, Nimbua vide membership no. 2878.

After scrutiny the application and after the visit to the industry it was been observed
that the industry still requires to comply with the various provisions of Water

2,

3.

(Prevention & Control of Pollution) Act 1974 and further required to comply as below:-
1.

The industry has not installed OCEMS & CCTV Camera at the outlet of the
industry, so he should install both.

The industry has not installed HVS at the boundary wall of the industry so he
should install the same.

There is need to check the various compliances made by
and scientifically so audit should be conducted from an Institute of good repute
such as IIT Ropar or NIT Jalandhar and the auditing shall have following scope
of work.
i. The material balance statement shall be prepared and to get th
- e exact figure

of raw material used, product manufactured and the pollut?on load goinggintﬂ
waste Water/Air and hazardous waste.
ii. Shall verify the adequacy & efficacy of ETP installed for
water generated. the treatment of waste
iii. Shall verify the adequacy & efficacy of APCD install '

icci ed Air
emission generated for the manufacturing process, W R o
iv. The quantity of Hazardous Waste generated from th be
quantified. € process shall also

v. The product being manufactured by the industry is no
the notification of CPCB/Punjab Pollution Contro| B"V t a banned dye as P&

3 ) Oard & MoEF Govt of India.
vi. The best practice adopted by the industry shall also be verir\:etd during ¢
Audit.

27
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vil. The Auditors may also sy

operation of the industry so thggiﬁte their findings for the efficient and eﬁﬁ7
d

e industry neither cause

0
fatio h
Doft s Environment.

pollution nor any nuisance is caused to
the

Surrounding

The representative of
the Industry supmitted during the hearing that

is doing standardizi

mdUStrriﬁ lf\c:jn-bgnned dyes :ﬁdﬂgab;sic 9YES and oy jnformed; these dyes are Non-
10 20 s ETP, the Industry can't iy oo Checed from CPCB. The ndusty s
u?dves done in batch process. The indy to COntinygyg process because standardization
of 0Y%8 e untreated emission. The ing Sty installeq APCD along With wet scrubber to

me will be installed within 12-weeksusatr:§ gas orgered for OCEMS and HVS and the

T ; . ively. The i

e o e o e i o 6 5 oy o b
f#ermopack and the industry has also ?r?fopet Coke rather than sr]lﬁ:ed to PNG for its
the poundary wall inside the premises of thréniﬁgt?;tat s PORHARSIAA T

After hearing the o ’
g fficers of the Board, representative of the industry and

detailed deliberations and facts on the re r. Fepre )
under:- cord file, the Chairman of the Board decided as

The industry shall submit an I.Indertaking to the PPCB within 07-days in

1'
| 8 f commi :
W%“S“a"e of commitment that the industry will make himself available
S

ving the Audit b
E}‘f;pgration during tﬂ‘: i:esam a.nd shall also ensure that the industry is
The industry will achi pection by the Audit team.

2. leve all standard effl i

and air emission as prescri and norms for effluent discharge
prescribed by MoEF, Govt of India, Central Pollution
Control Board and Punjab Pollution Control Board.

3. The industry will install Online Continuous Effluent Monitoring System
and I:llgh volum_e sampler by 15 September 2021.

4. The industry will check regarding the SOP for solvent using industry
issued by CPCB and incase they are applicable, the industry will comply
with all the SOP's within 45-days.

5. The industry will not use pet coke as a fuel in the furnace of the boiler
in future.

6. The industry will not manufacture Dye or dye intermediate without
obtaining Environment Clearance as required under the EIA
notification dated 14/09/2006.

7. The industry shall submit BG of Rs. 10 Lacs to the PPCB within 10-days
period to the effect that:-

a) The industry shall not manufacture dye & dye intermediate without
obtaining Environment Clearance ‘as required under the EIA

%ﬁi&i‘:ﬁ?«;g . notification dated 14/ 09/2006.

ry shall make available himself during the audit and shall

i) The indust ; ; _
all be in operation during the Audit by

also ensure that industry sh

5 #I:l:ﬂi :ﬁi:::rv shall comply with all the standards and norms for

effluent discharge and air emission as prescrlb_ed by Mo!EF, Govt of

India, Centre Pollution Control Board and Punjab Pollution Control
Board. . =

. ly with the various pro\_nsmns of Water

9 {:;J::;;;w&s'al:,t::r‘ gfyPollution) Act 1974, Air (Prevention &

Control of Pollution) Act; 1981 & Hazardous & Other Wastes

¢ il Transbouﬂda"y Moveme_nt) Rules, 2016. -
(Management an prevention & Control of Pollution)

r
8. The consent to operate under W3 ontrol of Pollution) Act, 1981 will be

Act 1974 and Air (Prevention C

allowed for 03-months period. ntion & Control of Pollution) Act, 1981

S. Directions u/s 31-A of Air (PrEVER o control of rollution) Act 1974 be

and u/s 33-A of Water (Prevention & 000 C0 o ction for 03-months
allowed for temporary restor tion of €

14
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1 38 period and Plant & machinery shall be desealed by the Regional offj¢
for 03-months period.

10. A technical team of following officers is constituted for the technicy
Audit of the industry:-

| Sr.No. | Name

| Department : ____::I:mlnee ]

L \ Dr. Varinder Kaur \ Department of Chemistry, | Chairperson |

GNDU | .

\;\Tchin Kumar Department of  Chemistry, | Member |

GNDU |

|3 | Mr. Parambir Malhi | Department  of ~ Chemistry, | Member |

| GNDU /b—\~

Representative of | Centre Pollution Control Board, | Member |

|| Centre Pollution | New Delhi |

Control Board |

|5 Environmental Environmental Engineer, | Convener j
- Engineer Regional Office, Amritsar Member

10. (a) The team shall conduct the technical Audit of the industry when

the industry is in operation & submit a detailed report to the

Punjab Pollution Control Board well within 03-months ni /= x4

The team shall prepare a comprehensive report ;:aterial

balance statement also conduct the waste water me¢ nitoring
and monitoring of ETP and air emission monitoring from stack
and ambient air and get it analyzed from Labs of CPCB, PPCB
and PBTI and shall also comment upon the product being
manufactured by the industry i.e. Dye is an banned or non-
banned Dye.

11. Environmental Engineer Regional Office to check all the compliance
with regard to various provisions of Water (Prevention & Control of
Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act,
1981 and Hazardous & Other Wastes (Management a

nd Transboundary
Movement) Rules, 2016 and submit its final report and
recommendations in the matter well within 03-months period.

S~
P Q For Sr. Environmental ngineer
Endst. No. ______:3339

Dated. 3"% ofsﬁ SO\

_ A copy of the above is forwarded to the Environmental Engineer, P~g' UF
Office, Punjab Pollution Control Board, Amritsar for information and necessary Stion.”

( be=T | ARRR
) v, r\irf“ nig
)’ 13 |7 For Sr. Environmental Engineer
wron, fedt:
fM}i’/;
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Annexure R-4/G

Cee)idslPP

.\‘ '.\I g I’_d_,_,.-——
B gl
) '\f%kl )‘\”V/‘ ;
e\l
Deavtment af Chemistry < Y k '

Guru Nanale Dey Universily, Amrilsar

To

The Sr. Environmental Engineer,
Zonal Office, Amritsar.

Subject: Regarding Technical and Envirommental Audit of M/S Amar Colour Chern India,
26, Focal Point, Amritsar. '

Sis,

The team visited M/s Amar Colour Chem India, Plot No. 26, Focal point, Amr'saroon

13/10/2021 at 11.30 pm omwards. The technical report has been enclosed herewith in ths letter.

Regards and Thanks

[ o
Dr. Varinde: Kaur \U‘ ;

Assistant Professor (Tzxtile Chemistry),

Department of Chemistry,

Guru Nanak Dev University, Amritsar- 143003, INDIA,
Phones: 91-183-2258802-09; xtn, 3283.

Fax: 91-183-2258819-20,

E-Mail: varinder_gndu@yahoo,com; varinder_lexchem@gndu.ac.in
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140as per PPCR, the tc

am visited the industry and checked the following points:

Technical & Environmental Audit
of the industry when the industry is

in operation.

8]
J Points (o be checked by (echnical | Details
No. | Audit
a. The tcam  shall conduct the | The team visited M/s Amar Colour Chem

India, Plot No. 26, Focal point, Amritsar

on 13/10/2021 at 11.30 pm onwards

A=

The team  shall

preparc  a

comprehensive report which should

include the material balance

statement. The team should also

check the record of purchase of raw

material and sale of product

manufacture for the last one year to

till date.

Report is attached along with annexures.
(Page no. 1-304)

The team to camry out waste water
monitoring, monitoring of ETP,
Air emission monitoring from
stack and Ambient Air monitoring
and get it analyzed from Laboratory

of CPCB, PPCB and PBTI, Mohali.

Regarding ETP, it was not functional at
the time of visit. Regarding sample of
chemicals and air monitoring, details are

mentioncd in the technical report.

The team shall also comment upon
the product being manufactured by
the industry i.e., whether the
dye being manufactured is banned
or non-banned Dye as per list of

Government of India,

Regarding the toxicity and adverse
effects of the manufacturing dyes, study
reports along with Oekc:-'l‘ex report arc
attached as an annexure no. [11 to VIII.

O- toluidine is found in the

manufacturing  unit, is  banned by
Government of India also, attached as

annexure no. VI1I (b)
fr T —

/W

W
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'.I'hc team shall also recommend the
best practice (o be adopted for the
manufacturing of dyes &
control of Environmental pollution
with respeet to Water, Air, Solid

Waste and Hazardous Wasle,

I

e Fumcs produced during the
manufacturing/standardization of
dyes should not relcase in the air.

« Colored waste water should be
trecated in the ETP as per
environment norms (BOD, COD,
pH, TDS) and should not be
dircctly released in the sewage.

e Solid waste from ETP should be
dumped in the hazardous waste

site.

The team shall submit a detailed
report to the Punjab Pollution
Control Board well within ~ 03-

months period.

Report is submitted on 9" December

2021.

ua

The cost of the Technical &
Environmental Audit shall be
shared 50% by the industry and
50% by PPCB.




142 A'))}"\.‘-%.Lb\,ﬂ_ q{l}) _E/_]:'(}l) 'L,:'L

LIRS
)@ o

e i
ﬁ-t".'_\' O

W a Ig FAQ W S AT 648577

2Ib1a . 2258094, 2258480
COIR BOARD o 2
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tinestiy ot Agro and Raen Incusines, Gaveremert of Indun) Manpade 28522
T Inlophope - Z758C3: 22584480

S FAL STHUTH GTR

Fax:0477-2258115
CENTRAL COIR RESEARCH INSTITUTE Eemanl a'p con sancharnel

Circular

This is 10 bring to the notice of the all concerned that a few of the AZO dyes have
———

been banned by the Govt.ol India vide Gazeune Notification (details enclosed) All
are advised not to use the banned dyes [or the dyeing of coir. If any further

details are required please contact Director,R.D.T.E.. Central Coir Research

Institute, Kalavoor.P.O, Alappuzha 688 522,

DIRECTOR. R.D.I'E,
13102007

All coneerned in Coir Indusiry
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The Ministry of Environment and Foresls, Government of India has prohibited the] 4.3,
handling of benzidine based dyes vide the notification published in the Gazette in
January, 1990. As per this noltification, handling of all the 42 benzidine based dyes

are prohibited from 1993 onwards. These are related to banned amines.

The Ministry of Environment and Forests has further prohibited the handling of 70

more azo dyes which came under the banned category as per the notificgtion .
published in the Gazette on 26th March, 1997, Thus, the Ministry of Environment an

Forests has prohibited the handling of 424-70=112 dyes which are capable of
releasing any of the harmful amines.

Banned amines are the chemicals which are released from some of the azo dyes on
reductive clevage.

Following is the list of amines banned by Germany.

» 4-Aming bipheny!l (CAS-No.:92-67-1)

« Benzidine (CAS-No0.:92-87-5)
4-Chlor-o-toluidine(CAS-N0.95-69-2)
2-Naphthylamine (CAS-No.:91-59-8)
p-Chloroaniline(CAS-No,106-47-8)
2,4-Diaminoanisole(CAS-No.615-05-4)
4,4'-Diamino diphenyl methane (CAS No.:101-77-9)
3,3"-Dichloro benzidine (CAS-N0.:91-94-1)
3,3'-Dimethoxy benzidine(CAS-No.:119-90-4)
3,3-Dimethyl benzidine(CAS-No0.:119-93-7)
3,3-Dimethyl-4,4'-diamino diphenyl methane (CAS-No.:838-88-0)
p-Cresidine (CAS-No.:120-71-8)
4,4'-Methylene-bis-(2-chloraniline) (CAS No.:101-14-4)
4,4'-Oxydianiline (CAS-No.:101-80-4)
4,4'-Thiodianiline (CAS-No.:139-65-1)
o-Toluidine(CAS-No0.:95-53-4)

2,4-Digmino toluene(CAS-No.:95-80-7)
2.4,5-Trimethy! aniline (CAS-No.:137-17-7)
o-armfnoazotoluene (CAS-No.:97-56-3)
2-amino-4-nitrotoluene (CAS No.:99-55-8)

p-amino azo henzene

2-methoxy aniline

LIST OF 42 BENZIDINE BASED DYES PROHIBITED FROM 1993

o 8 r— ——

T

CI Constn. No.

g vt o s 5 R Y PR S T

S.No, _'.CI Generic Nome

-

{1, lacid orafige 45-- | 22195
7 T had Red B5 T aaaas T T
3. hcidBlack2y T
4. lacid Black 94 R

OO i L N ACId DIACK 29 e e T .___-.:'}.9336
(5. lAzoic Plazo Compo.112 | 37905”

|, _6. _ Direct Yellow 1 . 22250

[ 7. pirect Yellow 24 | 22010

1B, __Direct Orange 1 | | 22370

[ 9. Ibirect Orange 8. IO D
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| 10. DirectRed1 | 22310
11. DirectRed 10 | 22145
12. pirectRed 13 | 22153
13. |Direct Red 17 | 22150
14, lpirectRes2s  pa120
15. PirectRed37 ____#____';___nggﬁo_i___l
___1_@-___.0'“§C! Red 44 L 22500
17. [Direct Violel 1 22570
18. [Direct Violet 12 22550
19. [Direct Violet 22 22480
20, DirectBluel - J———
" 21. |Direct Blue 6 22610
.22 DirectGreenl 30280
| 23. [Direct Green 6 30295
24. Direct Green 8 30315 ]
25. _Direct Green 8:1 R T . rs—
26. Direct Brown 1 30045
27. Direct Brown 1:2 30110
| 28. [Direct Brown 2 22311
[ 29. IDirect Brown 6 30140
' 30. [Direct Brown 25 36030
31. Direct Brown 27 31725
32. |Direct Brown 31 - 35660
33. pirectBrown33 . l._...33520
34. Direct Brown 51 __*______M#_ .
35. [Direct Brown 59 22345
36. [Direct Brown 79 30056
37. Direct Brown 95 ' 30145 o
! 38. IDirect Brown 101 31740
39. [Direct Brown 154 30120 |
40. Direct Black 4 30245 |
{741, IDirect Black 29 22580 |
42. |Direct Black 38 TT730235 0

LIST OF 70 AZO DYES PROHIBITED FROM JUNE 1997.

[ e [P ————— cacm e AE s e mAss ¥

' S, NFCI Generlc Néme

1 _iAcid Red 4 R T
|2 AcidRed 5 B 14905 |
"3 lacid Red 24 B 16140

4 |Acid Red 26 16150

S haoredzs I 27w

T e i esemee e 8 — e —
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e AR L St e e e 23635
" 6 JAcid Red 114 27200
| 7 lAcid Red 115 _ 26660
8  Acid Red 116 ) 24125
9 IAcid Red 128 s st ot e | e e BB G5
10 cidRed 148 [ 57190
11 IAcid Red 150 20530 i
12 |Acid Red 158 » |
13 Acid Red 167 18133
14 Wcid Red 264
15 Qdd Red 265 —_ 18_1_29
cid Red 420
1673 lAcid Voilet 12 18075
18  'Acid Brown 415 =
19  jAcid Black 131 -
20 JAcid Black 132 == i
2 pdBlacke0s ]
22 Basic Red 111 -
23  Basic Red 4?2 --
.24  Basic Brown 4 21010
i 25 ;Developer 14 = Oxidation Base 20 76035
| 26 Direct Yellow 48 23660
| 27 Direct Orange 6 23375
| 28 Dtrect Orange 7 23380
i 29 I'Dlrect Orange 10 e 4 23370
|_30 Direct Orange 108~ 77 29173 |
| 31 Direct Red 2 |7 23500"
i 32 ‘Dtrect Red 7 24100
| 33 IDirect Red 21 23560
i 34 Direct Red 22 23565
35 Direct Red 24 29185
36 Dtrect Red 26 29190
37 .Dlrect Red 39 o . 23630
|38 Direct Red 46 _ i} 23050 |
39 irect Red 62 29175
. 40  Direct Red 67 23505
41 Direct Red 72 29200
42 _ Direct Violet 21 23520
43 Direct Blue 1 24410
44 Direct Blue 3 IO (NN " S—
45 -"Direct Blue B L 24140
|46 DirectBlued i — 28133
(a7 _iD!rect Blue 10 S ggggo
| 48 irect Blue 14 e
49 Direct Blue 15 54280
50 Direct Blue 22 53790
51 Dlrect Blue 25 54145
5e irect Blue 35
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| Direct Blue 53 23860
| 54 DDirect Blue 76 o 24411
|55 Direct Blue 151 24175
56 Direct Blue 160 --
| "57 IDirect Blue 173 T
58 _DirectBlue 192 [
59  Direct Blue 201 - -
60 Direct Blue 215 24115
61  Direct Blue 295 N 23820
62 _DirectGreen85 | 30387
| 63 Direct Blue 222 30368
| 64 Direct Black 91 30400
| 65 Direct Black 154 --
66 Disperse Yellow 7 26090 .
67 Disperse Yellow 23 | 26070 !
| 68 IDisperse Yellow 56 B I -~ ]
! 69 IDisperse Orange 149 | -~ |
| 70 Disperse Red 151 26130
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TO

Tele Fax—

No.

Annexure R-4/H

—
e
oAl

<= PUNJAB POLLUTION CONTROL BOARD

zonal Office, Plot No. 164, Focal Point, Mehta Road, Amrit:
0183-2581420 _ Website:- www.ppcb.gov.in  email:- seezoasr@yaholtf.:gn:

Regd. Date:

M/s Amar Colour Chem India,
26, Focal Point,
Amritsar.

Proceedings of the meeting through VC before the Chairman of

subject: o
the Board on 03.01.2022 in reference to Show cause notice for

refusall of conse_nt to operate under the Water (Prevention &
?::;E:gn:i’;npoguélont) Act, 1974 as amended in 1988 and the Air

ontrol of Pollution) A di
1987 (16249647) . ) Act, 1981 as amended in

(ollowing were present:-
On behalf of Board: - Er. Krunesh Garg, MS, PPCB, Patiala.

I

Er. G.S Majithia, CEE, Jalandhar.
Er. Harbir Singh, SEE, Z.0., Amritsar.
Er. Jatinder Kumar, EE, RO, Amritsar.

Senior Environmental Engineer, Zonal Office, Amritsar briefed that the industry
has given hearing before Worthy Chairman of the Board on 06/08/2021,

following decisions were taken:-

The industry shall submit an undertaking to the PPCB within 07-days in shape of

- commitment that the industry will make himself available during the Audit by the

team and shall also ensure that the industry is in operation during the inspection

by the Audit team.
The industry will achieve all standard and norms for effluent discharge and air

emission as prescribed by MoOEF, Govt of India, Central Pollution Control Board

and Punjab Polluticn Control Board.

. The industry will install Online Continuous Effluent Monitoring System and High

volume sampler by 15 September 2021.

w

The industry will check regarding the SOP for solvent using industry issued by
CPCB and incase they are applicable, the industry will comply with all the SOP's
within 45-days.
The industry will not use pet coke as a fuel in the furnace of the boiler in future.
The industry will not manufacture Dye or dye intermediate without obtaining
Environment Clearance as required under the EIA notification dated 14/09/2006.
The industry shall submit BG of Rs. 10 Lacs to the PPCB within 10-days period to
the effect that:- . . : —
a) The industry shall not manufacture dye & dye intermediate without obtaining
Environment Clearance as required under the EIA notification dated

14/09/2006. , _

b) The industry shall make available himself during the audit and shall also
Jnsure that industry shall be in operation during the Audit by Audit team.

¢) The industry shall comply with all the standards and norms for effluent
discharge and air emission as prescribed DY MOEF, Govt of India, Centre
Pollution Control Board and Punjab Pollution Control Board. "

d) The industry shall comply with the various provisions of Water (Pfe:{e”’;“’;ct
Control of Pollution) Act 1974, Air (Prevention & Control of PO Z0r o
1981 & Hazardous & Other Wastes (Management and Trarso

Movement) Rules, 2016.
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1 48 " oennsentlo opEE T gggfrrol of Pollution) A

:on & Control of Pollution 2

e ater (Preventloct’ 1981 will be allongA%:%?
and Air {Prevention
months period. ;

g, DIFEC{IOFIIDS Ufs 31-A of Air (vaentior'l |&0f Po
33-A of Water (Prevention &.Contmection fo
temporary restoration of electric - ional Office fo
machinery shall be desealed D)

10. (a) A technical team of following O

rol of Pollution) Act, 1981 ang
llution) Act 1974 be alloweq fof
r 03-months period and Plant &
r 03-months period.

d for the technical Audit o

Cont

the industry:-
o= R ~ Nominee
| Sr.No. | N: - [Department oo
.;‘-_r._No. g??:ﬁnééﬁ(aaf“_ ' Department  of Chemistry, | Chairperson
| _ GO e emistry, | Member
P_ ~Mr. Sachin Kumar Department  of ~ Chemistry, |
| GRDU et
'3 ['Mr. Parambir Malhi | Department of Chemistry, | Member .
| | "odeou o (o
4| Representative of | Centre Pollution Control Board, Mem ~
| Centre Pollution | New Delhi
Control Board o e i !
5 | Environmental Environmental “Engineer, | Convene:
\Engineer | Regional Office, Amritsar | Memoer

10. (b) The team shall conduct the technical Audit of th_e industry when the industry Iﬁ
in operation & submit a detailed report to the Punjab Pollution Control _Board we
within 03-months period. The team shall prepare a comprchenglve_ report
material balance statement also conduct the waste water mo.j:torang anr:_
monitoring of ETP and air emission monitoring from stack and ambient air and
get it analyzed from Labs of CPCB, PPCB and PBTI and sheli alsgc commanrt
the product being manufactured by the industry i.e. Dye 1s an banned or non

e lars]
i ARl

banned Dye.
11. Environmental Engineer Regional Office to check all the compliance with regard
to various provisions of Water (Prevention & Control of Pollution) Act 1974 and
Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit its final
report and recommendations in the matter well within 03-months period., (/1 |

The consent to operate under Water Act & Air Act were granted to the ndustry
with its validity upto 16.11.2021 and Directions u/s 33-A of Water Act, 1574 &
31-A of Air Act, 1981 for temporary restoration of electric connection were issued
Ii'or a period of tl?ree month with its validity upto 16.11.2021.
umerous complaints against the industry have been recei in this off d
16.12.2021, 09.12.2021, 29.11.2021,”25.11.2021, eggf\;%c.j?lgnlims ?foﬁ?é‘ﬁ
29.09.2021, 24.09.2021 etc. It is worth mentioning here _tbétr a t.e':eo'noﬂif-
message was received by the Chairman of the Board from Sh. BE Aujta M P.
jen;nittsa;hreg_ardmg complaint against the industry as it was s Dperrat;gn
o E eio el lic'onnectlonl of electnqty connection. Accordingly, a team of office
& {/e% 0r212a Oifice Punjab Pollution Control Board visited the industry ©"
. chUE)pE;SIHQIchand It was found that the industry was not in operatio™
not oper:;te. The t;e;; d:r\i,r? a:;o been sealed to ensure that the industry ¢°
found disccanected. g the visit observed that the electric connection *
e The industry has appli er |
(Prevention & ContrgF :fdPgofirutirg;:?“fI of consents to operate under WfL;f |
Pollution) Act, 1981 and hestoatics f<:t 19?4 & Air (Prevention & Contr°33—ﬁ
of Water (Prevention & Control of p of electric connection issued under U/® qtio”
Ollution) Act 1974 and 31-A of Air (Pe/Fcyl

& Coritrol of Polluti
[ ollution) Act, 1981.As Per compliance of the decisions of P°

]
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hearing dated 06/08/2021. The technical t isi

T eam visited the indust
13/10/302;. The team has submltted its visit report to the Board on 20/15}‘203?
and following are the observations and recommendations have been made by

the technical team:-

As pe;;. the Amar Colour (;hem, they are standardizing 2 dyes (dilution),
Malac IFE‘ green and Auramine yellow. Malachite Green dye is also referred as
C.I Basic Green 4 and Auramine yellow dye is referred as C.I Basic Yellow 2.

The factory was working in its full strength.
3. Irritating fumes were noticed especially in front of yellow dye manufacturing

section.
4. Whole factory was spilled with green and yellow colored dyes.

mill owner informed the team that in their unit only dry processes are
generally carried out and it is on about zero discharge but during visit it was

found that the industry was discharging some polluted liquor.

6. The team has taken few pictures during the Vvisit to Amar Colour Chem. India.
-functional

These pictures reveal that their Effluent treatment plant was 1on

(Image 2).
At the time of visit, the yellow dye was processed under dry conditions,
whereas the green dye was processed under wet conditions. This wet

processing of green colour was generating green colored effluent. This
was fully

effluent was stored in the tank into the premise of industry which
filed at the time of visit. It was observed by team that there was a pipe

which was attached with pump lying in that tank. It is supposed that this pipe
can be used for discharging the colored effluent directly into the sewerage

during the odd/strange hours (Images 3 & 4).
rkers were working with bare hands and were

8. It was also observed that wo
wearing only slippers jn their feet. The gloves Were provided by the owner to
some workers after getting the suggestions from team. No safety and health
rs engaged in processing and

measures were taken for the workers. Worke
Jlow color which is not a
ditions, method of

packing of dyes, were also colored in green plus ye
good sign for their health. It reveals that the working con
pstance in the unit aré not good for the

working and handling of colored su

health of workers (Image 56 78&8)
jn the production premise or in the

9. Following chemicals were found either

storage area and the list is given below:-

:

N

a. Ortho toluidine

b. Mono-chlorobenzené

c. N-N dimethylaniliné Benzaldehyde
/d Sodium hydrosulphité

e. Sodium hypochlorite

f. Sulfamic acid

g. Hydrochloric acid

h. Sodium sulphate

i. Caustic soda

J. Crystal salt

k. Levocol CPES

l. Urea

m. Activated carbon

n. Tarpin oil
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. Malachite Green
1 5QO Basic Yellow (Auramine 0) as a dry dye (images 7 & 8) and

in the storage
as a concentrated liquid dye (Images 9 & 10) are also found
area.

, ; l-effect on
11.50me of the chemicals found in the manufacturing unit hgv@ il o
human health, such as genotoxic, teratogenic and carcinogenic i nature.

‘ . hich
12.Image 11 reveals the presence of ortho-toluidine drums in rhg fafm"}f :“d -
falls on the list of German consumer goods ordinance. This is also Jistc

Group 111 Category 2

of the MAK. Reference is attached as and in the list of
OEKO-TEX.

13.CI Basic Green 4 is in banned list of dyes by Oeko-Tex and ¢y basic yellow 7
is under observation,

I4.The raw materials required for the synthesis of Malachite Green are
Benzaldehyde ang Dimethylaniline, chemical reaction is shoyp, in Figure 1 and
Basic yellow are N- dimethylaniline, formaldehyde, urea, sulfamyc acid,
chemical reaction is shown Figure 2. It is reported in the literatyye that these
Compound may cause allergic reactions (e. g. sneezing, Coughing, wheezmg,
runny eyes and nose, itching, skin rashes, hypotension). It may ajso (s 4
bladder cancer. When they are heated or decomposed, it emjts toxic fus,s.
(NTP,  1992)  (https: ubchem.nchi.nlm.nib. gov/com ound, Ba:qiq:kﬂ{i
14#5ecﬁon:Heafm-Hazards; Online Reference and other references aro
altached as. It was observed during the inspection that these chemijcais were

stored in the industry. The above mentioned dyes can be Synthesizeg by

using these chemicals. The owner of that they arc ner
manufacturing any dye in their unit, In

said they are jyst
standardized the already manufs

the indusiry sajd
addition to this, he
ctured basic dyes and the

above sai¢ banneq
chemicals are used for trading.
15. Balance sheet for the stock/purchase/sale of Basic green, benzaldgeh yae, N-
dimethyl aniline and Basic

yellow is submitted to the Punjap Pollution Boarg
Control for the time period
the balance sheet and as

manufacturing, they are ysj

of one year j.e. 1/11/2020

can also be used as a raw

of rest of the chemicals stored in
1 ,

6, ':i g:r owner, he is also 1_7'0'*”9 trading of chemicals from the same premises
bl :st. a mf” ”’? Cwing unit (thag s Questionable). Regarding
case s*radloﬁ 7 g of the Products, jt js reCommended to forward s
afer e o ;D?a{ime?t e ad Taaton a1 suggested to 1%

OCKS of safe ar. :
o éid purchase done by Amar colour chem for 125t
17, Regarding rest of chenmicals mentio
doing traa?hg/se!fz



18. Reports of the samples collected by PPCB are attached . 1 5 1

19.As per chemical reactions for the synthesis of Basic yellow 2, HzS and NH;
gases may be released. At the time of industrial inspection, no equipment
was available for the measurement of these gases with the technical team, SO
it was not possible to measure the same.

20.1t is suggested that In future, these H,S and NH; gases should be measured
using a systemy/instrument for sequential detection of multiple gases using
laser-based wavelength modulation which should also be installed in the
premises of complainant.

The visiting team concluded that:-

The industry does not have adequate fugitive emission control system. The
emission generated from the process is harmful and carcinogenic. In absence of
adequate fugitive emission control system the committee recommend that the
industry may be issued closure notice under Air Act b EﬁPCB.

g’ . In light of the report of the technical team it was decided to hold a. VC meeting

|

||]t
\

of all the concerned officers with the Competent Authority of the Board to
discuss the report and to decide further course of action in the matter.
Therefore, the VC meeting was held on 03.01.2022 at 12:00 PM wherein the
report was discussed in detail and it was observed that the industry is engaged
in manufacturing of Auramine Yellow dyes and Malachite Green dye being
manufactured is a banned dye and the during process of manufacturing of
Auramine yellow dye, process emission are generated and industry has not
provided any APCD to control the process emission. Therefore keeping in view of
the recommendation of technical team and after detailed deliberation with the
officers of the Board it was decided as under :-

1. The Consent to Operate under Water (Prevention & Control of
Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act,
/ 1981 be refused.
2. The plant and machinery along with DG set of the industry to be
sealed immediately.

3. The Electric Connection of the industry will remain to be
~~  disconnected u/s 33-A of Water (Prevention & Control of
Pollution) Act 1974 and u/s 31-A of Air (Prevention & Control of
Pollution) Act, 1981, so that the industry do not operate its
manufacturing process. However, the domestic electric
connection of single phase may be restored to the industry only

for use of domestic purposes.

Colour Chem India, 26, Focal Point, Amritsar for his information.

m (4 The report received from technical team be sent to M/s Amar
] \A
4| 5. EERO Amritsar to submit the compliancs:{ abomgiven d ci(s_itl}_
} AN
“téy |
\—

M;- immediately. /,«,;4:7/ ﬂ:?;’iT M)()\/W 2;\

\
’L""\ﬁ" g M For Sr. Environmental Engfneer
\

Endst.
. okNo, 2\ 5 Dated. \o\\b\\\%-oﬁk

e fe%“}r}

A copy of the above is forwarded to the Environmental Engineer, Regional

- Pun ; : :
Yeig direg;:b Pollution Control Board, Amritsar for information and necessary action.

ed to ensure the compliance of above decisions in letter & spirit.

- W >
For Sr. Environmental Engineer

5
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1 52 Annexure R-4/l

Government of Punjab
‘ Department of Science, Technology and Environment

| pffice of the Appellate Authority Constituted under the Water (Prevention and Control of
pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981.

To ' F‘V\\ .
The Member Secretary, A e ARR R
Punjab Pollution Control Board, oy <69 & &% ey
Vatavaran Bhawan, Nabha Road, g T - /?

patiala. f-?iq)"j)-',\- B r 12 ?))}

_ TS Y. f);; )
No.01/SLO/AA/2022/ N m2) } 3 )
Dated Y E
subject: appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near

Hayat Hotel, Amritsar — Interim order passed by the Appellate Authority.

please refer to the appeal case mentioned above.

Ly\ 1 } please find enclosed herewith a certified copy of interim order dated
rd

72.2022 passed by the Appellate Authority-cum- Principal Secretary to Government of

Punjab, Department of Science, Technology and Environment in the above mentioned case

for information and compliance.

sdl-
Senior Law Officer

Appellate Authority
Endst. No. 01/SLO/AA/2022/ £ 2~ 45 Dated /5 /3 /1011

A copy of the above alongwith copy of order dated 21.2.2022 is forwarded to the
_ following for information and necessary action please:

1) The Chief Engineer, Punjab State Power Corporation Ltd, Amritsar.

The Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Amritsar.

3) M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar.

4) Personal Assistant t0 Principal Secretary to Government of Punjab, Department of
science, Technology and Environment, Chandigarh.

o
Senior Law Officer

Appellate Authority

43



révention and Control of Pollution) Act, 1981.

artment of Scie
oeF e TGChnology and Environment, Government of Punjab, Chandigarh.

M/s Amar .
Colour Chem India VIs  Punjab Pollution Control Board

Present. 1  Mr. Aalok Jagga, Advo

cate with Ms.
behalf of the Appellant s. Deepshikha Gupta, Advocate on

2 ErG. = A
E;v(i::fn. Maiithia, Chief Environmental Engineer alongwith Er. Harpal Singh,
mental Engineer on behalf of Punjab Pollution Control Board.

ORDER

M/s Amar Colour Chem India, Amritsar has filed Appeal for setting aside the

. show cause notice dated 3-08-2021, order dated 10-01-2022 whereby plant and machinery
Rﬂd D.G set of the industry has been ordered to be sealed and the order refusing renewal of

) ysent by the Punjab Pollution Control Board. The industry is lying closed and has prayed

b 2,
for staying the operation of closure order.

2) Upon notice, the Punjab Pollution Control Board has filed reply through its
Environmental Engineer and a copy of the same was supplied to the counsel for the appellant.
3) Parties were heard.

4) The officer of the Board stated that the Board has received numerous

complaints against the industry and during the hearing on 6.8.2021 a committee / technical
team of officers was constituted to conduct technical audit of the industry and to submit report.
Consent to operate was granted for a period of three months upto 16.11.2021. The committee
/ technical team of officers visited the industry on 13.10.2021 and submitted its report on
14.12.2021 to the Board. The Technical Committee in its report dated 14.12.2021 has stated
that O-toluidine found in the manufacturing unit is banned by the Government of India with
further disclosure that the emissions genérated from the process are harmful and
carcinogenic. The wet processing of green colour was generating green coloured effluent and

Technical Committee wherein violations have been clearly mentioned. The officer of the Board
{ requested to upheld the closure orders.

5) The Counsel for the appellant stated that the appellant is engaged into the

standardization of basic Yellow 2 Auramine O and Basic Green 4/Malachite Green an.d .the
es which had been prohibited

appellant is not dealing with or manufacturing any of the 112 dy | o
by the Ministry of Environment and Forests, Government of India. The appellant is avaling

a pipe in the storage tank was found to be attached with pump, which was supposed to be
rﬁeant for discharging the coloured effluent directly into sewerage during odd hours. The unit
of the appellant has been ordered to be closed on the basis of the third party report of

153
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o

Y

%ﬁ:‘:b;;':;;tg:;z::‘zgicgs from the Federation of Indian Export Organizations set

» Overnment of India and this fact makes it clear that the
import and export of such chemicals i permitted by the Government of India. He further stated
that the O"h°‘t°'“‘di“9_' the reference of which has been made in the alleged report of the
Technical Committee, is only banned in Germany and not in India as per Annexure VI (b).
TSERSIL e W i Manufacturing O-toluidine but only engaged in trading of the
same and purchases the chemical from a MNC to which Maharashtra Pollution Control Board
has granlt?d consent. The Counsel also Stated: that various Pollution Control Boards in India
ha\fe provided consent to operate to similar type of industries dealing with similar chemicals
whith have:baen Geal wits by the appeliant. The counsel stated that the appellant has
removed other shortcomings and may be allowed to be operate the unit.

6) After hearing the parties and examining the relevant record, it is observed that
it is not the case that the unit of the appellant has been closed by the Board only on the basis
of manufacturing of banned dyes, but some other shortcomings were also noticed by the
visiting team and the report of the Technical Committee in this regard has already been
supplied to the appellant by the Board. The appellant is, thus, directed to remove the
shortcomings pointed out by the visiting team at the earliest to the satisfaction of the Board.

2 \:\e orders of closure passed by the Board are not permanent in nature. Prima facie its seems

W 4 the dyes which have been mentioned in the case are not banned in India. However, the

g7 2T N

¥

Board is directed to seek a clarification from the Ministry of Environment, Forest and Climate
Change, Government of India in this regard as :to'whether the dyes namely Auramine Yellow,
Melachite Green as well as O-toluidine are banned in India or not. In view of these
observations and directions, the operation of the appellant unit is hereby allowed as an interim
measure for a period of one month from the date of issuance of this order, however, subject
fo the condition that the appellant shall not manufacture the dyes which have been prohibited
by the Ministry of Environment, Forest and Climate Change and shall also not cause any
environmental pollution. The Board is directed to visit the unit of the appellant frequently during
the said period of one month and submit its report with regard to the compliance of the
shortcomings. If any complaint is received during this period, the Board shall take prompt

action and video-graph the moment.

7) List the case for further hearing after one month from the date of issuance of
this order.
Sd/-
£1.02.2022 (Anurag Verma, IAS)
. Appellate Authority
-cum-

Principal Secretary to Government of Punjab,
Department of Science Technology and
Environment

Certified Copy L
Senior Law b&-ﬂc&eﬂ ab
Appeliate Authority

Government of Punjab

Deptt. of Science, Technology
P and Environment, CHD

15-03-2022
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Annexure R-4/J

== PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 1 64, Focal Point, Mehta Road, Amritsar

Tele Fax:- 0183-2581420  website:. www.ppcb.gov.in  email:- seezoasr@yahco.com |
B ———

No. Regd. Date:
To

1. The Chief Engineer (Border Range),

Punjab State Power Corporation Ltd,
Amritsar.

2 The Superinfending Engineer (Distribution),
Punjab State Power Corporation Limited,

Amritsar.
Suk: Directions u/s 33-A of Water (Prevention & Control of Pollution)
e Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution)

Act, 1981 for temporary restoration of electricity connection- M/s
Amar Colour Chem India, Plot No. 26, Focal Point, Amritsar. (12912142).

Please refer to the subject cited above.

2) It is informed that M/s Amar Colour Chem India has challenged the orders
passed by the Board for closure 'd,f the industry and the Hon'ble Appellate Authority
constituted by the government under the Water (Prevention and Control of Pollution)
Act 1974 and the Air (Prevention and Control of Pollution) Act, 1981 in the Department
of Science, Technology and Environment has allowed the operation of the industry vide
order dated 21/02/2022 (issued on 15.3.2022) as an interim measure for a period of
0imonth.

3) You are, therefore, requested to comply with the following direction u/s
i.?-A of Water (Prevention and Control of Pollution) Act 1974 and u/s 31-A of Air
4 vention and Control of Pollution) Act, 1981:

+

"That the authorities concerned shall restore the electricity
connection of the subject cited industry temporarily for a period

of one month, with immediate effect.”

1) In case of failure to comply with the above said direction, you are liable
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37

of the Air (Prevention & Control of Pollution) Act, 1981.

This issues with the approval of the Competent Authority of the Board.

S
Senicr Environmental Engineer
or and on behalf of PPCB




Dated._____

1 5yt No. Regd.

% ¢ the above Is forwarded to M/ Amar Colour Chem India, Plot No,

4 26, Focal Point, Amritsar with a direction to comply the orders dated 21.2.2022 (lssueg

restorati
on 15.3.2022) of the Hon'ble Appellate Authority. The temporary restoration of
lectri ..t- h e shallbe subject the following conditions as per the orders of the
electricity, however, S
Anpellate Authority that:
e shortcomings pointed out by the Visiting team at

| hall remove th ;
1. The industry S d, the report of which has already been

i the Boar

the earliest to the satisfaction of
supplied to the industry vide Board's letter no. 49-50 dated 10/01/2022.
2. The industry shall not manufacture the dyes which have been prohibited by the

Ministry of Environment, Forest and Climate Change and shall not cause any J

f o

environmental pollution. My
3. The industry shall apply for and obtainthe Gonsent to Operate of the B urd

under Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention
and Control of Pollution) Act, 1981, im {;jd éﬁely

VAOAL I \ B8~ R
i ‘./'/&?0\'{1/”’6”*-'01, %

& (gt < A ior E 'ch(-talE i
-._:‘ \ 52 . / ) ﬁ*‘ S[L\ oél“‘“ ) o;orn:';o:: ::half :fg ::g
-I-'.-‘..';V.f..t. “/ "M"{,#l"}

‘ Endst. No. |%03 Dated. ©\4 \ ‘J\\'J—u 20

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Amritsar for information and necessary action

with the following directions: f
1) The Environmental Engineer shall submit the compliance report of above said §
directions immediately. n J 5
2) The Environmental Engineer shall seek clarification from the Ministry S
Environment, Forest and Climate Change, Government of India as to whether the i
¥

dyes namely Aurmaine Yellow, Melachite Green as well as O-toluidine are banned
in India or not.

3) The Environmental Engineer shall visit the industry (alongwith two AEEs of
Regional Office and ASO Zonal Office, Laboratory, Jalandhar) frequently during

the said period of one month and submit report with regard to the compliance of
the shortcomings. Ty

T

5 )

>

4) If any complaint is received during the said period, the Environmental Engineer
shall take prompt 3%~ and video-graph the moment.




Annexure R-4/K

i |
| % .
= e YERE 929 gas197
=ON CONTROL BOARD

h
==
A\ 4 PUNJAB POLLUT
No. 242> Dated. /”/” Ll
To

The Additional Secretary,

CP Division,
Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan,

Jorbagh Road, New Delhi.
ther the dyes namely Auramine Yellow,

Sub: Request for clarification as to whe
Melachite Green as well as O-toluidine are banned in India or not.
Ref: Orders dated 21.2.2022 (issued on 15.3.2022) passed by the Appellate
b, Department of

Authority-cum-Principal Secretary to Government of Punja
Science, Technology and Environment.

Please refer to the subject cited above.

2) It is informed that M/s Amar Colour Chem (India) situated at Focal Point,
Amritsar is a small scale industry engaged in the manufacturing of dyes and dye-
the provisions of the Water

intermediates and was granted consent to operate under
74 for the manufacturing of Oil Green @ 100

(Prevention and Control of Pollution) Act, 19
Kg/day and Oil Yellow @ 100 Kg/day with raw material of basic dyes @ 50 kg/day, Glyceraine
Benzaldehyde @ 5 Kg/day and Dimethyl Aniline @ 7 kg/day. Copy of con

to 16.11.2021 is enclosed for kind perusal.

sent

@ 138 kg/day,

granted for the period from 17.8.2021
being caused and manufacturing of banned

rd. The Chairman of the Board has constituted
f Chemistry, Guru Nanak Dev University,
ntal Audit of the industry. On the basis

3) Complaints regarding pollution
dyes by the industry were received by the Boa

a Technical, Team under the Head of Department 0

Amritsar (Punjab) to conduct Technical and Environme
the Board vided order dated 10.1.2022 had

f report submitted by the technical team,
e industry and disconnection

cided to continue with the directions issued for closure of th
evant report of the Technical Team alongwith order dated 10.1.2022 of

G
of electricity. The rel
the Board is enclosed for kind perusal.

ey
ar3regE 996, 09" 99, ufenar-147001
Vatavaran Bhawan, Nabha Road, Patiala -147001

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O)

anppcb@yahoo.in | msppchb@gmail.com |

Website : www.ppcb.gov.in | E-Mail : chairm
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%
‘\= ’; The industry has filed an appeal agalnst the orders of the Board before the
W vers .ant. The counsel for the, appellant stated

Appellate Authority constituted by the Go

before the Appellate Authority that the appe
n 4 / Malachite Green an

ll: vtIs engaged Into the standardization of baslc

5 Auraminie O and Basic Gree d the appellani Is not dealing
Yellow 2 Auram
with or manufacturing any of the 112 dyes Whlf_:h had been prohlb!ted by the Ministry of

Environment, Forestand Climate Change. Government of Indla. The appellant s avalling duty
drawback on the said chemicals from the Federation of Indla Export Organization set up by
the Ministry of Commerce, Government of India and this fact makes it clear that the import
and export of such chemicals is permitted by the Government of India. He further stated that
the Ortho-toluidine, the reference of which Ipas'r,been made in the alleged report of the
Technical Committee, is only banned in Germa‘ng and notin India as per Annexure VIli(b). The
appellant is not manufacturing o-toluidine,‘b'ut is engaged In trading of the same and
purchases the chemical from a MNC to which Maharashtra Pollution Control Board has e
granted consent. Various Pollution Control Boards in India have provided consent to operate
to similar type of industries dealing with similar chemicals which have been deait by the

appellant. ;

5) After hearing the parties and examination of relevant record, the Appellate
Authority vide order dated 21.2.2022 has allowed the operation of the industry as an interim
measure for a period of one month with the condition that the industry shall not manufacture

the dyes which have been prohibited by the aniﬁw of Environment, Forest and Climate
Change and shall not cause any environmental pollution. The Board has been directed to seek
a clarification from the Ministry of Environment, Forest and Climate Change, Government of
India as to whether the dyes namely Auramine Yellow, Melachite Green as well as O-toluidine
are banned in India or not. A copy of order dated 21.2.2022 (issued on 15.3.2022) passed by
the Appellate Authority-cum-Principal Secretary to Government of Punjab, Department of
Science, Technology and Environment is enclosed herewith for kind perusal,

o In view of the above explained position, it is requested to clarify the factasto - v
whether the dyes namely Auramine Yellow, Melachite Green as well as O-toluidine are ; ».ﬁﬁd
banned in India or not. An early response in the matter shall be appreciated as the Board has

to apprise tiie Appellate Authority about the said facts of the case,
4

@ Memb
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b | / PUNJAB POLLUTION CONTROL nqﬁg 9
-3-
A\[/ 2
Endst, o.

Date,

A copy of the above is forwarded to the following for information and
co
necessary action to get the clarification from the Ministry of Environment,

Forest & Climate
Change at the earliest possible time.
1) The Chief Environmenta) Engineer, Punjab Pollution Control Board, Jalandhar,
2) The Senior Environmenta) E

ngineer, Punjab Pollution Contro| Board, Zonal Office,
Amritsar.

Sd I.—

Member Secretary

50




L L

160

Annexure R-4/L

Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention and Control of
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981.

To

The Member Secretary,

Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala.

No.01/SLO/AA/2022/
Dated

Subject: Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near
Hayat Hotel, Amritsar.

The subject cited case has been disposed of by the Appellate Authority-cum-
Secretary to Government of Punjab, Department of Science, Technology and Environment by
an order dated 06.05.2022. Please find enclosed herewith a certified copy of the said order
dated 06.05.2022 for information and necessary action.
sql-

Senior Law Officer
Appellate Authority

Endst. No. 01/SLO/AA/2022/i235~ |3% Dated 18]5 lchs 22

A copy of the above is forwarded to the following for information and
necessary action please:

1) Personal Assistant to Secretary to Government of Punjab, Department of Science,

Technology and Environment, Room No.711, Mini Secretariat, Punjab, Sector-9,
Chandigarh.

2) Environmental Engineer, Punjab Pollution Control Board, Regional Office, Amritsar.
\/fM/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar.
4) Mr. Aalok Jagga, Advocate, # 231, Sector-21-A, Chandigarh.
Qo sush _

Senior Law Officer
Appellate Authority
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Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981.

Appeal No.1/SLO/AA/2022
Date of filing: 31.01.2022
Date of Decision: 06.05.2022

M/s Amar Colour Chem India
V/s

Punjab Pollution Control Board

Present: 1 Mr. Aalok Jagga, Advocate with Ms. Deepshikha Gupta, Advocate and Sh.
Rohit Handa on behalf of the Appellant.

2  Er. Harpal Singh, Environmental Engineer alongwith Er. Jatinder Kumar,
Assistant Environmental Engineer on behalf of Punjab Pollution Control '
Board. - '

ORDER

Vide order dated 21.2.2022 (issued on 15.3.2022), the operation of the
appellant unit was allowed for a period of one month as an interim measure with the direction
to remove shortcomings and subject to the condition that the appellant shall not manufacture
the dyes which have been prohibited by the Ministry of Environment, Forest and Climate
Change. At the same time, the Board was directed vide the same order dated 21.2.2022 to
sought a clarification from the Ministry of Enviconment, Forest and Climate Change as to
whether the dyes namely Auramine Yellow, Malachite Green as well as O-toluidine are

banned in India or not and to visit the unit of the appellant twice during the said period of
one month and submit report.

2) The Counsel for the appellant stated that the unit has not yet been made
operational and placed on record the information obtzined by the appellant from the Ministry

of Environment, Forest and" Climate Change with regard to the banning of cyes and the
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Ministry of Commerce and Industry, Department of Commerce, Directorate General of
Foreign Trade, Government of India. The Counsel stated that the information provided by the
Ministry of Environment, Forest and Climate Change vide letter dated 14.3.2022 discloses the
list of dyes prohibited vide notification dated 26.3.1997 and the dyes namely Auramine
Yellow, Malachite Green, Chemical O-toluidine does not fall in the said list. The information
provided by the Ministry of Commerce and Industry vide letter dated 11.3.2022 discloses ITC
(HS), 2017 Schedule |, Import Policy Wherein Basic Yellow (non-azo)-Yellow 2 having code
32041321 and Basic Green (non-azo)- Green 4 (Malachite green) having code 32041361 have
been shown to be free. The Counsel requested for allowing the operation of the unit as all
other shortcomings have already been removed.

3) The officer of the Board stated that the Member Secretary of the Board has
written a letter dated 12.4.2022 to the Ministry of Envirdnment, Forest and Climate Change
requesting for the information in accordance with the directions contained in the order dated
21.2.2022 of the Appellate Authority, but the reply of the Ministry is awaited. The officer
further stated that the industry has not started its operation in full capacity as such visit report
could not be prepared and apprised that necessary action will be taken after the receipt of

reply from the Ministry of Environment, Forest and Climate Change, Government of India.

4) After hearing the parties, it is observed that even after the issuance of the
order of the Appellate Authority on 15.3.2022 i.e. one-and-a-half-month away, the
information of Ministry of Environment, Forest and Climate Change is still awaited. The Board
seems to have not made efforts to obtain the requisite information as per the directions of
the Appellate Authority. The Board, as such, is advised and directed to write a demi official
letter to the concerned officer of the Ministry of Environment, Forest and Climate Change to
secure the information and may also depute some official to pursue the case with the Ministry
and obtain the desired information. However, the operation of the industrial unit cannot be
halted for want of information for a long time. The information obtained by the appellant
from the Ministry of Environment, Forest and Climate Change and the Ministry of Industry
and Commerce, Government of India under the provisions of the Right to Information Act,
2005 and placed on record of the case also contain genuine documents and cannot be ignored
in a casual manner. The information so obtained by the appellant discloses the fact that the
dyes Auramine Yellow and Malachite Green are not banned in India. Relying upon the said

information as placed on record by the Counsel for the appellant, | hereby confirm the order
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dated 21.2.2022 of the Appellate Authority and allow the operation of the industrial unit of
the appellant subject to the conditions already imposed in the order dated 21.2.2022. The
Board on its own may make special efforts to obtain the requisite information from the
Ministry of Environment, Forest and Climate Change and also check and monitor the
operation of the industrial unit for compliance of Environmental Laws. Conditions already
imposed in the order dated 21.2.2022 of the Appellate Authority shall continue.

5) The appeal stands disposed of in above terms. If any issue emerges after the

passing of this order, the parties are at liberty to approach the Appellate Authority.

Sd/-
06.05.2022 ' (Rahul Tiwari, 1AS)
Pronounced Appellate Authority
-cum-

Secretary to Government of Punjab,
Department of Science, Technology and Environment,

Certified Copy Chandigarh.

-

Senior Officer’
Appellate Authority
Government of Punjab
Deptt. of Science, Technology
and Environment, CHD
18-05- 2022
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164 i 2 PUNJAR POLLUTION CONTROL. BOARD
<onal Office, Plo

- itsar
Telo Fax:- 0183-258142q t No. 164, Focal Point, Mehta Road, Amritsa

! Website:- Www.ppcb.gov.in ~ email:- seezoasr@yahoo.con:
o. Regd. Date:
To
kis The_Chic:\f Engineer (Border Range),
Punjab State Power Corporation Ltd,
Amritsar.

ThelSupczrintending Engineer (Distribution),
Punjab Staie Power Corporation Limited,
Amritsar.

Directions u/s 33-A of Water (Prevention & Control of Pollution)
Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution)
Act, 1981 for temporary restoration of electricity connection- M/s
RS Amar Colour Chern India, Plot No. 26, Focal Point, Amritsar. (12512142).

i is informed that the Hon'ble Appellate Authority constitutec by
Hie govirnment under the Water (Prevention and Control of Pollution) Act 1974 and the

Al (Frevendon and Control of Poliution) Act, 1981 Department of Science, Technology

and fovironment has allowed the operation of the industry vide order dated
06/U-/2022.

You are, therefore, requested to comply with the following direction u/s
33-A of Water (Prevention and Centrol of Pollution) Act 1974 and u/s 31-A of Ar
{Preverticn anc Control of Pollution) Act, 1981

"rhat Uhie authorities concerned shall resiore the electricity
conpection of the subject cited industry temporarily for six
n10aths Lo vp Yo 30/11/2022, with immediate effect.”

srp it

In case of failure to comply with the above said direction, you are liabie
for acticn u/s 41 of the Water (Prevention & Controi of Pollution) Act, 1574 and u/s 37

of tha Air (Prevention & Control of Pollution) Act, 1981,

This issucs with the approval of U Competent Authority of the Board.

NI

Senior Environmental Engineer
For and on behalf of PPCB

Endsc. No. . Regd. Datec.

A copy of the above is forwarded to M/s Amar Coleur Chern India, Piot No.
26, Fuoel Point, Amritsar with 2 cirection for complignce of the order passed by tne

Appuitaie Adthonty dated 18/03/2022 and 00/05/2022. The temorary restoraticn of

electr.city, however, shall Lo supject to the following conditions:

Annexure R-4/M
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A) W;hat the industry shall immediately comply with the shortcomings as identifiea "~
during the technical and environmental audit of the industry which has becn
conveyed to the industry by Punjab Pollution Control Board letter no. 47 dated
10/01/2022 and shall submit a compliance report.

B) That the industry shall operate 02 no. HVS installed at the front boundary and
back boundary wall of the industry for 24 hrs in a day for 03-months period
regularly and shall get the ambient air emission tested from a lab approved under
EPA Act 1986 for the parameters (1) SPM (2) Acid Mist (3) SO2 (4) NOx, (5) Any
other gaseous pollutant as advised by the Environmental Engineer Regional Office
and SO ZO Lab Jalandhar and shall submit report to the Board within 15-days.

C) That the industry shall follow the SOP for installation & operation of QOCEMS
installed at the outlet of ETP and shall connect it with the website of Punjab
Pollution Control Board and CPCB and shall keep a record of it.

D) The industry shall ensure that they will not manufacture any dye or .

".-4-' ------

SRR
intermediate which has been banned by MoEF & CC, CPCB, PPCB or by other Gov-. Ui
India agency.

E) The industry shall ensure that there is no complaint regarding the discharge of
untreated emission and waste water by the industry in the area.

F) That the industry shall comply with the orders of Appellate Authority dated
18/03/2022 and 06/05/2022 in letter and spirit.

G) That the industry will get its BG of Rs. 10 Jac extended for a further period of 01-
-year and submit it to the Board within 15- -days.

——z

J
e
|5\13\ MK;‘E)V’JI A\ % QA\/
T qu“ M 3 T b Senio‘ﬂanmental Engineer
: S~ 35 4 % 0|06 )’e"' For and on behaif of PPCB
“Endst. No.__ ) A1 e fédl

Th)f PR Lo,

A copy of the above is forwarded to the Environmental Enginec:
Pollution Control Board, Regional Office, Am_r’xtiaﬂ-_[o
with the following directions:-

f‘l.\"\.‘..ﬁ\f...‘.._
er, Punjab
r information and necessary action

1. EERO shall visit the industry every 15-day pericd and conduct air emission
sampling from the stack, ambient air quality monitoring for 08-hours, ETP

monitoring and to check the compliance of shortcomings as identified during the
Technical & Environmental Audit of the industry and sha| submit the complete
report along with the recommendations.

2. EERO to get the clarity from the PSPCL regarding the availability of number of

electric connection in the said premises of the industry,
'F-
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EE, RO Amrits
Amritsar shall personally visit CPCB/MoEF office to get the reply of the

iete i ;

Lr written by Punjab Pollution Control Board to MoEF & CC regarding the
Sarli Ication on the ban of the dyes within 07-days, period.
ERO s :

shall comply with the order of the Appellate Authority dated 18

and 06/05/2022 in the true letter & spirit.
CE, RO Amritsar shali monitor the industry and co-ordinate with the PBTI for
collecti i
oliection and analysis of effluent and emission samples of the industry 0N the
cost of industry.

/3/2022

EERO to submit a report on the complaint received through DC Office vide its
letter no. PA/1832 dated 09/06/2022 in which DC has directed that a thorough
and detailed enquiry report in light of the orders of the Appellate Authority cum
Secretary to Govt of Punjab, Deptt. of Sci. Tech. & Environment, Chandigarh
dated 06/05/2022 be made.

Senior Envi nyineer
For and®n bekalfof PPCB
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Annexure R-4/N  Pirfeipe,,

S= PUNJAB POL F g
Zonal Office, Plot No.1s¢|;-UT|ON CONTROL BOARD

Tele Faxi- 0183-2581420  Website.. Focal Point, Mehta Road, Amritsar

Date: g

M/s Amar Colour Chem Indi
26, Focal Point, %
Amritsar.

ub: Revoking of consent t
p ek 0 operate under Water (Prevention &

ntrol of Pollution) Act 197 i ;
Pollution) Act, 1981 (1906923;)5_"“1 Air (Prevention & Control of

0 establish (NOC) u/s 21 of the Air (Prevention & Control
ujs 25/26 of the Water (Prevention & C
kg —-=lishing / expansion of the Industry,

\ A And whereas, it is also obligatory on the i
- ’ part of the Industry to obtain
5 consent to operate an Qutlet under the Water (Prevention & Control of PorI’I,ution) Act

1974 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the
Indust'y.

of Pollution) Act, 1981 and
ontrol of Pollution) Act, 1974 before

And whereas, it s mandatory on the part of Industry to install proper and
adequate pollution control devices so as to ensure that the concentration of various
vollutants in _effluent/emissions being discharged by Industry, conforms to the
effluent/emission standards as prescribed by the Board.

And whereas, the consent to operate under the Water (Prevention &
Control of Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act, 1981 were
granted vide no. 1992 dated 16/06/2022 and no. 1994 dated 16/06/2022 respectively
with validity upto 30.11.2022 subject to certain terms and conditions mentioned
taercin.

And whereas, Environmental Engineer Regional Office Amritsar reported
vide its enoting 19069238 that a complaint has been received telephonically against the
subject cited industry regarding the colored effluent being discharged into public sewer.
The industry was visited by AEE along with Environmental Engineer and other
s pporting staff of Regional Office, Amritsar on 21/06/2022 at 12:00 noon. During visit,

[‘ - .»3d.s% observed that the industry was discharging its colored effluent without any

,?4 -aument directly into the sewer inside its premises leading to main sewer

: ‘ohictographs attached). The effluent samples were also collected from the sewer near

the main gate of the industry. But the owner of the industry has snatched the samples

tliected by this office and closed the main gate of the industry. The industry has also

failed to comply with the directions given by the Board vide letter no. 1988-89 dated
10/0€/2622.

And whereas, the industry has failed to comply with the conditions of
consent granted to it and is violating various provisions of the Water (Prevention &
Control of Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act, 1981, as
Sich the Competent Authority has decided to revoke the consent to operate granted to
the inoustry under the said Acts.

As such, in exercise of the powers conferred upon u/s 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 and u/s 21 of Air
r2vention & Control of Pollution) Act, 1981, the consents to operate granted under
1 s2id Acts are hereby revoked due to the reasons mentioned above.

1
“1-as above,

Salr.
For Sr. Environmenél Eng:_nee:
Zonal Office, Amrits3



e —
—_— Dir Hr"_-:'_.‘

1 68 Dated. Oé‘iﬂ')m-

Endst. , .
st.No. __ 23yy forwarded to the Environmental Enginer, Region.!

A copy of the above is information and further necessary

Cifice, Puniab Pollution Control Boar
=chion.,

itsar for
d, Amri },

A
For Sr. Environme’ﬁtﬁ%ﬁag?neer
Zonal Office, Amritsai

Q"\L(
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e PUNJAB POLLUTION CONTROL BOARD gﬁ\ A(
\

Zonal Office; Plot No. 164, Focal Point, Meh itsar
I_Eﬁwizsa‘ldzo Wehsimwailf?sigig;@‘:ﬁ;.com

Ne. Regd. Date:
> S
et - y
y,  The Cglgz Englneer (Border Range) '
punjab State Power Corporati : %
Amritsar. il e i

. The Superintending Engineer (Distribution, /74 " grsn, i o
punjab State Power Corporation Limited,| "}J" ] < i fga:’“”)' )

\gal 7|7 %

Amritear,
Sub: Directions u/s 33-A of the Water (Prevention & Control of

e Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control

= of Pollution) Act, 1981 - M/s Amar Col ; o
\ L Amritsar (17225439). our Chem India, 26, Focal Poin!,

| Rof:- PPCB letter no. 1988-89 dated 16/06/2022.

In refarence to above, it is intimated that tiie Competent Authority has
decioed to disconnect the supply of electricity available to the premises of subject cited
industry. In reference to SDO (Technical), PSPCL, Sub Division, Mall Mandi office Letter
nc 93 datea 18/01/2022, it has been informed that there are 2 no. electric connectioris
1 tne premises under the name:-

M/s Amar Colour Chemical, 26, Focal Point, Amritsar (Medium supplv®,
30029642351 (84KW/94KVA)

i. ~ M/s Amar Colour Chem (India), 26-A, Focal Point, Amritsar (Small power)
SP-3005255633 (19.97KW/20KVA)

You are, therefore, directed u/s 33-A of Water (Prevention & Control ¢

( 4,. “0tution) Act 1974 and u/s 31-A of the Air (Preverition & Control of Pollution) Act, 198.
~g: comply with the following direction:-

? “That the authorities concerned shall disconnect both power

connection/load as mentioned at (i) & (ii) above, in the subject citud
sremises with immediate effect.”

In case of tailure to comply with the above said directions, you are i2bl:
far action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and v/s =/

Jf tne Air (Prevention & Contro! of Pol:ution) Act, 1981.
This issues with the approval of Competent Autherity of the Board.

<

Senior Environmentzl Engineer
For and on behalf of Chief Env. Enginee,

Endst, No. 22y Dated.___ 0O &Iu’t 22-

T corv of the above is forwardea ehe Eavironmiental Enginieer, Pur;io
Peiliricn Controi L-'c'ara, Regional Office, Amritsit for infermation ana Necesseal v Al
1% with directions to ensure the compliznce of above Jirections an

Waich on the industry that it may no* cperate without yalid <ons
Or'erate of the Board. '

= s S

¢ ke
zrls .0
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Annexure R-4/P

Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention and Control of
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981,

To

Subject:

ARR—A
?R:_]_ e

h%. ")—Gl?

The Member Secretary, /,:—:;-m
Punjab Pollution Control Board, /%512 \

Vatavaran Bhawan, Nabha Road, /4o '.".-'f_

Patiala. T A

L3\ o ")uj/_z ¢ L LEARI 17
No. 12/SLO/AA/2022/ ; 7‘ MNh Jk/.-.g)
Dated N8 '8, g

.l

Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point,
Near Hayat Hotel, Amritsar,

The subject cited appeal has been disposed of by the Appellate Authority-cum-

Secretary to Government of Punjab, Department of Science, Technology and Environment

vide order dated 10.8.2022 issued on 18.8.2022. Please find enclosed herewith a certified

copy of the said order dated 10.08.2022 / 18.8.2022 for information and necessary action.

sdl -
Senior Law Officer
Appellate Authority

Endst. No.12/5LO/AA/2022/ 973275  Dated 23 | ® |,;?c02

A copy of the above is forwarded to the following for information and

necessary action please:

1)

Personal Assistant to Secretary to Government of Punjab, Department of Science,

Technology and Environment, Room No.711, Mini Secretariat, Punjab, Sector-9,
Chandigarh.

\ﬂ] Environmental Engineer, Punjab Pollution Control Board, Regional Office, Amritsar.

3) M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar.

. \
Qhmmidengh
Senior Law Officer —
Appellate Authority
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Government of Punjab 1
Department of Science, Technology and Environment 7 1

Office of the Appellate Authority Constituted under the Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981

Appeal case no.12/SLO/AA/2022
Date of Filing:04.07.2022

Date of Decision: 10.08.2022 / 18.08.2022

M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel,
Amritsar

Vs

Punjab Pollution Control Board, Vatavaran Bhawan,
Nabha Road, Patiala through its Chairperson

Present 1 Mr. Aalok Jagga, Advocate with Ms. Deepshikha Gupta, Advocate
and Sh. Rohit Handa on behalf of the Appellant.

> Er. Harpal Singh, Environmental Engineer alongwith Er. Anish,
Assistant Environmental Engineer on behalf of Punjab Pollution

Control Board.

Order

M/s Amar Colour Chem India has filed the present appeal with a prayer
to set aside the order dated 8.7.2022 passed by the Punjab Pollution Control Board
vide which the consent to operate under the Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974 has been refused
and further orders of the same date have been issued for disconnection of the power

connection of the appellant industry.

2) The Appellate Authority vide order dated 18.7.2022 has stayed the
operation of the order dated 8.7.2022 issued by the Board for revocation of consents
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention
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1 72 & Control of Pollution) Act, 1981 alongwith closure order and the Board was asked to

file reply in the case.

3) The Board has filed reply in the case and the copy of the same was made

available to the appellant.
4) Parties were heard.

5) The counsel for the appellant stated that the appellant purchases basic
dyes from different suppliers and standardise the same as per market requirement.
The products manufactured by the appellant includes Auramine Yellow Dyes and
Malachite Green Dye. During the standardisation, neither any evaporation of the
material takes place nor any water effluent is being discharged. However, on the

asking of the Board, the appellant has installed an ETP to treat the untreated effluent
from the industry.

The appellant has received an order dated 8.7.2022 whereby consent to
operate granted to the industry has been revoked and further orders have been
passed for disconnection of the electricity connection of the industry. It is alleged in
the order that a telephonic complaint was received against the industry and that the
industry was visited by Environmental Engineer, Assistant Environmental Engineer
alongwith supporting staff on 21.6.2022 and it was observed that the industry was
discharging coloured effluent without any treatment directly into the sewer inside its
premises leading to main sewer. It was further alleged that effluent sample collected
by the officers was snatched by the appellant and the main gate was closed.

The counsel for the appellant stated that there was no such discharge
and no such incident as alleged in the order has happened. When the officials of the
department visited the site on 21.6.2022, there was heavy rain and lot of water has
accumulated outside the industry and its surrounding area. The officials were

collecting the sampie from sewerage located outside the gate of the industry. The
appellant requested the officers not to collect the samples from outside only, but to
collect the samples from inside of the industry as well, so that it can be clarified that
the alleged effluent is not coming from the industry of the appellant. However, at this
instance, the officers of the Board just left the place and never visited the industry of
the appellant nor any samples were collected. No snatching incident has occurred at
the site.
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The counsel stated that time and again samples have been collected
from the premises of the appellant industry and all the results have been favourable
and the reports have been provided to the respondent Board. The reports dated
12.10.2021 and 1.11.2021 which have been earlier obtained by the respondent Board

qua the air as well as the water samples were found to be within the limits prescribed.

The team of officers of the Punjab Pollution Control Board has already
visited the industry premises on 14.6.2022 and collected air samples. Since there was
no water discharge, water samples were not required to be taken. The report of the
same is awaited. The appellant never resisted when the officers of the Board had
already visited and inspected the premises of the appellant industry and have taken

samples. The industry premises was never being visited by the Board officers on
21.6.2022 as alleged.

The counsel further denied the contents of the order dated 8.7.2022,
wherein it is stated that the appellant industry has failed to comply with the directions
given by the Board vide letter dated 16.6.2022. In fact, vide the said letter dated
16.6.2022, the respondent Board had levelled certain conditions for temporary

restoration of electricity connection and the same had already been complied by the
appellant.

All the conditions levelled by the respondent Board are being complied
by the appellant in true letter in-spirit. The entire controversy involved in the instant
case is based upon mere assumption and there is no conclusive proof to substantiate
the reasoning on the basis of which the order for revocation of consents and closure
of the industry has been passed.

The counsel stated that the order dated 8.7.2022 has been passed by
the Board without issuing any show cause notice or affording opportunity of hearing to
the appellant. The counsel requested to set aside the order dated 8.7.2022 passed for
revocation of consents and disconnection of the electricity connection.

6) The officers of the Board stated that earlier the appellant industry has
filed an appeal before the Appellate Authority for setting aside the show cause notice
dated 3.8.2021, order dated 10.1.2022 whereby plant and machinery and D.G. set of
the industry has been ordered to be sealed and the order refusing renewal of consent
by the Punjab Pollution Control Board. The operation of the appellant industry was

173
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allowed by the Appellate Authority vide order dated 6.5.2022 and in terms of the

1 74conditions imposed vide earlier order dated 21.2.2022, wherein the Board was

directed to take prompt action in case any complaint is received against the industry.

The officer further stated that a telephonic complaint was received by the
in the Amritsar office against the appellant industry regarding discharge of colored
effluent into publig sewer. The industry was visited by the Environmental Engineer,
Assistant Environmental Engineer and supporting staff of Regional Office, Amritsar on
21.6.2022 at 12.00 noon. During visit, it was observed that the industry was
discharging its colored effluent without any treatment directly into the sewer inside its
premises leading to main sewer. The effluent samples were collected from the sewer

near the main gate of the industry, but the owner of the industry has snatched the
samples collected by the officers and closed the main gate of the industry.

Air emissions samples from 7 locations of the industry were collected by
the Board officers and PBTI on 14.6.2022 and the analysis reports shows that the
parameters of the pollutants are exceeding at 3 locations.

The industry has failed to comply with the directions given by the Board
vide letter no. 1988-89 dated 16.6.2022. The industry has also failed to comply with
the conditions of consent granted by the Board and is violating various provisions of
the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981. As such, the competent authority has decided to revoke
the consents under the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 vide letter no. 2243 dated 8.7.2022 and

orders for disconnection of electricity connection were also issued.

The officer stated that no ground is made out to set aside the order
passed by the Board for revocation of consents and for closure of the industry and
requested to dismiss the appeal.

7) After hearing the appellant, officers of the Board and examination of the
record, | have given a thoughtful consideration to the entire matter. The incident
relating to the snatching of samples by the appellant industry from the officers/ officials
of the Punjab Pollution Control Board is in fact a serious issue. All the members,
officers and other employees of the Punjab Pollution Control Board, when acting or
purporting to act in the discharge of their official duties shall be deemed to be the
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pAublic servants within the meaning of section 21 of the Indian Penal Code according
to the provisions of section 50 of the Water (Prevention & Control of Pollution) Act,
1974 and section 44 of the Air (Prevention & Control of Pollution) Act, 1981.
Obstructing a public servant from the discharge of his official duties in an offence under
the provisions of the Indian Penal Code as well as the provisions section 42 of the
Water (Prevention & Control of Pollution) Act, 1974 and section 38 of the Air
(Prevention & Control of Pollution) Act, 1981. The Competent Authority of the Board
has acted responsibly on the report of its officers, and issued the orders for revocation
of consents under the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 and disconnection of electricity of the
appellant industry. | do not have any reason to disbelief the version of the officers of
the Board who are public servants. Keeping in view, the seriousness of the issue
relating to the snatching of samples fromhe Board and other violations
being committed by the appellant industry as mentioned in letter dated 16.6.2022, |

hereby, uphold the orders dated 8.7.2022 passed by the Board for the revocation of
consents under the provisions of the Wﬁon & Control of Pollution) Act,

>

PR —i
1974 and the Air (Prevention & Control of Pollution) Act, 1981 and further orders date

.—-—-'_'__-_F.__ ——-'-—'___ A _J
8.7.2022 passed for disconnection of electricity connection of the appellant industry.

The stay granted vide order dated 18.7.2022 stands vacated. However, in view of the

e

fact that the appellant industry is situated in the industrial area, liberty is granted to the

__,_.-.——-—'—“-"—‘—"-.’-__

appellant to make compliance of the directions of the Board and the provisions of the

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control
L ———— —

of Pollution) Act, 1981 and apply fresh consents under the said Acts. The Board is

‘__,_..—-——'——_""-_"_'-'—_ ———
directed to decide Wﬂ e
8) Appeal stands disposed of in above terms. The order which was

reserved on 10.8.2022 is signed and issued on 18.8.2022.

Sd/-
(Rahul Tiwari, |AS)
Certified Copy Appellate Authority
v lL -cum-
m

Senjor Law Officer Secretary to Govefrnment of Punjab,
Appellate Authortty  Department of Science, Technology

Government of Punjab nvironment, Chandigarh.
it oy and Environment, g
and Environment, CHD

23-08-2022.
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PUNJAB

117 62 PUNJAB PO
zonal Office, Plot No, Jir UTION CONTROL BOARD

Tele Fax:- 0183-2581420 oo, 4, Focal Point, Mehta Road, Amritsar

& Www.ppcb.gov.in email:- seezoasr@yahoo.com
1'!; Regd- QA Date:
The Chief Engineer (Bo 3
. rder Range) R 6o
Punjab State Powy ange), ol
Aot er Corporation Ltd, S\\"’\
-3
2. The Superintending Enai ; aul wm
: gineer (Distribution) B <)
Punjab Sta 2o '
i rJitsar. te Power Corporation Limited, )' R( 0|3
sub: Directions u/s 3 o :’""03}}‘3}
: Pollution) Act 197?1-A of the Water (Prevention & Control of
of Pollution) Act lgiisnd u/s 31-A of the Air (Prevention & Control
g Arvitbsa 1 - M/s Amar Colour Chem India, 26, Focal Point,
Ref:- PPCB letter no. 2245-47 dateq 08/07/2022.

22 before the Appellate Authority-cum-Secretary
chnology & Environment, Chandigarh has been

‘Keeping in view, the seriousness of the issue relating to the snatching of

samples from the officers of the Board and other violations being committed by the

appellant industry, I hereby uphold the orders dated 08/07/2022 passed by the Board
for the revocation of consents under the provisions of the Water (Prevention & Control
of Pollution) Act 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and
further orders dated 08/07/2022 passed for disconnection of electricity connection of
the appellant industry. The stay granted vide order dated 18/07/2022 stands vacated."

You are, therefore, directed to comply with the directions already issued

s @ N0. 2245-46 dated 08/07/2022 (copy attached) for disconnection of 02 no. electric

connections in premises of subject cited industry, immediately and submit the
compliance.
DA/- As above.

4\~

Senior Environmental Engineer
For and on behalf of PPCB

Endst. No,— 280 Y pated. 30/ 0¢|»ea- .
A copy of the above is fonNal:‘W.Enwronmental_ Engl_neer,_ Punjab
(ition Control Board, Regional Office, Amfitsar for information with directions to
ensure the compliance of directions issued vide no. 2245-46 dated

08/07/2022, contacting concerned PSPCL office, immediately and submit
compliance.

For and onh behalf of PPCB

b,

3) /:3},;)% 2

—— Annexure R-4/Q
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Annexure R-1/§ 7

&2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2587420  Website:- www.ppcb.gov.in  email:- seezoasr@yahoo.com

No. 3333 Date: _]La:,\ob.,,,_l_
To '

—

The Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, Amritsar.

Sub: Directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act and u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 - M/s Amar Color Chem India, 26, Focal
Point, Amritsar. g

Ref: Zonal Office, Amritsar letter no. 2802-04 dated 30/08/2022 and
Regional Office noting no. 20151876 dated 11-10-2022 received
through enoting.

In reference to report submitted vide above referred noting, it is intimated
that the report submitted regarding operation of industry without valid consents of the
Board in violation to directions for closure issued by the Board, regular complaints
against industry and non-disconnection of .electric connection of industry by PSPCL
ignoring the directions issued by the Board vide no. 2802-04 dated 30/08/2022 was
considered by the Competent Authority of the Board. Considering repeated complaints
regarding air and water pollution being caused by industry, the competent authority of
the Board decided that Regional Office, Amritsar shall seal entire plant & machinery

along with D.G. sets of industry immediately with police protection.

As approved by the Competent Authority of the Board, following directions
are issued:-

"Regional Office, Amritsar shall seal entire plant & machinery
along with D.G. sets of industry immediately with police protection."”

You are hereby directed to comply with above decision/direcitons and

submit compliance report, immediately.

V]2
ntal Engineer

q@ Seni i
For and on behalf of PPCB
Endst. No. __ 3 33Y Dated. __| 9b0n };r

A copy of the above is forwarded to the Deputy Commissioner, Amritsar
for information, please.

v |Lod—
%Senlor ental Engineer

For and on behalf of PPCB
Endst. No. 2325 Dated. |2 t

A copy of the above Is forwarded to the M/s Amar Color Chem India,. -

26, Focal Point, Amritsar for information.
%@7””/
tSenior nvirdnmgéntal Engineer

For and on behalf of PPCB

-
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Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention and Control of
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981. =

gl o
R' A%

;

To
The Member Secretary, or

Punjab Pollution Control Board, \/\ec/

Vatavaran Bhawan, Nabha Road, '\\\
Patiala. 5\

No.20/SLO/AA/2022/
Dated

Subject: Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Paint,
Near Hayat Hotel, Amritsar.

The subject cited appeal has been disposed of by the Appellate Authority-
cum-Secretary to Government of Punjab, Department of Science, Technology and
Environment vide order dated 16.11.2022. Please find enclosed herewith a certified copy of
the said order dated 16.11.2022 for information and necessary action.

sdl—

Senior Law Officer
Appellate Authority

Endst. No.20/SL0/AA/2022/3¢ 5-3¢p  Dated |- [ / 9535

A copy of the above is forwarded to the following for information and
necessary action please:

1) Personal Assistant to Secretary to Government of Punjab, Department of Science,
Technology and Environment, Room No.711, Mini Secretariat, Punjab, Sector-9,

Chandigarh.
2) The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office
Amritsar, ’
\/ff The Environmental Engineer, Punjab Pollution Control Board Regional Office
Amritsar, ’ '

4) M/s Amar Colour Chem India Plot No. 26, OId F i
* ' ] ocal Po ;
Amrritsar. Int, Near Hayat Hotel,

‘ \
@m'rl k&w.f‘u
Senior Law Officer ' —
Appellate Authority



Endst. N0.20/SLO/AA/2022/ Dated

A copy of the above is

forwarded to the Chairman, p
Board, Nabha Road, Patiala for inform

unjab Pollution Contro|
ation and necessary action ple

ase,

gd /-
Senior Law Officer
Appellate Authority
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Government of Punjab
Department of Science, Technology and Environment

llate Authority Constituted under the Water (Prevention and Control of
ct, 1974 and Air (Prevention and Control of Pollution) Act, 1981.
Appeal No.20/SLO/AA/2022
Date of filing: 20.10.2022

Date of Decision: 16.11.2022

Office of the Appe
Pollution) A

M/s Amar Colour Chem India
V/s
punjab Pollution Control Board

Deepshikha Gupta, Advocate

Present: 1 M. Aalok Jagga, Advocate with Ms.
alongwith Sh. Rakesh Handa and Sh. Rohit Handa on behalf of the
Appellant.
2 Er. Arun Kakkar, Senior Environmental Engineer alongwith Er. Annesh
r on behalf of Punjab Pollution

Kumar, Assistant Environmental Enginee

Control Board.
ORDER

n filed by M/s Amar Colour Chem India, 0ld Focal

The present appeal has bee
and Control of Pollution) Act, 1974 read

nt, Amritsar u/s 28 of the Water (Prevention
on 31 of the Air (Prevention and Control of Poll
usal dated 18.10.2022 vide which consent t
ed by the Board. A further prayer has been made
h directions have been issued for sealing of the

Poi
with secti ution) Act, 1981 with a prayer to

set aside the ref

o operate has been un-
to set aside the

reasonably returned / refus
entire

letter dated 12.10.2022 vide whic
e industry and the letter dated 14.10.2022 vide

plant and machinery alongwith D.G. set of th

which gas supplier has been directed to stop the supply of gas to the appellant industry by

the Board.
2) Upon notice, the Punjab Pollution Control Board has put in its appearance
filed reply. The reply was taken on record and copy supplied to the appellant.

t the appellant has applied at-least 4
e the Board has not

and

3) The counsel for the appellant stated tha

times to the Board for grant of consent to operate, but each tim
ent application and returned it to the applicant for no solid reason. The

entertained the cons

T4l




¥, 3

reason put forth by the Board on 18.10.2022 to clear the raw material to enable the Board
to seal the industry to comply with the directions of the Competent Authority cannot be
reason to return the application for consent to the appellant. Now, even the said direction
has been carried out by the Board and the plant and machinery of the appellant has been
sealed and further directions have been Issued to the gas supplier to stop the supply of gas
to the appellant industry. The appellant industry at present is totally lying closed and no
industrial activity is being carried out by the appellant. The counsel further stated that no air
and water pollution is being caused by the industry and the appellant has even provided
effluent treatment plant on the direction of the Board. The appellant has again applied for
the consent to operate of the Board, but the same is not being granted. The counsel for the
appellant further stated that the appellant is complying with the directions of the Board
from time to time and even undertake to comply with any further direction which the Board
may give, but the industrial unit may at-least be allowed to operate by the Board.

4) The officer of the Board reiterated the same facts, as mentioned in the

written statement and confirmed the fact the industrial unit of the appellant at present is
lying closed due to the directions of the Board. The officer stated that the appellant is not
making compliance of the directions of the Board issued from time to time and was
operating the industrial unit in violation of environmental norms. There are repeated
complaints against the unit for causing environmental pollution. The appellant has failed to
comply with the conditions of the consent earlier granted by the Board and also does not
allow the officers of the Board to enter the premises of the industrial unit. Apart from the
above, the officer stated that the appellant has not made adequate arrangements for the
control of pollution. Elaborating the facts, the officer stated that the appellant was advised
to connect all the 8 vessels available in the unit to the air pollution control device and also
to make operational, the effluent treatment plant with treatment material / culture and

component, but the appellant has failed to do the needful.

5) In rebuttal, the counsel for the appellant admitted that there are 8 vessels in

the industrial unit and stated that 2 vessels are connected to the air pollution control device
and the remaining vessels are used to store the raw material and chemicals for use in the
industrial process and trading purposes. The unit is not having adequate space to connect all
the vessels with the air pollution control device and there is no effluent generation. The

officer of the Board stated that all the 8 vessels are required to be attached with the air

181
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pollution control system and ETP has to be made operational to treat the effluent generated
from laboratory section and washing. To a specific question as to how the operational
condition of the ETP is observed by the Board officers when the unit is totally lying closed,
the officer stated that treatment material / culture component of ETP always remain active
even during the non-operational status of industry. The ETP installed by the appellant is
having treatment material / culture and component, as such its operational status can be

easily observed, but the appellant is not operating the ETP,

6) Apart from the above facts, the owners of the appellant industry namely Sh.
Rakesh Handa and Sh. Rohit Handa, who were present during the hearing, stated that they
are doing the present business for the last about 25 years but for some time now they are
being harassed by filing of frivolous complaints. They have invested huge money in the
industrial unit, providing employment to the people of the area and paying taxes to the
Government, but they are not allowed to do the business in a free and fair manner and are

dejected.

7) It is not disputed that the appellant has invested huge money in setting up
the industrial unit, is providing employment to the people of the area and is paying taxes to
the Government exchequer. The right to business or profession, however, is not an absolute

right, but is subject reasonable restrictions.

After hearing the parties, examination of the relevant record and considering
the complaints as well as the facts and circumstances of the case, it is observed that the
permanent closure of industrial unit situated in an industrial area is not a solution to the
ongoing problem, However, the industrial unit has to make compliance of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 and directions of the Board to contain the cause of pollution.
In view of these facts, the appellant industry through its counsel was given reasonable time
to consider for the installation of adequate pollution control system to contain the cause of

pollution as suggested by the officer of the Board.

After thoughtful consideration, the counsel stated that the appellant is ready
and undertakes to connect all the 8 vessels to the air pollution control system and to further
make the effluent treatment plant operational with treatment material / culture and

component, but requested for 6 month time to make compliance as the system to connect
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all the vessels to air pollution control device has to be ordered from Pune, Maharashtra and

the work shall be carried out block-wise. The counsel further stated that during the period

of six months, the appellant will only use two vessels for industrial purposes and the

remaining vessels will be used for storage of raw material. Only those vessels will be put into

industrial use which will be connected with the air pollution control system block-wise.

8)

In view of the above recorded facts and the undertaking given by the counsel

with the consent of the appellant, | hereby allow the operation of the industrial unit subject

to the following conditions that:

a)

b)

¢)

d)

e

—_—

f)

g)

h)

The appellant shall connect all the 8 vessels of the industrial unit with the air
————————

pollution control system within six months from today.

3 __--._‘-F'__'
During the period of six months, the appellant shall use only two vessels for
. ____—.--H‘
industrial processes and purposes which are connected to the air pollution
control system and the remaining six vessels shall only be used for storing the
raw material ( it would however be ensured that such storage should not lead to
any pollution ) and shall not be used for any purpose which leads to any sort of
pollution or any sort of emission generation .
The effluent treatment plant with treatment material / culture and component
shall be made operational.
The appellant may connect vessels to the air device in a block wise manner but
all six vessels must be connected within 6 months.
The appellant shall only put into use the block-wise vessels to industrial use with
prior consent of the Board which have been connected with the air pollution
control system.
The orders dated 21.2.2022 and 6.5.2022 earlier passed by the Appellate
Authority in the appeal case filed by the appellant with regard to restrictions
imposed in the case shall also remain operative.
The industry shall take extra care and adequate precautions to avert any kind of
incident which may cause pollution.

The industry would follow all relevant guidelines issued by PPCB from time to

time.
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9) In view of these facts, the Board is directed to grant consent to operate
under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
control of Pollution) Act, 1981 to the appellant with suitable conditions. The Board shall
monitor the progress of the appellant on monthly basis and keep surveillance of the
operation of the industrial unit. The Board is further directed to implement this order and
allow the opening and commencement of the industrial unit of the appellant immediately
but in not more than five days from today during which period the appellant should

complete the requisite formalities.

10) The appeal stands disposed of in above terms.
Sd/-
(Rahul Tiwari, IAS)
16.11.2022 Appellate Authority
Pronounced -cum-

Secretary to Government of Punjab,
Department of Science, Technology and Environment,
Chandigarh.

Certified Copy

kb £
Senior Law Officer
Appellate Authority
Qouy \‘o\r G%vernment of Punjab
5t Deptt. of Science, Technology
Tech®> and Environmant, Cf{%
| 7-11-202Z

¥,
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Annexure R-ql'8 5

B PUNJAB POLLUTION CONTROL BOARD
PUNJAB Zonal Office, Plot No. 164, Focal Point, M ehta Road, Amritsar.
P S Website:- www.ppch.gov.in
wu W o
N\ | /4
Office Dispatch No : Register ed/Speed Post Date:

Industry Registration 1D: G13ASR200026

Application No: 20305434

To,
Rakesh Handa
26 Focal Point
Amritsar Amritsar-143001

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining '‘Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this

Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Fresh/ASR/2022/20305434
Date of issue: 16/12/2022

Date of expiry : 23/05/2023

Certificate Type: Fresh

N
e

articulars of the Industry

Name & Designation of the Applicant

Rakesh Handa, (Managing Partner)

Address of Industrial premises

Amar Colour Chem India,
26 Focal Point,
Anritsar |,Anritsar-143001

Capital Investment of the Industry

64.5418 lakhs

Category of Industry

Red

Type of Industry

1029-Dyes and Dye- Intermediates

Scale of the Industry

Small

Office District Anritsar

Consent Fee Details

Raw Materials(Name with quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzal dehyde @5Kgs/day

Dimethyl Aniline @7Kgs/day

Products (Name with quantity per day)

QOil Green @100Kgs/day
Qil Yellow @100Kgs/day

By-Products, if any,(Name with quantity per day)

As per details submitted.

Details of the machinary and processes

As per details submitted.

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001

Pagel
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1 E;—I@ails of the Effluent Treatment Plant Trade Effluent @20.0 KLD
Domestic Effluent @1.0 KLD

Mode of Disposal Into PSEC Sewer after treatment in ETP
Into PSEC Sewer

Standardsto be achieved under Water (Prevention & As prescribed by the Board.
Contral of Pallution) Act, 1974

re l//

91,

16/12/2022
(Kamaljit Singh)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveisforwarded to the following for information and necessary action please:
The EE, RO, Amritsar for info. and n/a please. The RO, Amritsar shall carry out sampling as per protocol to ensure achievement
of effluent standards.

_— il
P o

16/12/2022
(Kamaljit Singh)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001
Page2
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10.

11

12.

13.

14.

15.

16.

17.

18.
19.

20.

21.

22,

TERMSAND CONDITIONS 1 87

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
guantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

Theindustry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti¢Yss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001
Page3
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1 8 823.

24,
25.
26.

27.

28.

29.

30.

31.
32.

33.

35.
36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

) Oncein Year for Small Scale Industries.
(i) Four inaYear for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

0) Where unavoidable to prevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from itsindustrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

Theindustry shall ensure that the effluent discharged by it istoxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"Thisis computer generated document from OCMMS by PPCB"
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42,

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned1 89
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional

Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001
Page5

80



190

a) Theindustry shall connect all the 8 vessels of the industrial unit with the air pollution control system
within six months from today.

b) During the period of six months, the industry shall use only two vessels for industrial processes and
purposes which are connected to the air pollution control system and the remaining six vessels shall only be
used for storing the raw materia (it would however be ensured that such storage should not lead to any
pollution) and shall not be used for any purpose which leads to any sort of pollution or any sort of emission
generation.

¢) Theeffluent treatment plant with treatment material / culture and component shall be made operational .

d) Theindustry shall connect vesselsto the air device in ablock wise manner but all six vessels must be
connected within 6 months.

€) Theindustry shall only put into use the block-wise vessels to industrial use with prior consent of the
Board which have been connected with the air pollution control system.

f) Theordersdated 21.2.2022 and 6.5.2022 earlier passed by the Appellate Authority in the appeal case
filed by the industry with regard to restrictions imposed in the case shall aso remain operative.

g) Theindustry shall take extra care and adequate precautions to avert any kind of incident which may
cause pollution.

h) Theindustry shall follow all relevant guidelines issued by PPCB from time to time.
i) Theindustry shall deposit Environment Compensation of Rs. 8,37,500/- immediately.
j) Theindustry will got extended and submit to the Board its BG of Rs. 10 lac before the expiry of the same.

k) That the industry shall immediately comply with the shortcomings as identified during the technical and
environmental audit of the industry which has been conveyed to the industry by Punjab Pollution Control
Board and shall submit a compliance report.

[) That the industry shall operate 02 no. HV S installed at the front boundary and back boundary wall of the
industry for 24 hrsin aday for 03-months period regularly and shall get the ambient air emission tested
from alab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

m) The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep arecord
of it.

n) Theindustry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

0) The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

p) EERO shall visit the industry every 15-day period and conduct air emission sampling from the stack,
ambient air quality monitoring for 08-hours, ETP monitoring and to check the compliance of shortcomings
asidentified during the Technical & Environmental Audit of the industry and shall submit the complete
report along with the recommendations.

g) EERO shall comply with the order of the Appellate Authority dated 16/11/2022 in the true letter & spirit.
r) PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

s) PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

t) PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

u) The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

v)Theindustry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
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X) The RO, Amritsar shall carry out sampling as per protocol to ensure achievement of effluent standards.

Ll (o
L
16/12/2022
(Kamaljit Singh)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)
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e————

cme—— PUNJAB POLLUTION CONTROL BOARD
PUNJAB

Zonal Office, 164, Focal Point, Mehta Road, Amritsar.
Website:- www.ppch.gov.in

-l dy
| /4

Office Dispatch No : Register ed/Speed Post Date:

Industry Registration I1D: G13ASR200026 Application No: 20213892

To,
Rakesh Handa
26 Focal Point
Amritsar Amritsar-143001

Subject:  Grant of '‘Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining ‘Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Fresh/ASR/2022/20213892
Date of issue: 02/12/2022

Date of expiry : 23/05/2023

Certificate Type: Fresh

2. Particularsof the Industry

Name & Designation of the Applicant

Rakesh Handa, (Managing Partner)

Address of Industrial premises

Amar Colour Chem India,
26 Focal Point,
Anritsar |,Amritsar-143001

Capital Investment of the Industry

64.5418 lakhs

Category of Industry

Red

Typeof Industry

1029-Dyes and Dye- Intermediates

Scale of the Industry

Small

Office District Anritsar

Consent Fee Details

Raw Materials (Name with Quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day

Dimethyl Aniline @7Kgs/day

Products (Name with Quantity per day)

Qil Green @100Kgs/day
Qil Yellow @100Kgs/day

By-products, if any, (Name with Quantity per day)

As per detail submitted
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Details of the machinery and process As per detail submitted

Quantity of fuel required (in TPD) and capacity of PNG @60m3/h
boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devicesto beinstalled Not Required

Contral of Pallution) Act, 1981

Stack height provided with each boiler/thermo Thermopack Stack33(Ground Level)/21(Roof Level)
heater /Fur nace etc.

Sour ces of emissions and type of pollutants TanksAcid Mist

Standardsto be acheived under Air(Prevention & As prescribed by the Board.

 am®
[V

| ,‘

4 {m-[//,.

02/12/2022

' 2

(Kamaljit Singh)

Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
The EE, Ro, Amritsar for information and n/a please.

L, e l//

Env

02/12/2022

(Kamaljit Singh)
ironmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)
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TERMSAND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power 1oad from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

Theindustry shall apply for renewal /extension of consent at |east two months before expiry of the consent.

Theindustry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devicesinstalled shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be asunder:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
i) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights

Capacity

1 Lessthan 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4, More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H =14 Qg0.3or

H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever ismore.

(i) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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10.

11.

12.

13.

14.

15.

16.

17.

18.

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building +15mt

50-100 KVA -do- +2.0mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0mt.
200-250 KVA -do- +3.5mt.
250-300 KVA -do- +3.5mt.

195

For higher KVVA rating stack height H (in meter) shall be worked out according to the formula:
H =h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set isinstalled.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be atered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adeguate stack with the D.G sets so asto comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

T¢¥2ln the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i¢¥2

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

That the industry shall submit ayearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter B.

capacity A.

Area upto 5 Km from Other than'A' class
Other than the periphery
of | and Class-II town

Lessthan 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM 3 1000 mg/NM 3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;
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19.

20.

21.

22,

23.

24,

25.

26.

27.

28.

29.

30.

31

32.

33.

35.
36.

0) All failures of control equipments.

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

) Oncein Year for Small Scale Industries.
(i) Twice/thrice/four timein aYear for Large/Medium Scale Industries.

Theindustry shall maintain the following record to the satisfaction of the Board :-

) Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case theindustry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/M OEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ashin a
scientific manner and shall maintain proper record for the same, if applicable.

Theindustry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001
Page5

87



37.

38.
39.

40.
41.

42,

The industry shall comply with the code of practice as notified by the Government/Board for the type of1 9 7
industries where the siting guidelines / Code of Practice have been notified.

Theindustry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

Theindustry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS
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a) Theindustry shall connect all the 8 vessels of the industrial unit with the air pollution control system
within six months from today.

b) During the period of six months, the industry shall use only two vessels for industrial processes and
purposes which are connected to the air pollution control system and the remaining six vessels shall only be
used for storing the raw materia (it would however be ensured that such storage should not lead to any
pollution) and shall not be used for any purpose which leads to any sort of pollution or any sort of emission
generation.

¢) Theeffluent treatment plant with treatment material / culture and component shall be made operational .

d) Theindustry shall connect vesselsto the air device in ablock wise manner but all six vessels must be
connected within 6 months.

€) Theindustry shall only put into use the block-wise vessels to industrial use with prior consent of the
Board which have been connected with the air pollution control system.

f) Theordersdated 21.2.2022 and 6.5.2022 earlier passed by the Appellate Authority in the appeal case
filed by the industry with regard to restrictions imposed in the case shall aso remain operative.

g) Theindustry shall take extra care and adequate precautions to avert any kind of incident which may
cause pollution.

h) Theindustry shall follow all relevant guidelines issued by PPCB from time to time.
i) Theindustry shall deposit Environment Compensation of Rs. 8,37,500/- immediately.
j) Theindustry will got extended and submit to the Board its BG of Rs. 10 lac before the expiry of the same.

k) That the industry shall immediately comply with the shortcomings as identified during the technical and
environmental audit of the industry which has been conveyed to the industry by Punjab Pollution Control
Board and shall submit a compliance report.

[) That the industry shall operate 02 no. HV S installed at the front boundary and back boundary wall of the
industry for 24 hrsin aday for 03-months period regularly and shall get the ambient air emission tested
from alab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

m) The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep arecord
of it.

n) Theindustry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

0) The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

p) EERO shall visit the industry every 15-day period and conduct air emission sampling from the stack,
ambient air quality monitoring for 08-hours, ETP monitoring and to check the compliance of shortcomings
asidentified during the Technical & Environmental Audit of the industry and shall submit the complete
report along with the recommendations.

g) EERO shall comply with the order of the Appellate Authority dated 16/11/2022 in the true letter & spirit.
r) PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

s) PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

t) PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

u) The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.
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L ap i (Lo
A
02/12/2022
(Kamaljit Singh)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)
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Directions for closure

Annexure R-4/U
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2581420 Website:- www.ppch.qov.in email:- seezoasr@yahoo.com

No. Regd. Date:
T0

M/s Amar Colour Chem India,
26, Focal Point,

Amritsar.

Subject:  Directions u/s 33-A of Water (Prevention & Control of Pollution)

Act, 1974 as amended in 1988 and u/s 31-A of Air (Prevention &
Control of Pollution) Act, 1981 (20189558).

Whereas, it is obligatory part of the institute to obtain the consent to
establish (NOC) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s

21 of Air (Prevention & Control of Pollution) Act, 1981 before the establishment/
expansion of the unit.

And whereas, it is obligatory part of the industry to obtain the consent of
the Board to operate an industrial plant u/s 25/26 of Water (Prevention & Control of

Pollution) Act, 1974 u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for
discharging of effluent/emissions from its industrial premises.

And whereas, it is mandatory on the part of industry to provide adequate
and appropriate pollution control facilities to bring down the concentration of various

pollutants in its effluent/emission within the permissible limits prescribed by the Board.
And whereas, Regional Office, Amritsar reported that the industry was
granted consent to operate under Water (Prevention & Control of Pollution) Act, 1974
vide no. CTOW/Fresh/ASR/2022/20305434 dated 16/12/2022 and consent to operate
under Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/ASR/2022/20213892 dated 02.12.2022, valid upto 23.05.2023 each, for

manufacturing Oil Green @100Kgs/day and Oil Yellow @100Kgs/day subject to the
suitable conditions and specific as under:-

a. The industry shall connect all the 8 vessels of the industrial unit with the air
pollution control system within six months from today.

b. During the period of six months, the industry shall use only two vessels for
Industrial processes and purposes which are connected to the air pollution
control system and the remaining six vessels shall only be used for storing the
raw material (it would however be ensured that such storage should not lead to

any pollution) and shall not be used for any purpose which leads to any sort of
pollution or any sort of emission generation.

C. The effluent treatment plant with treatment material / culture and component
shall be made operational.

d. The industry shall connect vessels to the air device in a block wise manner but all
siX vessels must be connected within 6 months.

e. The industry shall only put into use the block-wise vessels to industrial use with

prior consent of the Board which have been connected with the air pollution
control system,

f. The orders dated 21.2.2022 and 6.5.2022 earlier passed by the Appellate

Authority in the appeal case filed by the industry with regard to restrictions
Imposed in the case shall also remain operative.

g. The industry shall take extra care and adequate precautions to avert any kind of
Incident which may cause pollution.

h. The industry shall follow all relevant guidelines issued by PPCB from time to
time.

. The industry shall deposit Environment Compensation of Rs. 8,37,500/-
Immediately.
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j. The industry will got extended and submit to the Board its BG of Rs. 10 lac

before the expiry of the same.
k. That the industry shall immediately comply with the shortcomings as identified

during the technical and environmental audit of the industry which has been
conveyed to the industry by Punjab Pollution Control Board and shall submit a
compliance report.

.- That the industry shall operate 02 no. HVS installed at the front boundary and
back boundary wall of the industry for 24 hrs in a day for 03-months period
regularly and shall get the ambient air emission tested from a lab approved
under EPA Act 1986 for the following parameters and shall submit report to the
Board within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous
pollutant as advised by the Environmental Engineer Regional Office and SO ZO
Lab Jalandhar.

M. The industry shall follow the SOP for installation & operation of OCEMS installed
at the outlet of ETP and shall connect it with the website of Punjab Pollution
Control Board and CPCB and shall keep a record of it.

N. The industry shall ensure that they will not manufacture any dye or dye
Intermediate which has been banned by MoEF & CC, CPCB, PPCB or by other
Govt of India agency.

0. The industry shall ensure that there is no complaint regarding the discharge of
untreated emission and waste water by the industry in the area.

p. EERO shall visit the industry every 15-day period and conduct air emission
sampling from the stack, ambient air quality monitoring for 08-hours, ETP
monitoring and to check the compliance of shortcomings as identified during the
Technical & Environmental Audit of the industry and shall submit the complete
report along with the recommendations.

g. EERO shall comply with the order of the Appellate Authority dated 16/11/2022 in
the true letter & spirit.

r. PP shall not throw, burn or bury any solid wastes in open, outside premises or in
drain / water bodies.

S. PP shall promote use of alternatives of single use plastics (SUP) and awareness
to discourage use of plastic, through their Corporate Environment Responsibility
(CER) activities. (See attached banner)

t. PP shall ensure that there are no usages of single use plastic- thermocol
disposable items such as water bottles / water pouches/water cups, plates, forks,
spoons, straw etc. and single use decorating material made of plastic-thermocol
or any other non-biodegradable material in the premises.

u. The project proponent shall properly handle and manage the solid wastages as
per the provisions of the Municipal Solid Waste Rules 2016 and ensure that the
solid waste is segregated & disposed of in an environmentally sound manner.

v. The industry shall operate its ETP efficiently & adequately so as to achieve the
prescribed effluent Standards.

w. The RO, Amritsar shall carry out sampling as per protocol to ensure achievement
of effluent standards.

And whereas, thereafter the industry was persued regularly to deposit the
Environmental Compensation imposed however it has falled to deposit the same till
date.

And whereas, now a telephonic complaint was received in Regional Office
regarding the Air Pollution caused by industry in its vicinity. Accordingly the industry
was visited on 03.01.2023 and it was observed as under:-

1. The industry has connected all the reaction vessels (08 no.) of the yellow

auramine manufacturing section with the already install wet scrubber.
2. During visit only 02 no. reaction vessels (claim to be as storage vessel by the

industry) at the first floor were in operation and wet scrubber provided as Air

Pollution Control Device to the vessels was also in operation.
3. Reaction vessel at the green malachite manufacturing section was not in
operation during visit, however it can be concluded that it has been operated

2




202

h ; Directions for closure

recently. The industry has not provided any Air Pollution Control Device to this
reaction vessel.

4, ETP installed by the industry was not in operation and no effluent was observed
at inlet. Stablization of the ETP with media culture cannot be observed as the
industry has covered Aeration tank of the ETP with metal cover. Representative
of the industry informed that aeration tank has been stabilized with media
culture, however to prevent dust from falling in the tank, they have covered the
samed. Further informed that no effluent is generated from the premises, as
such ETP is rarely being used.

And whereas, the industry was found violating various provisions of Water
(Prevention & Control of Pollution) Act 1974 & Air (Prevention & Control of Pollution)
Act, 1981 and also violating the conditions of consents granted to it under the said Acts.

And whereas, show cause notice for revocation of ‘consent to operate’
under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 were issued vide letter no. 360-61 dated 08/02/2023
with an opportunity to file reply in writing.

And whereas, after deliberate consideration of the reply submitted by the
in the above said matter, it was concluded as under:-

1. Since the industry has connected all the 08 no. reaction vessels of the yellow
auramine manufacturing section to the existing APCD (meant for arresting
emissions of only 02 no. reaction vessels), therefore the Air Pollution Control
Device is under capacity or in-adequate to handle the fugitive emissions of 08
no. reaction vessels. Further the industry has not submitted any
feasibility/technical report regarding the adequacy of this wet scrubber for
arresting the emissions from 08 no. reaction vessels.

2. During visit to the industry, Reaction vessel at the green malachite
manufacturing section was not in operation however from the onsite
condition/physical condition of the vessel it was concluded that it has been
operated recently and no Air Pollution Control Device has been provided to the
reaction vessel at the green malachite manufacturing section.

3. ETP installed by the industry has not been made operational as Stabilization of
the ETP with media culture cannot be observed as the industry has covered
Aeration tank of the ETP with metal cover. Further during the visit, the industry
has given lame excuse that to prevent dust from falling in the tank, they have
covered the aeration tank.

4, The industry has installed OCEMS at the outlet of ETP however operation of the
same alongwith record and compliance regarding its connection with Punjab
Pollution Control Board and CPCB has not been submitted by the industry till
date. The industry here has again given lame excuse that there is no discharge
of wastewater from the premises.

5. The industry has failed to submit compliance report regarding shortcomings as
identified during the technical and environmental audit of the industry which has
been conveyed to the industry by Punjab Pollution Control Board.

6. The industry has failed to submit compliance regarding the operation of 02 no.
HVS installed at the front boundary and back boundary wall of the industry for
24 hrs in a day for 03-months period regularly and getting the ambient air
emission tested from a lab approved under EPA Act 1986 for required
parameters.

From above it can be concluded that the reply submitted by the industry is not
satisfactory as it has failed to comply with the orders of the appellate authority dated
16.11.2022 and failed to comply with the conditions of consent to operate granted
under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control

of Pollution) Act, 1981.
And whereas, the industry has been regular violator and repeated

complaints regarding discharging of fugitive emission by it has beerj receiv_ed from the
complainant Sh. Davinderpal Singh through whatsapp and telephonically, since the last

3




Directions for closure

293

visit to the industry, which clearly show that the industry has been operating its all
vessels in the yellow auramine manufacturing section with in-adequate/under capacity
APCD and vessel in the green malachite manufacturing section without any APCD
leading to the nuisance in the surrounding.

And whereas, the industry has failed to comply with the conditions of
consent granted to it and is violating various provisions of the Water (Prevention &
Control of Pollution) Act 1974 and the Air (Prevention & Control of Pollution) Act, 1981,
as such the consents to operate granted to the industry under the said Acts have been
revoked vide letter no. 625-26 dated 09/03/2023.

And whereas, the matter has been considered by the Competent Authority
and decided to issue the directions u/s 33-A of Water (Prevention & Control of
Pollution) Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 for
the closure of the industry.

Now, therefore, Punjab Pollution Control Board, in exercise of the power
conferred upon the Board u/s 33-A of Water (Prevention & Control of Pollution) Act

1974 & u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 having been fully
satisfied that it is a fit case to issue directions and here by, direct as follows:-

1 That the industry will stop operating an Industrial Plant & stop forthwith
discharging any emissions/effluent from its industrial premises into atmosphere.

2. That industry shall not restart any process/plant unless all necessary air pollution
control measures are taken and concentration of various pollutants conforms to
the emissions/effluent standards laid down by the Board.

3. That the industry shall not restart discharging air pollutants until it obtains the
consent of the Board to operate an Industrial Plant refused u/s 21 of the Air
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 u/s 25/26 of
the Water (Prevention & Control of Pollution) Act 1974.

4. That Punjab State Power Corporation Ltd. will disconnect the supply of electricity
available to industry.

In case of the failure to comply with the above directions, you are liable
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 &as

amended in 1988 and u/s 37(1) of the Air (Prevention & control of Pollution) Act,
1981as amended in 1987.

C 06“‘2'// i\':'.a - A

-,
I

Sh—
Senior Environmental Engineer

N L For and on behalf of the PPCB
Endst. No. €32 o W*qu}ﬁ} Dated © q9|7|5c2-
A copy of the above is forwarded to the Environmental Engineer, Regional
Office, Punjab Pollution Control Board, Amritsar for information and necessary action.
He is directed to submit the compliance immediately.

Senior En‘}\mvﬁ;erﬂﬁgineer

For and on behalf of the PPCB

'
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Annexure R-4/V

PUNJAB

=2 PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2581420 Website:- www.ppcb.qov.in email:- seezoasr@yahoo.com

No. Reqgd. Date:

1. The Chief Engineer (Border Range),

Punjab State Power Corporation Ltd,
Amritsar. g e j/ AZR-A
&vl
The Superintending Engineer (Distribution), /@Z@‘J
Punjab State Power Corporation Limited, .
Amritsar. T 'm?’a/ ; /.f
Sub: Directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control
of Pollution) Act, 1981 - M/s Amar Colour Chem India, 26, Focal Point,
Amritsar (20189558).

In reference to above, it is intimated that considering violations of the
industry, Competent Authority has decided to disconnect the supply of electricity
available to the premises of subject cited industry. In reference to SDO (Technical),
PSPCL, Sub Division, Mall Mandi office Letter no. 93 dated 18/01/2022, it has been
iInformed that there are 2 no. electric connections in the premises under the name:-

I.  M/s Amar Colour Chemical, 26, Focal Point, Amritsar (Medium supply),

3002964291 (84KW/94KVA)
ii.  M/s Amar Colour Chem (India), 26-A, Focal Point, Amritsar (Small power)

SP-3005255633 (19.97KW/20KVA)

You are, therefore, directed u/s 33-A of Water (Prevention & Control of
Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

to comply with the following direction:-
"That the authorities concerned shall disconnect both power

connection/load as mentioned at (1) & (ii) above, in the subject cited
premises with immediate effect.”

In case of failure to comply with the above said directions, you are liable
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37

of the Air (Prevention & Control of Pollution) Act, 1981.
S~

Senior Environmental Engineer
For and on behalf of Chief Env. Engineer

Endst. No. 5X9 Dated._@_ﬂﬂ&-é

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Amritsar _for information and necessary action
and with directions to ensure the compliance of above directions and keep

watch on the industry that it may not operate withqut valid consents to
operate of the Board.

Senior Enviro Engineer
For and on behalf of Chief Env. Engineer

Endst. No. Dated._ ’}”’"
A copy of the above is forwarded to the M/s Amar Colour Chem India, 26,
Focal Point, Amritsar for information. bA

Senior Environmental Engineer
For and on behalf of Chief Env. Engineer

1




Annexure R%5

Visit Report of M/s Amar Colour Chem India, 26 Focal Point, Amritsar

Now to check latest status the industry was visited by team constituted by Higher Authority
of the Board on 11.04.2023, consisting of Sh. Sukhdev Singh, Environmental Engineer,
Regional Office, Batala, Sh. Jatinder Soni, Environmental Engineer, Regional Office, Amritsar
and Sh. Amritpal Singh Chahal, Assistant Environmental Engineer, Regional Office, Amritsar.
During visit, it was observed as under:-

1. The industry was not in operation, however electric connection of the industry is still
intact. During visit, Sh. Rohit Handa representative of the industry informed that the
industry is not in operation today as they have taken shut down for maintenance for
the day.

2. The industry has installed ETP for treatment of effluent generated from its premises,
however no effluent was observed in its collection tank. There are 02 no. aeration
tanks in series provided to this ETP, however very less effluent/water was observed in
the first aeration tank and no water/effluent was observed in the second aeration tank,
which indicate that the ETP has not been stabilized and not in operational condition.
The industry has not provided any flow meter at the outlet of ETP and has not
maintained any record regarding the operation of ETP.

3. The sensor of OCEMS connected to the outlet of ETP was without any lock and key
arrangement, hence prone to tempering.

4. In the yellow auramine section, the industry has provided 06 no. vessels/reaction tanks
on second floor and 07 no. vessels/reaction tanks on first floor. During visit the industry
claimed that 02 no. vessels/reaction tanks on the first floor and 02 no. vessels/reaction
tanks on the second floor are not being used in the process, however all the vessels
are being provided with connections and agitating motors, which clearly indicates that
all the reactions vessels are in operationable condition.

At the second floor, out of the remaining 04 no. reactions vessels, one was not connected
with any APCD, one was individually connected to one of the two wet scrubbers and
remaining 02 no. vessels are connected to other wet scrubber.

At the first floor, all remaining 05 no .vessels/reaction tanks were connected to the wet
scrubber with which 02 no. vessels/reaction tanks from second floor are also connected.

As such one wet scrubber is only connected with one no. vessel/reaction tank and the
other wet scrubber was connected with total 07 no. vessel/reaction tanks

The industry has not provided any sampling arrangement in the form of ladder and
platform to the stacks of existing wet scrubber to carry out emission sampling.

5. Inthe green malachite section, the industry has provided 07 no. vessels/reaction tanks
on the ground floor. During visit the industry claimed that 03 no. vessels/reaction tanks
are not being used in the process, however all the vessels are being provided with
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connections and agitating motors, which clearly indicates that all the reactions vessels
are in operationable condition. Remaining 04 no. vessels/reaction tanks were
connected to a common pipe through ID fan alongwith stack of inadequate height. It
has not provided APCD to this section.

Meanwhile the industry has applied for obtaining fresh consent to operate under Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 through OCMMS dated 16.03.2023 and 31.03.2023 on both occasions consent
applications were returned being in complete. During the applications the industry has
submitted adequacy report of the APCDs, wherein it has been mentioned that 02 no. wet
scrubbers have been provided as APCDs to the yellow auramine section which are not
being concurrent as observed during the visit. Further mentioned that wet scrubber has
been provided to the green malachite section which is also contradictory as observed
during visit as no ACPD has been provided to the green malachite section yet. There has
been no mentioning of emission standards to achieved by these APCDs.

In view of above, it was concluded that the industry has failed to comply with orders dated
16.11.2022 of Hon'ble Appellate Authority and has been operating the vessels/reaction tanks
without connecting the same to adequate Air Pollution Control Devices. Further the industry
has failed to comply with the directions of Board and has been deliberately operating the
industry, causing nuisance to the society.

It is therefore recommended that:-

1. Bank Guarantee bearing no. 051BG01212210001 amount to Rs. 10 Lac deposited by
the industry in this office valid upto 11.09.2023 as an assurance to comply with
decisions of the hearing dated 06.08.2021 and the provision of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981
shall be encashed as the industry has failed to comply with the directions of the Board
and conditions of the consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

2. Environmental Compensation of suitable amount shall be imposed on the industry for
operating the unit in violations of the directions u/s 33-A of Water (Prevention &
Control of Pollution) Act, 1974 and 31-A of Air (Prevention & Control of Pollution) Act,
1981 for its closure.
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e Annexure R-4/X

Directions for seoling wet section

PUEJAE

=2 PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2581420 Website:- www.ppcb.gov.in email:-seezoas@yahoo.com

No. \2¢g Date: 24)\6Sim0az
To

The Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, Amritsar.

Sub: Directions for violations of the provisions of the Water
(Prevention & Control of Pollution) Act 1974 and Air
(Prevention & Control of Pollution) Act, 1981 - M/s Amar
Colour Chem India, 26, Focal Point, Amritsar.

In reference to above, it is intimated that considering the report and
recommendations of the Regional Office that the industry is not complying with
Environmental Laws, it has been decided by the Competent Authority to seal the
plant & machinery of the subject cited industry.

Therefore, you are directed to seal the plant & machinery of
the industry and submit compliance report immediately.

This issues with the approval of the Hon'ble Chairman of the Board.

¥ e

i Senior Environmental Engineer
For and on behalf of PPCB

Endst. No.__ 1266 Dated_ 24 Jo.6) >4

A copy of the above is forwarded to the M/s Amar Colour Chem India,

26, Focal Point, Amritsar for information.
Senior mtal gineer

For and on behalf of PPCB
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W:umcmmziny X
’% Amar Colour Chem India

@ g A GOVERNMENT RECOGNIZED EXPORT HOUSE
Raw Materials
e m Manufacturers, Importers & Exporters of Basic Dyes, Chemicals & Pharma Kaw

Annexure R-4/Y

Rog, N, PO DO

Q Work & Corp. Office. : PlotNo. 26, | [] +91:97792-60903 | m accexporters@hotmall.com | % Amarindiajed
Old Focal Point, Near Hyatt Hotel, ‘ +91-62849.16659 | Info@amarcelour.com | Wuneolir e
‘Amritsar 143001 (Punjab) INDIA. +91-98150-91377 rohit@amarcolour.com '

Dated 24.05.2023.

To

SDO
The Regional Office
Punjab Pollution Control Board

In reference to your letter in which you are directed to seal our plant and machinery we would like to inform
‘you that we have huge quantity Semi & Raw Material stored in our machines and pipelines so sealing of
"':H'.' ni on immediate basis is not possible we need to clear the materials and batches, and this will take

' days to avoid any mishappening.

 that we have complied with all the directions issued by The Principal
_- mmpﬁmwsnmpendmgat our end. We have applied 3 times consent
ur case with 3 to 4 clarification which is totally all irrelevant you are
are residing and working in our plant and they have only this source
vl able to give them their salaries and its difficult for them to

P . . v
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Annexure R-4/Z

Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention and Control of
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981.

To

The Member Secretary,

Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala.

No.12/SLO/AA/2023/
Dated

Subject: Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point,

Near Hayat Hotel, Amritsar.

The subject cited appeal has been disposed of by the Appellate Authority-

cum-Secretary to Government of Punjab, Department of Science, Technology and
Environment vide order dated 31.05.2023. Please find enclosed herewith a certified copy of
the said order dated 31.05.2023 for information and necessary action.

sdl-
Senior Law Officer
Appellate Authority

Endst. No. 12/SLO/AA/2023/ [ 7(>~]T7 2. Dated 5 )5 JZ’@) 3

A copy of the above is forwarded to the following for information and necessary

action please:

1)  Personal Assistant to Secretary to Government of Punjab, Department of Science,
Technology and Environment, Room No0.726, Mini Secretariat, Punjab, Sector-9,
Chandigarh.

\/'“2) The Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Amritsar. ’
3)  M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar.
Ohrmile beusgh_
Senior Law Officer
Appellate Authority
Endst. No, 12/SLO/AA/2023/ Dated

A copy of the above is forwarded to the Chairman, Punjab Pollution Control

Board, Nabha Road, Patiala for information please.

Sd/—
Senior Law Officer
Appellate Authority
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Before the Appellate Authority Constituted under the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981.

Government of Punjab, Department of Science, Technology and Environment

Appeal No.12/SLO/AA/2023
Date of Filling: 19.04.2023
Date of Decision: 31.05.2023

M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel,
Amritsar

Vs.

Punjab Pollution Control Board

Present: 1 Mr. Aalok Jagga, Advocate with Ms. Deepshikha Gupta, Advocate
alongwith Sh. Rohit Handa on behalf of the Appellant.

2 Er. Annesh Kumar, Assistant Environmental Engineer on behalf of
Punjab Pollution Control Board.

Order

At the very outset, the counsel for the appellant stated that the Board
has unreasonably revoked the consents to operate of the appellant industry under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981 vide order dated 9.3.2023. The
appellant has invested huge money and is suffering heavy financial losses due to the
closure of the industry. The Counsel on behalf of the appellant has made a
statement with responsibility that the appellant has duly complied with the conditions
levied by the Appellate Authority. One of the neighbors of the appellant is filing
frivolous complaints with the Board. The counsel specifically stated that Sh. Harpal
Singh, Senior Environmental Engineer of the Board is not allowing the operation of
the industrial unit and always rejects the applications of the appellant without any
reasons. The appellant is approaching the Appellate Authority for the fourth time for
allowing the operation of the industrial unit. The counsel further stated that the
appellant will apply for fresh consent to operate of the Board, but the same may be
directed to be decided by the Board in a time bound manner. If the Board has any
objection to the grant of consent to operate, the objections may be conveyed to the
appellant or his counsel and they will remove the same to the satisfaction of the
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Board. However, the consent to operate may not be again refused in a similar
manner without any consideration.

2) The officer of the Board stated that there are persistent complaints
against the industry, which is being and was visited from time to time by the officers
of the Board but was found not complying with environmental norms as well as the
conditions imposed in the order of the Appellate Authority. The Board has revoked

and refused the consents to operate of the appellant industry after duly considering
the case on merits.

3) After hearing the parties and examination of the case, it is observed
that the appellant has in fact approached the Appellate Authority on three occasions
earlier and the Appellate Authority has passed orders dated 11.01.2022, 6.5.2022,
18.8.2022 and 16.11.2022 thereby disposing of the appeals filed by M/s Amar Colour
Chem India, Amritsar. It is for the fourth time that the appellant has approached the
Appellate Authority. The appellant has made a statement with responsibility that
adequate pollution control arrangements have been made, the industry is complying
with the environmental norms and the conditions imposed by the Appellate Authority.
Specific allegation has been made that Sh. Harpal Singh, Senior Environmental
Engineer, Zonal Office, Amritsar is not allowing the operation of the industrial unit

and the consent applied by the industry is declined without any consideration on
merits.

In the given circumstances, the industry may apply for fresh consent to
operate of the Board under the Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. Sh. Harpal Singh, Senior
Environmental Engineer will not deal with the consent applications of the industry.
The Environmental Engineer Regional Office, Amritsar will directly put up the case to
the Senior Environmental Engineer, Jalandhar who will move the case to Chief
Environmental Engineer', Jalandhar. If the Board proposes to put up any practical
objection, the same will be conveyed to the appellant who in turn will act to remove
the objection. The consent applications of the industry under the Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 will be duly considered and decided by the Board on merits within 15 days
positively. With these observations and directions, the appeal filed by the appellant
stands disposed of.

Sd/-
(Rahul Tiwari, IAS)
Appellate Authority

31.05.2023 -cum-
Pronounced Secretary to Government of Punjab,
N Department of Science, Technology
Certified Copy and Environment, Chandigarh.
bk Seagh__
Senior Law r
Appellate Authority
Government of Punjab

Deptt. of Science, Technology
and Environment, CHD

05-06-2013

211

102



212

Annexure R-4/AA

Visit Report of M/s Amar Colour Chem India, 26 Focal Point, Amritsar

To verify the latest status the industry was again visited by this office on 08.06.2023

and it was observed as under:-

1. The industry was not in operation and electric connection of the industry was found
intact.

2. The representative of the industry during visit informed that they have not
operated the industry for last 07 days in compliance to the directions, however he
refused to get the machinery sealed as he repeatedly stated that any
mishapenning/hazardous accident may occur during sealing of the machinery.

3. The industry has connected 09 no. reaction vessels of yellow auramine section to
the already installed wet scrubbers and has now installed separate wet scrubber
as APCD to the green malachite manufacturing section ( 04 no. reaction vessel
and 06 no. storage tanks).

4. The industry has provided sampling holes into stack of APCDs for facilitation of
emission sampling.

5. The industry has now stabilized the effluent treatment plant with development of
bacteria in the 02 no. aeration tanks along with aeration. No effluent was observed
at the inlet, outlet and in any other component of the ETP. The industry has
provided flow meter at the outlet of ETP

6. The industry has connected its OCEMS to the server of the Board and has now
provided lock and key arrangement to the sensor of OCEMS connected to the outlet
of ETP.

The industry has now provided APCD to the yellow auramine manufacturing section as well
as green malachite manufacturing section and has stabilized the effluent treatment plant,
however the process of the industry has to be got analyzed from a Government
agency/Institute of Reputes so that adequacy of APCD as well as ETP can be checked and
further emission/effluent control measures if required may be adopted by the industry.
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Annexure R-42q 3

S — PUNJAB POLLUTION CONTROL BOARD ;:6'» LiFE
R Zonal Office, Plot No. 164, Focal Point, M ehta Road, Amritsar. \\K/ bt bl

U
N 174

Office Dispatch No: Register ed/Speed Post Date:

Website:- www.ppcb.gov.in

Industry Registration I1D: G13ASR200026 Application No: 22167192

To,
Rakesh Handa
26 Focal Point
Amritsar Amritsar-143001

Subject:  Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
dischar ge of effluent.

With reference to your application for obtaining ‘Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Oper ate Certificate No.

CTOW/Fresh/ASR/2023/22167192

Date of issue: 27/06/2023
Date of expiry : 31/12/2023
Certificate Type: Fresh

o)

articulars of the Industry

Name & Designation of the Applicant

Rakesh Handa, (Managing Partner)

Address of Industrial premises

Amar Colour Chem India,
26 Focal Point,
Anvritsar ,Amritsar-143001

Capital Investment of the Industry

64.5418 lakhs

Category of Industry

Red

Type of Industry

1029-Dyes and Dye- Intermediates

Scale of the Industry

Small

Office District Amritsar

Consent Fee Details

Raw M aterials(Name with quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day

Dimehtyl Aniline @7Kgs/day

Products (Name with quantity per day)

Qil Yellow @100Kgs/day
Qil Green @100Kgs/day

By-Products, if any,(Name with quantity per day) As per details submitted.
Details of the machinary and processes As per details submitted.

"Thisis computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point, Anritsar |,Amritsar,143001
Pagel
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2 1aails of the Effluent Treatment Plant ETP for Trade Effluent @20.0 KLD
Domestic Effluent @1.0 KLD

Mode of Disposal Trade Effluent @ 20.0 KLD into PSEC Sewer after
treatment in ETP
Domestic Effluent @ 1.0 KLD into PS EC Sewer

Standardsto be achieved under Water (Prevention & As prescribed by the Board.
Control of Pollution) Act, 1974

St

( Satyajeet Singh Attri)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
The EE, RO, Amritsar for information. He is also directed not to seal the plant & machinery of the industry upto 31/12/2023.

St

( Satyajeet Singh Attri)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"

Amar Colour Chem India,26 Focal Point,Amritsar |, Amritsar,143001
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10.

11

12.

13.

14.

15.

16.

17.

18.
19.

20.

21.

22,

TERMSAND CONDITIONS 21 5

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
guantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

Theindustry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti¢Yss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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24,
25.
26.

27.

28.

29.

30.

31.
32.

33.

35.
36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

) Oncein Year for Small Scale Industries.
(i) Four inaYear for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

0) Where unavoidable to prevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from itsindustrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

Theindustry shall ensure that the effluent discharged by it istoxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned2 1 7

Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. Theindustry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devicesinstalled for control of fugitive emission from various processes, from I T Delhi
on its own cost within 3 months.

2. Theindustry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3. That theindustry shall operate 02 no. HV Sinstalled at the front boundary and back boundary wall of
the industry for 24 hrsin aday for 03-months period regularly and shall get the ambient air emission tested
from alab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

4. Theindustry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep arecord
of it.

5. Theindustry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

6. Theindustry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

7. PP shal not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

8. PP shal promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

9. PP shal ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

10. The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

11. Theindustry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

St ™
27/06/2023
( Satyajeet Singh Attri )
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)
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Office Dispatch No: Register ed/Speed Post Date:

Industry Registration 1D: G13ASR200026 Application No: 21914710

To,
Rakesh Handa
26 Focal Point

Amritsar Amritsar-143001
Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining ‘Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Oper ate Certificate No. CTOA/Fresh/ASR/2023/21914710
Date of issue: 27/06/2023
Date of expiry : 31/12/2023
Certificate Type: Fresh
2. Particulars of the Industry
Name & Designation of the Applicant Rakesh Handa, (Managing Partner)
Address of Industrial premises Amar Colour ChemIndia,
26 Focal Paint,
Anritsar |, Anritsar-143001
Capital Investment of the Industry 64.5418 lakhs
Category of Industry Red
Type of Industry 1029-Dyes and Dye- | ntermediates
Scale of the Industry Small
Office District Amritsar
Consent Fee Details
Raw Materials (Name with Quantity per day) Basic Dyes @50Kgs/day

Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimethyl Aniline @7Kgs/day

Products (Name with Quantity per day) Oil Yellow @100Kgs/day
Qil Green @100Kgs/day

By-products, if any, (Name with Quantity per day) As per details submitted.

Details of the machinery and process As per details submitted.
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N
PNG @60m3/h in Thermopack of capacity 8 Lac KCal p4

Quantity of fuel required (in TPD) and capacity of
HSD for DG set of capacity 82.5 KVA

boilers/ Furnace/Thermo heater etc.

Thermopack- NR

D.G. Set- canopy with adequate stack

Process emissions from yellow auramine section- Packed
tower wet scrubber

Process emissions from green malachite section- Packed
tower wet scrubber

Type of Air Pollution Control Devicesto beinstalled

Adequate stack with thermopack, D.G. sets and Packed

Stack height provided with each boiler/thermo
tower wet scrubbers

heater/Furnace €tc.

Thermopack- NR

D.G. Set- canopy with adequate stack

Process emissions from yellow auramine section- Packed
tower wet scrubber

Process emissions from green malachite section- Packed
tower wet scrubber

Sour ces of emissions and type of pollutants

Standardsto be acheived under Air(Prevention & As prescribed by the Board.

Contral of Pallution) Act, 1981

St ™

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The EE, RO, Amritsar for information. He is directed for not to seal the plant & machinery of the industry upto 31/12/2023.

27/06/2023
( Satyajeet Singh Attri)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)
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TERMSAND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power 1oad from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

Theindustry shall apply for renewal /extension of consent at |east two months before expiry of the consent.

Theindustry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devicesinstalled shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be asunder:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
i) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights

Capacity

1 Lessthan 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4, More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H =14 Qg0.3or

H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever ismore.

(i) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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10.

11.

12.

13.

14.

15.

16.

17.

18.

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building +15mt

50-100 KVA -do- +2.0mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0mt.
200-250 KVA -do- +3.5mt.
250-300 KVA -do- +3.5mt.

For higher KVVA rating stack height H (in meter) shall be worked out according to the formula:
H =h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set isinstalled.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be atered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adeguate stack with the D.G sets so asto comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

T¢¥2ln the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i¢¥2

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

That the industry shall submit ayearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter B.

capacity A.

Area upto 5 Km from Other than'A' class
Other than the periphery
of | and Class-II town

Lessthan 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM 3 1000 mg/NM 3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;
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19.

20.

21.

22,

23.

24,

25.

26.

27.

28.

29.

30.

31

32.

33.

35.
36.

0) All failures of control equipments.

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

) Oncein Year for Small Scale Industries.
(i) Twice/thrice/four timein aYear for Large/Medium Scale Industries.

Theindustry shall maintain the following record to the satisfaction of the Board :-

) Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case theindustry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/M OEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ashin a
scientific manner and shall maintain proper record for the same, if applicable.

Theindustry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37.

38.
39.

40.
41.

42,

The industry shall comply with the code of practice as notified by the Government/Board for the type of22 3

industries where the siting guidelines / Code of Practice have been notified.
Theindustry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

Theindustry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. Theindustry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devicesinstalled for control of fugitive emission from various processes, from |1 T Delhi
on its own cost within 3 months.

2. Theindustry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3. That theindustry shall operate 02 no. HVSinstalled at the front boundary and back boundary wall of
the industry for 24 hrsin aday for 03-months period regularly and shall get the ambient air emission tested
from alab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

4. Theindustry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep arecord
of it.

5. Theindustry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

6. Theindustry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

7. PP shal not throw, burn or bury any solid wastesin open, outside premises or in drain / water bodies.

8. PP shal promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

9. PP shal ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

10. The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

11. Theindustry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

EOLBJW
27/06/2023

( Satyajeet Singh Attri )

Environmental Engineer

For & on behalf

of
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(Punjab Pollution Control Board)
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